Thursday, March 1, 1973

Fifth Series, No. 9 Phalguna 10, 1894 (Saka)

LOK SABHA
DEBATES

Seventh Session
(Fifth Lok Sabha)

LOK SABHA SECRETARIAT

New Delhi
Rs:2.00



CONTENTS

No. 9. Thursday, March 1, 1973/Phalguna 10, 1894 (Saka)

Oral Answers to Questions : Columnps
*Starred Questions Nos. 141 and 144 to 148 . . I—29
Short Notice Question No. 1 . . . .. . 20—45

Written Answers to Questions i
tarred Questions Nos. 142, 143 and 149 to 160 . . . 45—56
Unstarred Questions Nos. 1401 to 1414, 1416 to 1421, 1423
to 1473, 1475 to 1484, 1486 to 1490, 1492 to 1503,
1505 to 1528, 1530 to 1539 and 1541 to 1600. . 56—201
Papers Laid on the Table . . . . . . . 201—02

Public Accounts Committee—
Sl'xt}‘-elﬂlth Repoﬂ . - . - » L ] » 203

Message from Rajya Sabha . . . . " . ‘ 203

Requgll}i?_ning and Acqusition of Immovable Property (Amendment)
As passed by Rajyo Sabha . . . . . . 203

Statement Re. Damage to Chambal Bridge near Dholpur and Suspension

of Traffic on Delhi-Bombay National Highway 203=—-06
" Shri Rej Bahadur 203—06
Re_ Alleged Wrong Sta'ements by Ministers . . . 206—32
M¥ter under Rule 377—
Reported arrest of a Pakistani spy in Meerut : . 232—43
Shri Atal Bihari Vajpayee . . . . . . 232—33
Shri Samar Guha . -« . -+ . . . 231—38
Statutory Resolution Re. Proclamation in Relanon 0 the State
of Andhra Pradesh—Adopted. . i . 244—310
Shri K. Suryanarayans e e v 244249

*The sign + marked above the name of a Member indicates that hat the question
was actually asked on the floor of the House by that Member.

3566 LS-—1



(m)

Columns
Shri Indrajit Gupta . s . . . . . 24959
ShriB V. Nak . . .+ .« . ., . . 259—62
Shri Mursscli Maran, *+ . . ‘ , * . 26266
Shri V, Tulsiram . . . . , . . + 26668
Shri Pilloo Mody . . : . . . 8 . 268—73
Shri M. S. Sanjeevi Rao . = . . 273175
Shri Shyamnandan Mishra - ) ) . . . 27578
Shri Pattabhi Rama Rao ; . . . . . 27882
Shri M. Satyanarayan Rao - ; . . ) . 28284
Shri Samar Guha . . . . . . © 284—87
Shri K. Narayana Rao . . . . . . 287~89
Shii R. 8, Pandey . s e e . . 289—93
Shri Shoshi Bhushan . . . . . . . 203—04
She K. C. Pant . . . . . . 294—310

v 1y Budget—1973-74—General Discussion
Shti Mohammed Ismail . . . . ©%I0=12



LOK SABHA DEBATES

LOK SABHA
Thursday, March 1, 1973/Phalguna
10, 1894 (Scka)

The Lok Sabha met at Eleven of
the Clock :

[MR. SPEAKER in the Chair.]

ORAL ANSWERS TO QUESTIONS

Inability of States to implement re-
vised wageg for Agricultural
Labourers

%#141. SHRI RANABAHADUR
SINGH: Wil the Minister of
LABOUR AND REHABILITATION
be pleased to state:

(a) whéther the decision of revised
wages proposed by the Central Gov-
ernment for agricultural labour could
not be implemented by many State
Governments due to financial position;
and

{b) if so, the steps Central Govern-
ment have taken to ensure full co-
operation of farmers and agricultural
labour for the success of Green Revo-
lution in the country?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) The Central
Government has published draft pro-
posals for revision of the present mini-
mum wages for employment in agri-
culture, falling in their sphere of juris-
diction under the Minimum Wages Act,
1948. The State Governments have
not been asked to follow these pro-
posals. It is up to them +to revise
mirimum wages in the agricultural
employment falling in their sphere of
action, having regard to the relevant
circumstances. However, the sugges-
tions/eriticisms made in the meeting

of the Consultative Committee of the
Ministry of Labour on the 15th May,
1972, regarding fixation of minimum
wages, have been brought to their
notice,

(b) Does not arise.

SHRI RANABAHADUR SINGH:
How were these recommendations
about fixing the minimum wages

reached by the Central Government?
What was the basis on which they had
been ‘worked out? In the course of
arriving at these minimum wages, was
the minimum production cost of com-
modities on the agricultural front
taken into account?

SHRI RAGHUNATHA REDDY: Al
the relevant circumstances have been
taken into account while arriving at
these figures,

SHRI RANABAHADUR SINGH:
Were the representatives of farmers
and agricultural labourers taken into

confidence while arriving at these
figures?
SHRI RAGHUNATHA REDDY:

A notification has been issued calling
for opinions. Once opinions are invit-
ed, farmers’ representatives or other
representatives are free to express
their opinions. After that, Govern-
ment will arrive at a decision.

sft e wfgrare . # A
AqTEAT F 9F GUHT gAY FIEAT &
aagdl Far A A AEF awEd
T FY AT g Al J@T HOFR 20 AT
7 g7 famar 8 T <1 W AE e
2, s 3 g & oo fRar o
wr g faowr 25 @@ ¥ SR ST H
A o g mEEEAE {9
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ot W g e a et
wor ¥ g afer waw Tl ?

SHRI RAGHUNATHA REDDY:
Under the provisiong of the Minimum
Wages Act, the Central Government is
taking necessary steps within the
sphere of jurisdiction of the Central
Government to fix the minimum wages
for the agricultural labour. Similarly,
the appropriate State Governments in
respect of State matters are also tak-
ing into account some of these matters
and trying to do their best to fix the
minimum wage. Having regard to the
extent and magnitude of the problem,
there may bg some difficulties.

SHRI KRISHNA CHANDRA HAL-
DER: In view of the recent rise in
prices throughout India, may I know
whether the government is thinking of
advising the State Governments to fix
suitable minimum wage for agricul-
tural labour?

SHRI RAGHUNATHA REDDY:
Prafi proposals for revision were noti-
fied on the 25th August, 1872, inviting
comments and suggestions from the
interests concerned. The existing
wage rates were fixed in May 1989.
The revised wage rates now proposed
were also notified. I expect that the
State Governments would certainly
take into account these facts apd take
necessary steps in that direttion.

oft qweey o : F W
wigar g fe & 1048 ¥ fafir
dau¥ qw gt qr A § @ ww
e dawan g W qar dagwr B

e fafmw sewa fagaggl?
MR. SPEAKER: He says that the

i
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Minimum Wages Act, If bas been
implemented to the exterit possible.

SHRI B. V. NAIK: The total popu-
lation of cultivators in this country is
T8 million as per the census of 1971.
The population of agricultural labour
Is 47 milllon. In other words, we have
two cultivators for one labour. When
the number of hirers is more than the
namber hired, is it possible now ar in
the future to have a meaningful imple~
mentation of the Minimum Wages Act
in the sphere of agriculture?

SHRI RAGHUNATHA REDDY:
[ am glad that the hon. Member is
fully aware of the difficulties and
complications involved in the situation.

S8HRI B. V. NAIK: If s0, what is to
be donev

MR. SPEAKER: Instead of indulg-
ing in giving opinions or counter
opinions why does he not ask a ques-
tion”

SHRI B. V. NAIK: What do the
overnment propose to do to get over
this difficulty in the way of implemen~
tation?

SHRI RAGHUNATHA REDDY:
As [ have already submitted, in res-
pect of certain matters the Central
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have passed special legislations to fix
some kingd of fair wages and minimum
wages wherever possible.

ol gwe W wOAE A TAIT
g mgEm ¥ AqWET F OUSY AT-
FA I AT H GTET 99 AF Ar
M 7% 1969 ¥ T Fi IaT
Ay | ®AT REEd T FEr fR owmw
gl 39 9T faare fwav & g
# gt agiRT 7 Fear JEarg 5
#7748 ST A F wlwiva sn
T Q& g HAST K T T F
gr a1 wraErd & afafafe § 3w oA/
N aaE o9 & fAEe ceh § 7
Lq U7 12 AWMF TEAFT A W
Z e WA T4 T FOF FAgU F
S TRl famdr 47 50 (A AN &
fzam & faerdt &

st gea faydt Twagr:  q9-
T d 13 T

st gFA 7T FINA ST
F 13 4% 3, w3z 7 1.50 9%

77 93w H 50 9 1 WA wav
qiET # QO AAFET A E 0 K
FAAT @Al g fFam ag afr g g
Fdar & X FAGTAT I9 &1 50 G4T
forr war g W o wrw (@@
Al 13 9% Addid @, AEA
TZAFET AT E 2,50 B0 qT 7 F
ot ot fAer F AT FT F AMAT
£ & 94T AglRT A SmAT A
$fF WrzA SFC & l@r 930 AT
T 29T A R FfAg AR
FIT FER IBW AT @ g ! AR
ST wAgd a1 AAE T AT HAAT
FO & foq 77 a3 AN E 7
SHRI RAGHUNATHA REDDY:
As I said, for the purpose of implemen-

tation of the provisions of the Act,
the appropriate Government in certain

Oral Answers 6

spheres is the State Government and
in certain spheres it is the Central
Government. Having regard to the
circumstances a notification has been
issued for revising the wages 'which
have been fixed in 1969. I am thank-
ful to the hon. member for giving the

information. We would look into the
matter in what manner it is being
done.

SHRI A. P. SHARMA : May I know,
if the State Governments do not follow
the advice of the Central Government
in regard to implementation of the Act
for agricultural labour, what steps the
Central Government proposes tg take
to see that the State Governments do
implement it?

SHRI RAGHUNATHA REDDY:
The provisions of the Minimum
Wages Act are very clear in this res-
pect. I do not want to go into that
legal question. The Central Govern-
ment can only advise the State Gov-
ernments to do certain things. '

SHRI A. K. M. ISHAQUE: May 1
know whether the Government is real-
ly serious about implementing the Act
in the rural sector? If so, what
machinery do they propose to have for
this purpose because thne minister
knows that the employers in the rural
areas do not have the same standards.
May be some of them are rich but
there are some employers in rural
areas who themselves work as labour-
ers on others days. So, if these em-
ployers work themselves as labourers
at some time, what machinery the
Government of India or for that
matter the State Government has set

up to implement the provisions of
this Act.

SHRI RAGHUNATHA REDDY: The
appropriate authority in respect of
States’ sphere is the State Govern-
ment which is to implement the pio-
visions of this Act. Certain officers
are already there, the factory inspec-
tors and other officers, authorised by
the State Government to look into it.
The machinery may not be sufficient
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enough. But we are trying to im-
prese upon the State Governments the
necessity of creating necessary mach-
inery for implementing the provisions
of this Act.

SHRI D. K. PANDA: As far as this
aspect is concerned, in Orissa, we find
since 1948, the wage is Rs. 125 p.
und il is continuing like that. May I
know whether any special instructions
are being issued to such States lke
Orissa where it is even below what
actually they are getting?

SHRI RAGHUNATHA REDDY: No
directions huve been issued under the
Act. As the hon. Member has brought
it to our notice, we will write to
Orissa Government to take appropri-
ate action.

SHRI SAMAR GUHA: 1In view of
the agricultural labour is nabout
iwenty-five times morc than the in-
dustrial labour and also, in view of
the fact that this agricultural labour
falls into the category of 20 crores of
people who have been described as
living below the poverty line, may I
know whether the Government will
convene a meeting of different re-
presentatives of the State Govern-
ments to thrash out the problem, see
the difficulties they are lacing, and
ulso the problem as to how to imple-
meni the revised structure of wage
for agricultural labour?

SHRI RAGHUNATHA REDDY: We
are on there lines,

oft fewfr  fw @ A Q-
a7 dAYT & g § o @ oh-
vl woA oy miaw § s
weT-R A wfewA g & | wacwan
w Wy @ o § O T s
ey fac g & werm wmE
g fr wrr ¥efw qoere w6 wfvew
amwr® A dfmgrdraaw®
e & 3 N st e g
vy ¥ fag o Ped Ao ot §
afe A1 & gfer @ o ?
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T ooww v sw AR g
fapelt 7 felt wover 9 @TT-NT W oA
LI

SHRI RAGHUNATHA REDDY: As
[ hove already answered in reply to
the gquestion of Prof, Samar Guha, we
are thinking on these lines to con-
vene a meeting and to discuss all
these things,

st faafa femr @ #ar AgEw
FHT qA wr oA A fewv @
®F qgaT AT W& E f¥oEw Am
FUTH F! 4y 7 favawry oY ¥
zow F@ yfav gzaw ¥ gw
agr @ F oggar w1 oFIH & fAw

W wgew ¢ W9 g3t 9gA
Feqar gz

st faqfx fow At R

FT @A AT W AifEr |

SHRI RAGHUNATHA REDDY: I
quite undersiand the feelings voiced
by the hon. Member for the purpose
of evaluating the situation and taking
necessary steps in the direction of im-
plementing the provisions of the Mini-
mum Wages Act. I am also thinking
of calling a conference of represen-
tatives of various State Governments
and other representatives in order to
see in what manner we will be able
to best utilise the machinery avail-
able and to implement the provisions
of the Act.

(%) wre & e ¥ q@
oF feed g § fom o wrw W
mqenr ¥



(@) feoy @Y & Wy W
W ¥ fea wwowr @ ;Wi

(7) I% TWY wAmwwy 27

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The island territories of the Indian
Union comprise (i) the 1slands i the
Andaman and Nicobar group; (i) the
slands in the Lauccadive, Minicoy
and Amindive group and (1) the
coastal and outlying islands in the re-
gion of the Bay of Bengal and
Arabian Sea.

(b) and (c¢) Kachachativu 15 the
only 1sland sovereignty over which
continues to be the subject of discus-
sions between the Governments of
Indin and Sri Lanka Both India and
S Lanka have expressed the desire
to resolve this matter in a spirit of
friendly co-operation.

st wrATw T WY ;T
TR, HEt WERT F waE ¥ waAr
daq woort @ ow oAy A2 g
Fat ¥ g9 wrw w7 2 e g e
TR zafe & o g e
wrgwr g e owAegy & o e Rt
W IqF U Froaw fgemvoar ?
WIT I8 TAT A WIT F I T AT
From® oo ¥ o wArd? e
g wx afy & fraw 35 & vrer W
feemr 87wy & oA e
E !

xawr v o ag & fe gArr @@
ww feaRgum AR
Lo it GO oyl g

ot Wt e amft ;o A
¥ qom gt fw Y gw A W
foar } R garo ¢ wr oo Wl ¥
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mad ?  TmAadgy & T AT oY
2z gm¥ ggr a&figled @ € §
IAF LT W F OATH BW oA RQR
2% gz awr )

i g qw fex ;. wenw
wEEm, g AT N am ad ¥ R &
TAN A3 (¥ FWMTEQ Y 4T #MIT
FAA ¥ W T ¥R Awa f R
FwEm T T FR A o FN
faar 2| ot Fwe B fr ot W% X
W WA FT AR TEr

wEww WEW : WM AT
qarw q@1 # & o sem ¢ v WA
fF @mam &

stgrmamfag:  wom v,
T Ug T T TEETEETH RN
s9et 4r1 w3 T A gl anfee-
arg Free 7 Ao & femew
I AT W |

uq W ;AT
afz vt FTT d A
o fre et
et FAFT AT FEY
@Y FATE AT, 1972
™ WX W fim W aw
JEre W @ g et
wfawre § 99 & art ¥ fergz
wrAT & & W feege wmn
WS 5§ TWg & wrar fe gt
A dfeeaT & fao o §
FOT AFT I AW FQ@T G,
Hedl 1 A ¥ T ag fa
W1 §6q g | aY T TN §
w1 frol wmg oY WO A FE
? ug xxaE oy & w§ar 7
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SHRI SURENDRA PAL SINGH:
We have always maintained that
Kachchativu is ours. It is also a fact
that the Sri Lanka Government has
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also come forward and laid claims to
this island. Because our rélations
~ith Sri Lanka are friendly and cor-
dial, we want to solve the matter in a
friendly manner. That is why (ke
two Prime Ministers got together and
disrussed the matter and came to the
conclusion that this and other related
matters in the Gulf of Mannar would
ba discussed and solved in a friendly
manner.

SHHRI JAGANNATHRAO JOSHI:
This matter has been going on for
a very long time, It was there even
wlhen I was not a Member of Parlia-
ment and still it is going on.

SHRI PRABODH CHANDRA: The
Minister has said categnrically that
the Government of India maintains
that the island belongs to India und
there is no question of uny compro-
muse on the sovereignty of India Is
it a fact that, during the recent pil-
giimage to that island, visus were
issued by the Government of Sri
Launka and only people holding thowc
visas were allowed to land there Ly
the Sri Lanka Governmeni?

SHRI SURENDRA PAL SINGH: I
am not aware of this imposition of
visa system by the Sri Lanka Gow-
einment. But this is a fact that, dur-
ing the festival of St. Anthony, they
do exercise some control in order to
prevent illicit immigration into Sri
Lanka and to prevent smuggling.
They may have taken some steps m
that dirzction, But this does not mean
in any way exercise of sovereigniy
pver the island by Sri Lanka

SHRI PRABODH CHANDRA: My
submission is that when we say that
it is our island, how can the Ceylonesr
Government take care about smuggi-
irp and other activities?

MR. SPEAKER: He has said that Le
is not aware of that,

SHRI SURENDRA PAL SINGH: I
have just been informed that no
vicas were issued by the Sri Lanka
Government.

MARCH 1, 1078
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SHRI G. VISWANATHAN: I want
to know from the Minister whether
it is a fact that at times the Ceylon
Police Patrol have arrested a number
of Indians and how many persons
have been so far arrested and whe-
ther they have been released.

MR. SPEAKER: This was not asked
in this question.

SHRI G. VISWANATHAN: It is in
Kachchativu when our fishermen
woent there, they were arrested. This
question chneerns Kachchativu.
Hence my question,

MR SPEAKER: The question is
wbout 1sland: wathin the borders which
fall under the sovercignty of India
and the islands which are under dis-
nute with other countries.

SIIRI G. VISWANATHAN: The
man purpose behind this quesuon is
to Iming out Kachchativu.

MR. SPEAKER: I have no dispute
over 1t but you have asked a specific
mfcrmation. Alfter all, there should
have been some indication that  you
wunted to get this information.

SHRI G. VISWANATHAN: Whe-
ther people were arrested or not—I
wantied to know that

SHRI SURENDRA PAL SINGH: I
have no such information.

MR, SPEAKER: Mr. Swaminathan.

SHRI R V. SWAMINATHAN: Aris-
ing from the answer given by the hon.
Minister. ..

MR. SPEAEER: Are you Mr
Suminathan? I have called the next
question.

SHRI R V, SWAMINATHAN: It is
not my question, Sir.

EHRI R. P. ULAGANAMBI: One
question on Kachchativu,
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MR SPEAKER No more landing
on Kachchativu pledse Mr
Dhanaapany

Clearmg of Mimnes m the Indian

1erniories otcupied by Pakistan

+*145 SHRI C T DHANDAPANI
SHRI P A SAMINATHAN
Will the Mimster ot DEFENCE Dbe
P eastd to state

a) whether Pakistan did not (lear
mines 1n the Indlan areas occupid by
themn in the recent war,

«0) whether they had intormed the
Government or Miitary that they
would clear the mines und

(¢) whether India on the other had
clcared all the mines in the Pak alea
occupied by them?

THE MINISTER OF STATE (DI b
ENCE PRODUCTION) IN THE 11
NISTRY OI' DEL ENCE (SHRI VIDYA
CHARAN SHUWLA) (a) tc (0
An agrecment had been rined at
between the Avmm Chiefs of India i
Pakistan r garding the pro udute f
withdrawl of foirces acioss the Intey
national horder 1t was agiced th remn
that both wadeis will make cveny e flort
to remove the mines Jud in tle orcu
ped territory The Pakistan tio ps
secm to hive made efforts 1o ¢l ar th»
mineficlds 1n the Indian arcus occu-
pled by ttem Beforc they withdrew
they handed over marked map< and
shetches and fenecd muneficlds whe »
the mines had not been cleared In
some case 1t was sub equen v founi
that these sketches weild not accunat
and the mineflelds had no* been
fenced property

Our Armv had cleared most of the
mineflelds 1n Pakistar ferritory undel
our occupation befc ¢ it was handed
over to Paklstan However  some
minefields could not be cleared owing
to ground conditlons and homtatians of
fime Tn all such cases the minefields
were feneed vroperlv and accurate
maps and skctches were handed o et
to Pakistan before our forces withdrew

Oral Answers PHALGUNA 10, 1884 (SAKA)
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SHR{ C I DHANDAPANI The
hon Mimistur has just stated that be-
icie they withdiew they huna d Jver
n ¢1 maps and sketches and tenced
riieiclds whete thc mines had not
L n deared On  account of this,
I wanu to know whether any casual-

> an  los.es were suffered by our
arny pursonnel and v ans 1 so the
total 11 s suflered on account of this

SHRI VID/A CHARAN oHUKLA
Ceorta v ¢ sualtins  were suflered on
o wount of clearance of thesc mune-
Lus wre the nunefields weie not

a T y tenwa or wehre thev were
net o vd I dinot have the detils
ot th 1 it 1 <hill collect and lay them
on th lat ¢ 1 the Hose

SR O [ DHANDAPANL I has
been epoitca o the  Mineuw tan
Time s of 10th Januwy 1973 .

Tins would not have tahen such
a long ume it tor the nu wnicl
Playe 1 hy thc Falistant authulites in
aet ¢l nng the miey themselves and
Lt giving piroase miol nalion of the
type rurl r und of nunes laid by
tt 1 v 1 the Simla Agreement

Ha 1 v pictest been mauc ¢
G vanment of Inwa’

vhe

SHRI VIDYA CHARAN “IUKLA
A I stated earher Pakistin w1 m ke
T 1 €11 the minencias 1
dint thmk ber was any deliberate
mis ue? on thelr parl not to an that
I hne alieady smud Dboat tn Ttne
n ¢ itin nneneld no a1 curdtely
n " mi it vas  npery  more
Lecar ¢ of wnefMicieney 11t et tl o out
non Y f hotoatam nuncs were
not pt p rv marked

M™ S FARR 1
v\ here

SHR R P U ACAVAVIBI Hon
Viru ¢ tatedd 17 t 1t wa- due to m-
efficiency that certain mines were not
cdeared ncurnng loss «f 18 ard pro-
peit also  Mav 1 know whothe- the
irethe etnev 15 on the Indiin side or
Pikistan =side® Or 1s it both sides®

i~ the s-ame
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SHRI VIDYA CHARAN HU’&EL.A
[ have stated ithat there were certain
minefields which were not properly
cleared It could be because of meffi-
cienry but not because of any mischiet,
they did make honest efforts to
clear the mines On our side there
have been no complants about such mn-
¢ficiency or anything of that kind.

MR SPEAKER They are mosilv m
Punjab and they have given wrong
information about the location of their
mines completely wrong information
1 think 1t 1s deliberate

SHRI N K P SALVE Ii1s hs op-
mion avout tha nethaency

MR SPEAKER I gaic the infein-
tion as g Member ol Parhament {o the
Minuster That 18 in my constituency
And, wherever the mines were, the
information given by Pakisltan was 1n
manv cases wrons and the result
was there was loss of hfe I too
wanted to get more information be-
cause 1t 18 m my constituency. The
whole battle was fought in my cons-
tituency :

SHR] R P ULAGANAMBI I am
not only nterested in Taminadu; I
am Interested i Punjab also.

MR SPEAKER It s far away from
Tamilnadu We know what 1t 1s

Thank you very much for asking the
question.

SHRI MUHAMMED KHUDA BUK-
HSH: I want to know the approxi-
mate number of mines left uncleared
by our men, Indians

SHRI VIDYA CHARAN SHUKLA
Our DMO wrote to Pakistan DMO In
Punjab almost equal amount of terri-
tory changed hands. What we left
were 237 anti-tank and 1370 anti-
personnel mines., What Pakistan left
were 2821 anti-tank and 16,835 anti-
personnel mines

MARCH 1, 1073
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Shortage of oval in Gujarat
-+

*146 SHRI ARVIND M PATEL.
SHRI PRABHUDAH PATEL,

" Will the Minster of STEEL AND
MINES be pleased to state

(a) whather there 1s acute shortage
of ccal 1n Gujarat;

(b) 1if so the reason therefore, and

(¢) the action taken in 1he matter?

THE MINISTER OF STELL AND
MINES (SHRI S MOHAN KUMARA-
MANGALAM) {a) 1o (¢) Theie
has been a shoitage of coal in the
Sta't ot Cujdrat for the following
l1eda=0ns

(1) Adverse repercussions on rail
services for about seven davs during
the Fleetrical Engineers’ strike 1 U P
i January, 19773

(2) Locking up wagons in the Sou-
thern region due to agitations from
December, 1972 onwards i Andhra
per cent

(3) Heavy movement of food grains
from the Northern states to drought
affected areas in Western and Bouthern
India and the resultant shortage of
wagons for coal loading

There i3 no shortage of coal in the
country There are adequate pit-head
stocks The Ministry of Railways
have been approached to ensure ade-
quate movement of coal to Gujarat

ot wefer qweo 2w :  wiawr
R v oAl TR am ¥ fae
et o s frarm s v
oF qudft a1 A wfiezgqodt
#—% TR o o v e
N gt g T wYaE ¥ weor ot
¢ wafr et v Wiy # T wY
W 760 T wwgwr frer R0 W
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firr | ag wift fadd TRz me
H¥ofr1 et way ¥ vmmw ¥
uﬁi‘t’mrfr e wonTe
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SHR1 S. MOHAN KUMARAMAN-
GALAM: we have becn continuously
11 contact with the raillways, asking
them to unprove the position as far as
the provision of wagons is correrned.
Recently, the general manager of the
Coal Mines Authonty wh. 1s in charge
of the Sale Department and 15 & sen1or
officer irom the railways had been
down tn Ahmedabad in order to dis-
cuss this and work out what pro-
giamme was passible to improve the
pusition. Next month. we are calling
u meeling of the representatives of the
different Stale Government in order
tu be able to rationalise the move-
ment of wagons for the purpose of coal
transport in particular, following on
the take-over of the management of
the collieries by Government

SHRI DAMODAR PANDEY: May I
know whether after the take-over of
the coal mines by Government, the
production in the mines has incre-
ared by five per cent, and to that
extent the coal availability in the
country has improved but there is
scarcity of domestic coal and brick-
burning coal all over the country and
this scarcity has been created by vest-
ed interests to create public cpinion
8gainst natlonaligation?

SHRI S. MOHAN [KUMARAMAN-
GALAM: I would not be able to say
categorically if there has been an
increase in coal production by 35
per cent.

SHRI DAMODAR PANDEY: Five
Per cent.
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SHRI §. MOHAN KUMARAMANGA-
LAM: .. or even by five per cent. In
fact, I think possibly the increase may
be by just a few per cent, as a re-
sult of actual increase in production,
and the increase may be even more
than five per cent as a result of pro-
dvction that was not brought on the
books at uall earlier, that 1s to say, not
a real merease in production but a
statistical increasc in statistical pro-
duetion.

So far as scarcity of domesiic coal
ana brick-burning coal is concerned,
I do not think that there 15 any .car-
aty in terms of production, but we
are even now facing difficulties so far
as trusport 1s concerned, and that
1s whv, a special effort is being made
to utihisc the fact of the emergence
of a single authority for running of
the munes for production, to ration-
alizse the {ransport system itself. Va-
rious sleps are being taken now, which
I menticned a little earhier.

SHRI P. M, MEHTA: May I know
uw hether the hon Minister is aware
that two textile mills of Saurashtra,
namelv the New Jehangir Vakil Mills
Lid, Bhavnagar, and the Mahalaxmi
Mills, Bhavnagar are on the verge of
closure for want of coal supply and
nearly 4000 workers will be thrown
out of employment due to this closure.
I would like to know whether he will
take immediate and appropriate ac-
tion to arrange coal supply without
even a day's delay.

SHRI S. MOHAN KUMARAMANGA~
LAM: I am not aware of the position
regarding the coal supply to the two
textile mills mentioned by the hon.
Member, but I shall immediately in-
vestigate and see what the position is
and what remedial steps are possible.

SHRI VEKARIA: We have put this
question to the Railway Minister or
the Steel and Mines Minister several
times and the reply that they are giv-
ing is one of the same. I would like
to know whether Government propose
to supply coal to the Gujarat State
by sea-route, in case wagons are not
available,
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SHRI S. MAHAN KUMARAMANGA-
LAM: I do not think that any great
amount of coal is moving by the sea
route; I do not think it is feasible.
But since the hon. member has raised
it with me, I will investigate it again
and see whether any possibilities are
there,

|l WIS W&< :  9Al wgley
q gamar g fF aTar #v FEY ET 98
§ TST F A Fr FwAr g3 afwT
T WAl AT FEAl g fF A @T A1 HET
F FAZ T FT A IFIT T A AN
qAFA I FZIFCA G F IZ
STAAT "RAT E R EA ST Fa
|1 AT med . ——FAT FOFT AT FHT
FY AAT F FAT FT FEY gE 2 AT
FAT AT FUT KT gwg F qEA
WEAT AT T qTgiE ?

SHRI 8. MOHAN KUMARAMANGA-
1LAM: I am quite sure that so far as
the production of coal is concerned,
it is not in short supply. The reason
is that the pit-head stocks are very
substantial. If we increase the pco-
duction of coal, it would only mean an
increase in the pithead stocks being
retained near the pits. Buf it is possi-
ble that the shortage of coal which
has led to the closing down or cessa-
tion of running of trains on the
Western Railway is also due to short-
age of wagons because the coal did
not come in the wagons to be put
into’ the locos to run the trains. 1
do not know, but I will investigate
it if he wants.

Appointment of a Committee for
Promoting ties with Zaire
_|-

*147. SHRIMATI SAVITRI
SHYAM:
SHRI M. S. SANJEEVI RAO:

Wil]] the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether India and Zaire have
entered into various agreements t¢
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promote ties between the two coun-
tries s a resull of recent visit by the
Prerident of Zaire;

(b) whether Government are con-
sidering to appoint a Committee to
go- into the details of such matters;
and

(c) if so, the composition of the
Committee and the time by whizh it
will start functioning and the location
of its headquarters.

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) to (¢). Yes, Sir. A Protocol rro-
viding for joint committees on Eco-
nomic, Commercial, Technical, Scien-
tific, Cultural, Aviation and Maritime
Cooperaiion was signed during the
visit of the President of Zaire. These
joint committees will attempt to
identify specific areas of coopera‘ion
and draw up formal agreements. Pre-
paratory work is being done in India
and Zaire for the first meetings of the
Committees and determine their com-
positions. The Committee will meet
either at Kinshasa or in New Delhi
at a time to be determined through
diplomatic channels once this work is

completed.

sitedt afadt  wwm T
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st grEaw fng: F997 =H
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Eregd § FELZ FOAT 2 FAT WA
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a5 WA 9T &1 F AT q@ g !
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SHRI M. S. SANJEEVI RAO: Has
Zaire asked for technical assistance
and help for mineral development in
that country? If so, what are the de-
tails of the request?

SHRI SURENDRA PAL SINGH:
There are a number of proposals put
forward by the Zaire Government.
They are all being exumined. Once
the committees come into being, they
will go into the details of all these
proposals.

st wwe o feg @ AT AW
# st gvaew &t oA ¥ g
TR E——womfas ahi ¥ -
o wiephor o= Faramr ¥
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Working of Steel Authority of India
Limited

+
*148. SHRI NAWAL KISHORE
SHARMA:
SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of STEEL AND-
MINES be pleased to state:

(a) the main functions of
Authority of India Limited;

(b) whether other private sector
iron and steel companies will be per-
mitted to joint it;

(c) the expected subscribed and
issued capital of Steel Authority of
India Limited; and

(d) the extent to which it shall be
in a position to meet the country’s
steel requirements?

Steel

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM)-  (a) to (d). A state-
ment is laid on the Table of the
House,

Starement

(a) The following are some of the
important functions of the Steel Au-
thority of India Limited (SAIL):

(i) To plan, promote and orga-
nise an integrated and cffi-
cient development of the iron
and steel and associated in-
put industries, such as, iron
ore, coking coal, mangan=se,
limestone, refractories, etc.
in accordance with the Na-
tional Economic policy and
objectives laid down by Govt.
from timéd to time.

(ii) To coordinate the activities
of its subsidiaries, to deter-
mine their economiec and
financial objectives/targets
and to review, control, guide
and direct their performance
with a view to secure optimal
utilisation of &ll resources
placed at their disposal.
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(ili) To operate on sound commer-
cial principles subject to such
policy directions, ete., as may
be issued by Government
from time to time.

(iv) To act as an ehtrepreneur on
behalf of the State, to 1denti-
{y new areas of economic In.
vestments and to undertake or
help in the undertaking of
such investments,

(v) To formulate and recommend
to the Government a national
policy for the development of
iron and steel and related
input industries and to advise
it on all policy and technical
matters.

(b) The shares prescntly held hy
Government in privale sector steel
companies, Manganese Ores (Indiwa)
Ltd., and Bolani Ores Ltd, will be
transferred to SAIL Further, to en-
sure that the operations, plans and
developments of the private <ector
companies in the fleld of iron, steel
such as TISCO, IISCO etc., and asso-
ciated input industries are conducted
in accordance with the national plan,
SAIL will act as the nomineces of Pub-
lic financial institutions, namely, LIC,
UTI, IDBI, ICICI, IFC, nationalised
banks, nationalised general insurance
companies, etc, inrespect of 3hares
held by them in the above mentioned
~companies. Any right of the financial
institutions to nominate Directors on
ihe basis of their holdings in these
companies will be exercised by SATL
in consultation with these institutions.

(c¢) The authorised capital of SAIL
Is Rs. 2,000 crores, Its issued and
subscribed capital 1is” expected to be
about Rs. 1,300 crores for the present.
This will, however, go up with the in-
crease in the lssued and subseribed
canital of BSalem Steel Limited and
after the incorporation of companies
for the new nteel plants etc.

(d) It would be, one of the most
important functions of SAIL to maxi-
mise production of steel. With a
‘view to veducing shortages and over
a period of time enabling the country

MARCH 1, 1078

Oral Answers -4

to be able to meet mostofits require-
ments of steels,

st wmrw fewlx waf: Ao
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SHRI § MOHAN KUMARAMAN-
GALAM : I have no doubt that the for-
mation of the Steel Authority of India
Limited will lead to improvement in
the organisation of steel production
and its development in our country.
That is the basic reason for which we
have formed this organisation which
will have under it all the steel plants,
iron ore mines in the public sector,
maganese, coking coal and so on, that
is the inouts necessary for the produc-
tion of steel.

So far as the situation regarding
industrial relations in the steel sector
is concerned, I think we are making
some good progress towards greater
involvement of the workers in the deci-
sion-making process of steel plants.
At presenf the provisional targets for
1073-74 have been handed over to all
the trade union organisations who
are represented in the joint steel nego-
tisting committee, These targetis
have been broken up department by
department, plant by plant e% are
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now being discussed at departmental
level with the representatives of the
workers., After these discussions are
cver, the figures would be once more
consolidated and brought up for an
all-India meeting which is going to
be_held on the 10th and 11th March.
1 hope that this process which we
have initiated on Government’s ini-
ilative will help to improve the pori-
tion in the steel plants so far as la-
tour relations are concerned.

st waw feme wat ;@ Fw
@ marfed e sfenr  fomsd
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SHRI S. MOHAN KUMARAMAN-
GALAM: I am not in a position to
tgree with the hon. Member that the
service rules and their content, their
existence, that is the principal reason
for the failure of steel plants to come
:ilp to the rated capacity in produc-

on,

SHRI MUKHTIAR SINGH MALIK:
From the reply of the hon. Minister
it i» evident that it would be a steel
holding company and not a steel pro-
dueing concern. In reply to part (d)
he says that it would be one of the
most important functions of the steel
suthirity of India Limited to maxi-
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mise production. Will he kindly ex-
plain how it 1s going to maximise
production of sicel in the present cir-
cumstances?

SHRI S. MOHAN KUMARAMAN-
CALAM: The aim of setting up the
steel authority of India is obviously
only to improve produclion in steel.
Qur aim is, on t*¢ onc hand, to in-
crease the delegated responsibility te
the operating subsidiaries so as to en-
ahle the authorities who are in charge
of the planis to have sufficient power
1y ¢d=al with the prohlems as they
arise 1 the plants. At the same
time since we w.'l have a single
authority tmernmeg the enlire area of
thr steel industrv in our country we
hope that the powers of co-ordination
ard planming given to that authority
will enable us to make the optimum
ute of the different raw materials,
sending them {o ‘he plants to the ex-
tent that they ate really needed by
the plants and alsv in such a way as
will be approprnute to the specifica-
tions that are necessary in those par-
iicular plants. S9, the attempt really
is two-fold: on the one hand to in-
crease the authority of the operating
loaders at the production level and
or the other hand creation of one
authority that will act as on effective
leader in terms of co-ordination,
p'anning and develppment.

SHRI INDRAJIT GUPTA: 1 seck
a tlarification ansing out of the state-
nicnt made here that the steel autho-
nty of India will act as nominves of
the public financial institutions, na-
tioualised banks, nationalised gencral
insurance etc in respect of shares
held by them in the above-mentioned
company Statutorily there is no cb-
ligetion on the directors’ boards of
these financial institutions fo neces-
sarily authorise the steel holding
avthority to act as their nominees; sta-
tutorily the directors boards are “ree
to nominate anybody they Lke, they
may do it on some understanding with
the steel authority but they are cer-
tuinly under no obligation to do so.
What is the confusion here?
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SHRI 8. MOUAN KUMARAMAN-
CALAM: The character of the public
financial institutions is such that il is
within the power of Government to
direct them to act in a particular way
sometimeg by formal directions and
sometimes by mere discussion. The
decision which is reflected in the
statement laid before the House that
the Steel Authority of India will act
as the nominee of the public financiul
institutions etc,, is a decision of Gov-
ernment taken in collaboration both
with the Steel Authority of India as
well as the public financial institu-
tions and I do not think th-re will
Le any difficulty in implementing this
decision.

SHRI N. K. P. SALVE: Implicit in
ithe object he spelt out for the incor-
poration of the Steel Authority of
India, ™z, maximising production and
optimising productivity, 13 the fact
that he is carrying a very heavy 1es-
pensibility in respect of the priv.te
soctor also. Mr Indrajit Gupta
sought a clarification and there is a
similar doubt in my mind also. Mav
I know, why does not this Authouity
acquire the equity shareholdings from
the wvarious flnancial institutions and
banks straightwav and in its own
right have a substantial voice in the
management of the private sector un-
devtakings which are manufacturineg
steel?

SHRI 5. MOHAN KUMARAMAN-
GALAM: The Government does not
think that any purpose will be zerved
by transferring the shares from the
public financjal institutions to the
Stee] Authority of India. The reason
1s, first of all fresh finance will have
to be found for that purpose or one
will have to necessarily reduce the
finanoes on this side and increase it
on the other. This formal change we
do not think would be profitable and
would in any way assist us so far as
to achieve the objective which we
have put before qurselves.
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SHRI R. 8. PANDEY: Tha very
idea of incorperating the Steel Autho-
rity of India is to step up steel pro-
duction. May I know whether Gov-
ernment have given abgolute power to
the Steel Authority and also accoun-
tabilily and answerability within a
specific period of 6 months or 1 year
to show the result, because our past
experience has been that in spite of
vurious committees, enquiries, ete.,
wliuch were appointed, there was no
result?

SHRI S. MOHAN KUMARAMAN-
GALAM: The hon member is perfec-
tly right in emphasising the accounta-
bility of the Steel Authority of Inflia
to Government and to the country for
its operation of such a wide area of
our country's economic activity., That
1s why the Government have 3speci-
fAcally laid down that the Steel Autho-
ritv of India must submit a report
evere s1x monthe regarding the woric-
ing of thal organisation and Govera-
ment certainly intend to see that the
authorities in charge of the Steel
Authority of India are made account-
able for the exercise of power which
is being granied to them in respect of
organising our steel production,

SHRI KRISHNA CHANDRA HAL-
DER: I Would like to know the cowm-
position of the Steel Authority and
whether Government has decided to
take a labour representative in a Jde-
raocratic manner.

SHRI S. MOHAN KUMARAMAN-
GALAM: There are 11 Directors at
present on the Board—4 functional
Directors and 7 part-time Directors.
The 4 full-time Directors are Shri
Wadud Khan, Chairman, Shri M. P.
Wadhawan (Finance), Shri A. [C.
Banerjee (Technical) and Shri N. C.
B. Nath (Commercial). The 7 part-
time Directors are Mr. H. Baya,
Chairman, H.SL, Mr. Mantosh
Sondhi, Chairman Bokaro Steel Ltd.,
Mr. M. R. Yardi, Finance Secretary,
Mr. James Raj, Chairman, Unit Trust
of India, Mr. P. R. Ahuja, General
Manager, Bhilaj Steel, Mr Billimoria,
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Director, HSL. and Mr. Arabinda
gy, Custodian, Indian Iron and Stcel

Regarding the second part of the
hon, Member's question about repre-
sentation for labour, he must be fully
aware of the fact that 17 mon'hs ago
or perhaps a little longer, I had sug-
gested that the joint negotiating com-
miitee on steel should he'p me by
agreeing to a procedure for the ap-
pointment of two representatives of
the workers as Directors on the Board
of Ilindustan Steel.  Unfortunately,
the negotiating committce has not
been able to come up with a proposal
which government would certainly be
prepared to accept bv which workers’
representation on the Board could be
effected. But I would also like to
mention that the other steps that we
have taken and which 1 mentioned
earlier are of far greater signifi-ance
from the point of view of workers’
participation in the decision-making
process in the steel industry.

SHORT NOTICE QUESTION

Instructions on Wage-Revision of
Employees in Public Sector Undertak-
ings

S.N. SHR]I MADHU DANDA-
VATE: Will the Minister of FIN-
ANCE be pleased to state:

(3) whether his Ministry has issund
a confidential circular to all the Pub-
lic Sector Undertakings that demands
of their employces frr wage-revision
should not be accepted;

{b) whether Government propose
to iniroduce a policy of “wage freeze”
in Public Sector Undertakings. and

{e) if so, the effect of the wace

freeze on the working people m the
face of rising prices?

THE MINISTER OF STATE IN THFE.
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) to (c). A state-
ment is laid on the Table of the
House,

Statement
S ) {¢). As a part of an effort
‘4p dombat the inflationary pressures
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debeloping in 1871, the Government
felt that proposals for wage revision
need consideration in the broader con-
texi{ of the economy as a whole. In
view of the situation prevailing in the
latter half of 1971, the need for regu-
latin~ the wage increase in the nublic
itttor became imperative. In Octo~
ves, 1871, therefore, 1t was decided
that there should be no general revie
sion of wage. or increase in fringe
bcuefits in  the public enterprises
without prior consultation with the
Central Government. Thig decision
was reiterated in 1972 in the context
of the situation created by drought,
fluods etc., in various parts of the
country. However, this did not, in any
way, preclude either bijlateral nago-
tiations or consideration of proposal
of wage increase emerging out of
such bilateral negotiations or for their
acreptance, wherever fully justifiad.
In fact, there are cases in which such
proposals for wage increases have
been agreed to by Government. This
measure was merely intended to faci-
litate an objective and coordinated
view of wage increase being iaken in
the wider perspective of overall eco-
no,uc stability in the country,

PROF. MADHU DANDAVATE: Sir,
before 1 ask my supplementary, I
want to make a submission, My
Short Notice Quesfion consists of
three parts. In the flrst part of my
question I have categorically asked
for information from the Minister
whether the Finance Ministry has ac-
iually issued a confidential or secret
circular to all public sector manage-
ments, asking them not to concede
demands for revision of wages and
other benefits In the 90 word state-
ment of the Minister there is wot a
single reference to the circular at all.
Therefore, I ask the Minister through
you to answer that question first.

SHRI ATAL BIHARI VAJPAYEE:
Does the hon. Minister deny that &
cecret circular was issued?

PROF. MADHU DANDAVATE: Let
the Minister first clarify it
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WA WA : WITH! HrRe Aq;
Ay ?

SHRI ATAL BIHARI VAJPAYEE:
Here is that confidential circular,

SHRI K. R. GANESH: In my utate-
ment it has been pointed out that in
Qclober 1871 Government instructed
the public sector undertakings, which
was reiterated in 1972, that any wage
revision should be done with the con-
currence of the Central Government,
The hon. Member has asked me a
specific question whether there is a
circular. Yes, there is a circular., In
that circular to the public sector
undertakings we have mentioned that
(a) taking into consideration the con-
dition of the economy of the country
any revision in wages might lead to an
inflationary spiral. (b) taking into
consideration that any wage revision
will have its repercussions sector-wise
in the same industry and (c¢) taking
into consideration its repercussion in
the region in which the Industry is
situated, the concurrence of the
Finance Ministry should be taken be-
fore any revision. I clarify that there
is no ban or no wage-freeze. What is
attempted is that before an agreement
is finally approved of the concurrence
of the Central Government at the
highet level ghould be taken because
of the factors that I have mentioned.

SHRI S. M. BANERJEE: Sir, I
rise on a point of order....(Interrup-
tions)

PROF. MADHU DANDAVATE: 1Is
he prepared to place a copy of the
Circular on the Table of the House?
Here is a copy of the Circular. The
title of the Circular is, “Ban on gene-
ral revision of wages and fringe be-
nefts” He is contradicting what has
tieén naid in the secret Clrcular. The
word “ban” has been used in the
Finance Minlstry Circular.

8ir, for your informstion, 1 would
like to read out the Circular,..,
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MR. SPEAKER: Far the informa-
tion of the House,

PROF. MADHU DANDAVATE: The
title of the Circular is, “Ban on gene-
ral revision of wages and fringe beac-
fits.,” The Circular No. 2(194)/71-
EPE(GM 1) dated 21st October, 1871,
Government of India, Ministry of
Finance, Bureau of Public Enterpris-
es says:

“The undersigned 1s directed to
say that Government have decided
that during the present situation
caused by the large influx of the
1efugee from Bangla Desh, thete
should be no general revision of
wages of increase in fringe benefits
in the Public Enterprises and ins-
tructions where Government have a
rajority control without prior con-
sultation with the Central Govern-
ment...."”

Now, he has said that the Government
has not imposed any ban. The title of
the Circular 1tself says, “Ban on gene-
ral rcvision of wages and fringe bene-
fits”, Is it a misprint or what?

SHRI S. M. BANERJEE: On a point
of order, Sir . .(Interruptions)

MR. SPEAKER: No point of order.

FROF. MADHU DANDAVATE: In
the Circular, the word “Ban” has
been used. He says, there is no ban.
How does he explain this contradic-
tion?

MR, SPEAKER: He is objecting 1o
the word “Ban”.

BHRI K. R. GANESH: The hon.
Member has got a copy of the Circu-
lar ...

PROF. MADHU DANDAVATE: 1
have not obtained it in a clandistine
way. The papers that were circulated
to the Members of the Labour Consul
tative Committes contained a copy of
that cireular. It is available to Mem-
bers of Parliument.. .. (Interruptions)
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SHRI ATAL BIHARI VAJPAYER:
I have also got a copy of the Circular.

BRI K. R. GANESH: Sir, the hon.
Member is taking a stand on the R3ad-
ing of the Circular. If the head-
heading of the Circular is put that
aay, if that 1s the grouse of the hon.
Member, I say on the authority of
the Government that there is no ban.
All that is sought is that before nego-
tiations are finalised, the concurrence
of the Central Government has to be
taken. There is no bar in entering in-
to negotiations; there is no bar to the
management and the union agreeing
1o certain things. All that is sought
to be laid down is that the concurreace
of the Central Government has to
be obtained under the conditions of
economy in which we are, the reper-
cussion on the same sectors and re-
gions and also because of the Pay
Commission that is going into this
question. The Pay Commission in ats
first interim report has mentioned
that the Centra] Government emp-
loyees have complained to the Pay
Commission that there is a wide dis-
parity between the emoluments that
are given to the Public Sector Under-
taking employees and to the Central
Government employees. Taking all
these factors into consideration, the
Central Government has only asked
them that before finalising anything.
the concurrence of the Central Gov-
(Interrup-

MR, SPEAKER: He has explained
the whole position. (Interruptions)
You are all speaking—I am listening
to any one.

SHRI S. M. BANERJEE: On a point
of order. In reply to the fmain qu:s-
tion, he has not said, ‘Yes; that cir-
cular has been issued.

Bacondly, the Minister was saying
the Pay Commission Report.
mbmlm public sector undertak-
3 are not covered by the
Commission. , . .
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MR. SPEAKER: It is not a point
of order.

SHIRI S. M. BANERJEE:; I am
seeking your guidance, Sir.

MR. SPEAKER: You will ask yeur
question when your turn comes. (In-
terruption)

PROF.
rose—

MADHU DANDAVATE

MR. SPEAKER: You have already
asked your question. The Minister
has replied. I cannot force him to
reply as you like. He has said from
his point of view. ¥You have already
asked the question...,

PROF., MADHU DANDAVATE: 1
have not come to the body of the
question. (Interruptions)
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1 will call the Members. They can
ask their questions. Prof Madhu
Dandavate you may ask your gques-
tion.

PROF. MADHU DANDAVATE: On
the basis of what he has said in which
he has said that the heading is wrong
but the body is correct, I would
like to ask this question. In this very
House the Finance Minister made the
rtatement that the purchasing power
of the rupee had fallen to 46.7 paise in
December 1967 and to 39.2 paise in
December 1973, In view of this, do
Government not think that introduc-
tion of wage freeze by back door me-
thods will eat into the living standard
of the industrial workers? In this
particular situation in the country in
which taking 1949 as the base year,
as 100, the consumer price index has
gone up to 254 in October 1972, will
not the present attitude of the Gov-
ernment actually affect the standard
of living of the common people, parti-
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cularly the industrial labour and the
labour in the public sector wadertak-
ings? Please give a categorical reply.

SHRI K. R. GANESH: His first
question was whether, in view of the
cost of living having gone up and in
view of what the Finance Minister
has said, this wage freeze by back-
door methods would not depreciate
the earnings of the workers. This
was his first question. In reply to
that question, I have already stated
that there is no wage freeze, that
thiz circular only indicates that be-
fore coming to a final agreement, the
concurrence of the Government at the
highest level should be taken in view
of the favours factors which I have
already explained to you ...(Inter-
ruptions)

In spite of these particular instruc-
tions, 16 agreements have alreay been
approved by the Government totalling
an amount of Rs. 85 lakhs per an-
num. Even though the circular 1Is
there and even though the ecircular
lays down a particular drill which
each public sector ,undertaking has
got to undergo in the context of the
problem that I have already stated,
16 agreements have been approved for
which Rs, 85 lakhs per annum have
gol to be spent.

PROF. MADHU DANDAVATE: 1
have given the price index flgures and
in the face of that, will not your
general approach affect the working
class in the public sector undertak-
Ings?

SHRI K. R. GANESH: Our general
approach is not a wage freeze.

SHRI A. P. SHARMA: Just now the
hon. Minister has stated that already
18 agreements have been approved
by the Government so far., We know
that in arriving at an agreement bet-
ween the Management and Labour in
the public sector undertakings, there
Is no such provision that it should be
approved at the highest level, that
whatever agreements are arrived at,
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should be implemented or in case of
disagreement, the matter goes to a
tribunal or arbitration. Since when
did this system that every agreement
arrived at between the management
and the labour will have to be approv-

ed by the Government come into be-
ing?

SHRI K. R. GANESH: As I had
mentioned, in 1971 when the question
of inflationary pressure was there
when the question of Bangla Desh
was there and also taking the entire
economy into consideration and also
taking the fact that as far as public
sector employees are concerned their
wages have developed as a result of
such historical conditions, now the
situation has been reached in whuch
the Government has to keep the iota-
lity of the picture, the question of
national economy, the question of dis-
parity between the public sector emp-
loyees and the Central Government
employees. This is the problem that
the Government is facing day in and
day out.

Therefore, the Government has only
provided the procedure. Nowhwere
is it written nor is it the intention of
the Government that every agreement
should be ratified by the Government.
The Government know the position
and it takes into consideration all
these factors. Obviously, each indi-
vidual enterprise will not take them
into consideration, it is the Govern-
ment that takes them into considera-
tion.

SHRI S.. M. BANERJEE: It is
known beyond that the Government
has miserably failed to hold the price
line and after the Budget which was
presented yesterday, with its heavy
indirect taxation, prices are going to
shoot up and there is gomng to be a
steep rise and I do not know where
they are leading to. In view of this
situation, is it not a fact that just to
hide their failure in holding the price-
line, they are now trying to have a
ban? It may not be a genieral ban.
The heading may be wrong, I wish it
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is wrong, but the question is that they
want to delay the implementation of
the awards given by the various com-
missions whereby workers’ salaries
have been raised and whether the fate
of the Centra] Government employees
who are expecting something from the
Pay Commission is also freezed be-
cause of this limitation and whether
it is a fact that this circular was also
sent to the Poy Commission just to
show that they should submit fheir re-
port according to these limilations. I
want to know whether a copy of this
ciroular was sent to the Pay Com-
mission.

SHRI K. R, GANESH: I deny the
suggestion that the hon. Member is
trying to make, Firstly, in the con-
text of the national economy and in
the context of the difficulties that the
workers themselves are facing, the
Government has not introduced any
wage freeze. I have already indicated
that 16 agreements have been ratified.
The Pay Commission is going into the
whole guestion and yesterday the
Finance Minister has indi-ated about
the acceptance of the recommenda-
tions, once the recommendations are
made. I would lhike io remove the
misapprehension in the minds of hon.
Members that there is any general
wage freeze or any general ban on the
revision of wages.

SHRI RAJA KULKARNI: May 1
bring to the notice of the Minister why
the Finance Ministry has not given its
approval to a drafl agreement sub-
mitted by the management and union
in Hindustan Organic Chemicals limit-
ed three months ago and also in
another case of the Oil and Natural
Gas Commission as well as in the
Indidn Oil Corporation? Why has the
Finance Ministry asked the manage-
ment hot to negotiate wage revision
agreements?

* SHRI K. R. GANESH: It is not
possible for me to go into individual
questions. I have indicated that after
the circulars, 16 agreements were ap-
#roved, Seven agreements are under

Oral Answers PHALGUNA 10, 1804 (SAKA)

Oral Answers 38

consideration of the Government at
the level of the Cabinet. In respect
of five cases, this has not been ap-
proved. I wall indicate what the five
agreemenis are. The negotiations
which the employees and management
had refer to highest category of em-
ployees. That 1s, they related to re-
vision in the pay scale of senior cate-
gories of officers. These were: Madras
Fertilizers, Hindustan Copper, NCDC,
Lubrisol and MMTC. This relates to
pay revision of the highesl category of
officers. Government thought it is not
possible to accept that.

SHRI SOMNATH CHATTERJEE:
May I know, when the policy of the
Government was not to impose a
general wage freeze, what was the
necessity of sending a confidential
circular only to the managements, be-
hind the back of the labour, and not
making a policy statement, as such?
What was the necessity for sending a
confidential circular behind the back
of the labour?

SHRI K. R. GANESH: It is a ques-
tion which 15 very extensive in na-
ture. I have alicady suid that the
Government took into consideration
the situation that was in 1970. The
Government look inlo consideration
the situation that was there as a
result of drought in 1972. Ii has given
a drill or procedure which the public
undertakings have 1o follow.

SHR1I INDRAJIT GUPTA: Apart
from specitic cases some of whicli were
mentioned by irmind Mi. Kulitarm, T
would like to know from the Minister
whether the existence of such a ecir-
cular (whether it amounted to wage-
freese o0 not) ond a coufidentjal eir-
cular at that, addressed to manage-
ment of these public seclor under-
takings would not in fact inhibit those
managements in the process of their
negotiations with their respective em-
ployees, where a management, in a
particular case, feels, for example,
that in the interest of justice to the
workers and in the inierest of better
running of thg plant, a certain wage
rise is necessary—would not this ecir-
cular exercise an inference upon the
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management not to agree to such a
demand, because they know that the
Government of Inldia will not a to
it later? 1Is it not an ent
on the autonomy of these corpora-
tions and Directors’ Boards and en-
croachment upon their judgment?

SHRI K. R. GANESH: Each public
sector undertaking has already deve-
loped & convention as far as the nego-
tiations with employees are concerned,
Thia particular circular does nol in-
hibit any of these public undertak-
ings....

SOME HON. MEMBERS: It does.

SHRI K. R, GANESH: ....or their
managements from entering into ne-
gotiations and from enlering into dis-
cussions and agreeing to certain things
which they think 1s necessary in the
interests of their undertaking; All
that they have got to do is to bring
this to the notice of the Government.

SHRI INDRAJIT GUPTA: If the
management knows that something 1s
agreed to which may not be approved
of by Government, then the position
of the management would become
false, and, therefore, the management
would instinctively try not to agree
to the wage demands, and that is how
it would be inhibiting them.
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SHRI K. R GANESH: The pullic
sector undertakings aie fiee to enter
nto negotiations and bulateral dis-
cussions and come to certain agree-
ments as far as the demands of the
employtes are concerned. The ar-
cular serves only this purpose, namely
in the context of the natinnal economy
to see that there 15 no growing dis-
parity between the various sectors
which has become a serious problem
as far as the Government employees
and the public seclor employees are
concerned, and there are no wide re-
percussions within the range at all
This circular serves a very regulatory
purpose, and therefore, there is no
question of withdrawal of the oir-
cular,

SHRI DAMODAR PANDEY: The
matter gets more confused by further
explanation. The hon. Minister has
said just now that the agreement with
the NCDC, the Hindustan Coppers,
etc. are pending and have not been
approved by the Government of India,
I would like to submit that this is not
correet  There is no agreement with
the NCDC or the Hindustan Coppers
etc. as such, The NCDC wanted to
remove certain anomalies which had
been created by giving higher pay.
scale to Bharat Cocking Coal officers;
it was not an agreement with the
workmen, but they only wanted to
remove the anomalies, but they have
not been allowed to remove it. The
circular is now in existence and it
confinues to he In existence, as the
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hon. Minister has said just now,
Does he mean to say that all agree-
ments in future have to be negotiated
in consultation with the Government?

SHRI K. R. GANESH: I have al-
ready replied to the question. He is
only repeating the same question,

SHRI DAMODAR PANDEY: Does
he mean to say that in future, all fin-
ancial agreements or financial rego-
tiations will have to be made by the
public sector undertakings in consul-
tation with the Government or that
Government should be in the picture
all the time?

SHRI K. R. GANESH: For the in-
formation of hon, Members, I may say
that the management of public sector
undertakings has got the right to en-
ter into ncgotiations and bilateral dis-
cussions and come to certajn conclu-
sions. If a public sector undertaking
thinks that in the conditions in a cer-
tain area or region or taking into con-
sideration various other factors, it 1s
necessury to increase certain things
and they come to that conclusion, all
that the Government has asked them
to do is that before they finalise the
agreement, they should take the con-
currence of the Government. That 1s
the conclusion to which Government
have come. (Interruptions) I cannot
convince my hon. friends, but that is
the conclusion to which Government
have come,

SHRI ATAL BIHARI VAJPAYEE:
Then, let him not talk of autonomy of
the public sector.

MR. SPEAKER: Do not disiurb the
House.

SHRI PRIYA RANJAN DAS MUNSI:
It has been understood from the
statements of the Minister for half an
hour now that he is very much sym-
pathetic to the working class....

SOME HON, MEMBERS: No, no.
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SHRI PRIYA RANJAN DAS MUN-
SI: If thatl is so, I ask him whether
hc cary withdraw the circular.

SHRI K. R. GANESH: No, Bir.

SHRI PILOO MODY: A great deal
of the musery of this country is due
to the fact that the public sector is
not performing. One of the reasons
why the public sector is not perform-
ing 1s that the Government and the
Ministries are constantly interfering
with thes public sector enterprises.

The Minister has chosen to describe
the circular as a drill, and thereafter
to compound the malady by saying
that these decisions are taken at the
highest level in the Cabinet itself, that
it is the Cabinet of India, the Cabinet
of this Government which is going to
decide whether a particular wage In-
crease Is to be given or not. I would
ke to know from the Minister whe-
ther this is not a gross fraud not only
on the pcople of this country but on
Parliament itself in which it has been
egtablished more than once that these
corporations are autonomous. What
does autonomy imply if they cannot
even negotiate their own wage struc-
ture and arrive at a wage structure
with their employee consistent with
the requirements of the particular
enterprise?

SHRI K. R. GANESH: I do not
agree with the analysis of the hon.
member.

SHRI SEZHIYAN' The reply ghfen
by the Mnister started with saying
that this is part of an efforl to com-
bat inflationary pressure and he end-
ed the statement by saying that the
measure was merely intended to be
taken in the wider perspective of the
overall economic situation in the
county. 1 am not going into merits
of the question whether this 1is to
combat inflationary pressure. But
granting all these things, if he szays
that this measure has been taken and
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a circular issued to the public sector
enterprises in the wider perspectiye
of the overall economic situalion,
why did he not explain this mea-
sure openly and also appeal to the
managements as well as the working
class? Why was this step not taken?
Why did Government issue a confi-
dential circular only to the manage-
ments? Does he think that the wor-
kers are 80 unpatriotic that they will
not come to the rescue of Government
in this situation?

SHRI K. R. GANESH: Having taken
one step of asking the managements
to take this into consideration, I agree
with the suggestion of the hon. mem-
ber. We will now appeal to the
workers. I appeal from this platform
that in the conditions in which the
economy gtands, there has to be some
judiciousness in asking for wage in-
creases,

SHRI SAZHIYAN: My question has
not been answered. The circular was
issued in December. Why was not
an appeal issued to the workers at
that time? Why a confidential cir-
cular wag sent only to the manage-
ments at that time? He has not re-
plied to that.

MR. SPEAKER: He says it was an
omission; he is going to do it now.

SHRI P. M. SAYEED: The whole
crux of the matter seems to be that
the confidential circular issued by
Government seems to inhibit the
minds of the managements as well as
the employees of the public sector
undertakings, In view of this inhi-
hition, why do not Government come
forward and honourably withdraw the
circular?

SHRI RAJA- KULKARNI: With-
draw the circular.

, SHRI 8. M, BANERJEE: All sec-
‘tions of the House have demanded
the withdrawal of the circular. That
‘being o, what is left of the circular
imow? Everyone wants its withdrawal.

! SHRI INDRAJIT GUPTA: Why do
: prestige? Why
Idmndmmnhmadﬂtthutha
b
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Bureau ¢of Public Enterprises can

sometimes take wrong steps? Why
h;:m;n to defend them” ({Interrup-
t

SHRI K. R. GANESH: I am not
defending them.

MR. SPEAKER: I am passing on
fo the nexi i1tem now. (Interruption)
I am not here to join you in request-
ing the Minister to withdraw this. 1
am Just allowing you to request him.
(Interruption) May I request you all
to kindly sit down now?

SHRI P. K. DEO: Sir, I had given
a motion—

MR SPEAKER: Not now.

PROF. MADHU DANDAVATE:
All sections of the House have re-
quested him to withdraw it.

SHRI ATAL BIHARI VAJPAYLE:
What would happen to the public sec-
tor projecits? As the Speuker of this
House, as the former Chairman of the
Commuttee on Public Undertakings,
you must be concerned about the
aulonomy of the publiec sector pro-

jects. Otherwise, it becomes a moc-
kery. (Interruption),
MR. SPEAKER: Sometimes, if I

were sitting amongst you, I weould
have expressed something perhaps in
much stronger terms; but not as a
Speaker.

SHRI M. SATYANARAYAN RAO:
May I tell the Minister that if he is
not in a position to withdraw the
eircular, let him withdraw from the
Cabinet, (Interruption),

MR. SPEAKER: Order, please.
Let it not be argued. Kindly do not
put me in a difficult situation all the
time, After doing it, then you are
asking me, “Ask him to do it” Whe
am I to ask him to do i#t? (Interrup-
tion). I have given you latjtude. I
allowed so many questions. Do not
put me in difficulties.
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SHR]I INDRAJIT GUPTA: Did be
consult the Commitee on Public Un-
dertakings before issuing this circu-
lar?

MR. SPEAKER: I am passing on
to the next item-—Papers to be laid
on the Table.

SHRI P. K. DEO: Sir,...'

MR. SPEAKER: I will call you at
the proper time. I know you have
given me your motion under rule 377.
I will call you at the proper time.
Kindly keep sitting, all of you.
(Interruptions),

MR. SPEAKER:

I am not permit-
ting you.

(Interruptions).

MR. SPEAKER: I am not allowing
wou to say.

WRITTEN ANSWERS TO QUES-
TIONS

Demand for Disbandment of Coal
mines Provident Fund Organisation

“142. SHRI R. N. SHARMA: Wil
the Minjster of LABOUR AND RE-
HABILITATION be pleased to stale:

(a) whether any organmisation of
coal miners has demanded di hand-
ment of the Coal Mines Providem
Fund Organisation because of its un-
satisfactory performance; and

(b) if so, Government's

reaction
thereto?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) and (b).
Complaints” regarding unsatisfactory
working of the Coal Mines Provident
Fund Organisation are received fram
time to time from trade unions and
members of the Coal Mines Provident
Fund Specific complaints which are
brought to the notice of the Govern-
ment are referred to the Coal Mines
Provident Fund Cemmissioner for

necessary action. A Committee has
also been' set up by the Board of
Trustees, Coal Mines Provident Fund,
to look into the working of the Orga-
nisation and to recommend the steps
that may be taken 1{o umprove 1ts
working so as to ensure more satis-
factory functionuing of the Coal Mines
Provident Fund Scheme and the Coal
Mines Family Pension Scheme,

Training of Army Personnel

*143. SHRI SHYAMNANDAN
MISHRA:

SHRI BHALJIBHAI PAR-
MAR:

Will the Minister of DEFENCE be
pleased to state:

(a) whether it has come to the
notice of Government that Andre
Malraux, a former Frenelh Minister
has in an interview said that the
Indian Army was bemng traned by
the Russian, as pubbshed in the
Hindustan Times, January 7, 1973;
and

(b) whether Government will give
their clarification on this issue?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). Yeg, Sir. Government is not
sure about the accuracy of the report.
The reported statement has, how-
ever, no basis jn fact. The Indian
Armv 1s  {ramned  exclusively by
Indians.

Adoption of Minimum Wages of Agri-
enltural Labour by States/Union
Territorieg

*149 SHRI A. K GOPALAN-
SHRI BHOLA MANJHI:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) how many States and Union
Territories have adopted the Minimum
Wages Act to agricultural labours;
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(b) the names of such States and
Union Territories and the minimum
and meximum rates there; and .

(¢) the States which have ignored
the directions given by Central Gov-
ernment 1n fixing the minimum
wages?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) and (b).
A statement showing the available
information regarding States/Union
Territories where munimum wages
have been fixed for agricultural wor-
kers under the Minimum Wages Act,
1948, is placed on the Table. Latest
information regarding the wage rates
notified by them is being collected.

(¢) The State Governments and

Union Territories were apprised in
June, 1972 of the criticism made in
regard to fixation/enforcement of the
minimum wages, voiced m the Con-
gultative Committee of the Ministry
of Labour and Rehabilitation, and
were asked to take suitable action in
the matter. Some States have ex-

certain difficulties on the

question of enforcement.
Statement

Available  information regarding
States/Union Territories where mini-
mum wages have been fired for em-

ployment in agriculture under the
Minimum Wages Act, 1948,

(1) Andhra Pradesh.
(2) Assam.

(3) Bihar.

(4) Gujarat.

(6) Haryana.

(6) Kerala.

(7) Madhya Pradesh.
(8) Maharashtra,

(9) Mysore.
{10) Orissa.
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(11) Punjab.

(12) Rajasthan.
(13) Tamil-Nadu,
(14) Uttar Pradesh.

(15) West Bengal
(16) Himachal Pradesh.
(17) Tripura.
UNION TERRITORIES
(18) Delhi,
(19) Chandigarh.
(20) Dadra and Nagar Haveli

Recruitment of Engineers in Rour-
kela Steel Plant from other States

*150. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of STEEL

AND MINES be pleased state:

(a) whether the Rourkela Steel
Factory authorties are recruiting
graduate engineers fiom other States,
whereas there are thousands of un-
employed engineering graduates 1n
Orissa; and

(b) if so, the reason for such re-
cruitments?

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-~
MANGALAM): (a) and (b). In
H.SL, recruitment of graduate en-
gineers is made centrally against the
requirements of its plants and central
units. The consideration of applica-
tions is on an all-India basis and on
merit, subject to reservations for
scheduled castes and tribes. This pro-
cedure ig in line with the principles
laid down by Government.

Study for Location of second Sieel
Plant in Orissa

*151. SHRI D. K. PANDA: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) whether any location study for
the establishment of a second steel
plant in Orissa was ordered;
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(b) if so, the result of such study;
and

&t when Government are gomng to
start the woik?

THE MINISTER OF STEEL AND
MINES (SHRI S MOHAN KUMARA-
MANGALAM). (a) and (b). In con-
nection with the long-term steel deve-
lopment programme 1t 1s, proposed
to take up detailed techno-economic
studies 1n respect of a few greenfield
locations including those in Orissa.

(¢) Does not arise now in view of
the position stated above in reply to
parts (a) and (b) of the question

Indian Costs of Stee] ore as compared
with those from Europe and Japin

*152. SHRI RAJDEO SINGH® Will
the Minister of STEEL AND MINES
be pleased to state

(a) whether Indian costs and prices
of Steel Ore even after two decades
of industrialisation are higher than
those of Europe and Japan notwith-
standing the fact that we have ample
resourceg of raw materials that go
into steel production such as iron ore
coking coal and cheap human re-
sources; and

(b) if so, the facts thereof and the
reasons?

THE MINISTER OF STEEL AND
MINES (SHRI 8. MOHAN KUMARA-
MANGALAM): (a) and (b). It is
presumed that the reference is to
“Steel” rather than “Steel Ore”. By
and large, the exworks costs and
prices of stee] in the country do cor-
respondent favourably with prices
abroad, If production jn the country
is stepped up from the present level
of about twp thirds to about 90 per

cent of the capacity, steel prices and
costs in India may be among the lowest
m the world.

»

Suspension of Manufacture of Steed

Bright Bars
*153 SHRI M RAM GOPAL
REDDY.
SHRI C K JAFFER SHA-
RIEF

Will the Minister of HEAVY IN-
DUSTRY be pleused to state:

(a) whether Government have sus-
pended further hicensing and registia-
tion for the manufacture of steel
bright bars; and

(by if so, the reasons therefor?

THE MINISTER OF HEAVY IN-
DUSTRY (SHRI T A. PAI): (a)
Yes, Sir, for a period of one year.

(by This 1s due to acute shortage
of raw material and large capacity
having already been licensed/regis-
tered

Suggestion for Appointment of Indns-
trial Tribunals presided over by
Judges Selected by High Courts

*154 SHRI S A MURUGANAN-
THAM  Will the Mmster of
LABOUR AND REHABILITATION
be pleased to state:

(a) whether Shr1 Naval Tata, Presi-
dent of the Employers' Federation of
India has suggested the appointment
of Industrial Tubunals presided over
by judges selected by High Courts;
and

(b) 1f so, Government's reaction

thereto?

THE MINISTER OF LABOUR ANDv
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) and (b). Gov-
ernment have noted this suggestion
which appeared in the press recent-

Iy
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Payments due from owners of Na-
tionalised non-coking Coal Mines

*1566. SHRI C. K. CHANDRAPDAN-
Will the Mirister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether the former owners of
the non-coking coal mines are to
clear off large amount of dues on
account of royalty and cess, and
also payment on account of 'wage
board recommendawons; and

(b) if so, the facts thereof and the
total amount due from them?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) and (b). In-
formation about the amount payable
on account of the Wage Board's re-
commendations is not available. Re-
quigite information regarding royalty
and cess is being collected and will be
laid on the Table of the House.

Provident Fund contribution payable
by owners of Nationalised Coal Mines

*157. SHRI G. Y. KRISHNAN:
SHRI DHAN SHAH PRA-
DHAN:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) the amount of dues to the wor-
kers as Provident Fund which the
mine owners have to owe, after the
notionalisation of 464 coal mines 1n
Bihar and West Bengal, and

{b) the decision of Government
while paying the compensation to the
mines-ownera?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) The Coal
Mines Provident Fund Commissioner
has reported that a sum of about
Re. 8 erores (including Administra-
tion charges and Damages) was due
from owners of non-coking coal mines
w and West Bengal as on the

September, 1972,

(b) Government has taken over at
present only the management of non-
cokine cnal mines The questinn  nf
pusrmiat of compensalion o the mine
owners will arise after nationalisa-
tion of the mines.

Lay-offs and Lock-outs in Jute Mills
in West Bengal

*158. SHRT JAGDISH BHATA-
CHARYYA: Will the Minister of
LABOUR AND RENABILITATION
be pleased to state:

(a) the number of jute mill wor-
kerg affected by the lay-offs and lock-
outs in the jute mills in West Bengal;
and

(b) the reasons thereof and the
steps taken by Government to ease
the situation to the benefit of the
workers?

THE MINISTER OF LABOUR AND
RENABILITATION (SHRI RAGHU-
NATHA REDDY): (a) and (b). The
matter falls in the State sphcre Com-
plete and up to date information in
the matter 1s not readily available in
the Ministry of Labour and Rehabili-
tation.

Talks with Soviet Premier at 50th
Anniversary Celebrations of U.S.S.R.
in Moscow

*159. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether he had been to USSR
to participate in the 50th anniversary
celebrations of the founding of the
USSR and held discussion with the
Sovict Premier; and

(b) the response of the Soviet Pre-
mier to the implementation of 1he
Simla Agreement and the general
gituation in India, Pakistan and
Bangladesh?



35

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI BWARAN SINGH):
(a) Yes, Str.

(b) The Soviet Government's posi-
tion has been consistently in support
of the Simla Agreement which em-
phasises the principle of biiateralism
and the peaceful settlement of all
issues between the countries of the
sub-continent, without outside inter-
ference. The Soviet Premier had re-
iterated this position during tne dis-
cussions and had welcomed the pro-
gress made so far in the implemen-
tation of the Simla Agreement with
regard to delineation of the line of
Control in Jammu and Kashmir and
the mutual withdrawal of troops o
their respective sides of the interna-
tional border.
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Registered Job-Seekers

*160. SHRI K. 8. CHAVDA: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) what are the figures of job-
seekers on the live registers of Emp-
loyment Exchanges as in June, 1970,
June, 1871, June, 1972 and December,
1972; and

(b) the number of Matriculates,
Graduates and Post-Graduates in
these registrations on each of those
dates?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) and (b). A
statement containing the available in-
formation is laid on the Table of the
House,

STATPMENT

{a) & (b).

Number on live register

Year (as on 3oth June)

All

categories

of job-

scekers Matrico» Graduates  Post-
lates® Graduates

Number included in Col. 2 of

—

1970 ; . . = a " 36,271,300 13,93,630 2,05,222 27,028
o7 . . . . ' 44,94:576 17,19,927 3,00,369 33,052
Yore © 4+ v+ 5687078 21,48,308 420,604 43,918
1972

«(December) ' . . . N 68,95,539? Not yet avarlable

*Including iob-mhm who have passed Higher Secondary or Intermediate Examination.
¥ A y
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Allotment of Scooters to Officers Re-
iations from Manufacturers Quota

1402. SHRI K. SURYANARAYANA:
Wil the Minister of HEAVY INDUS-
TRY be pleased to refer to the reply
given to Unstarred Question No, 464
on the 15th November, 1972 and state:

(a) whether he is aware that some
-officers of his Ministry obtained Scoo-
ters for their near relations and
family members from the Manufac-
turers out of the Manufacturers quota
«during 1972;

(b) if =0, their designations;

(¢) whether these cases were
‘brought to his notice; and

(d) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
{SHRI SIDDHESHWAR PRASAD):
{a) No, Sir.

(b) to (d). Do not arise.

Loss incurred by Heavy Electricals
India Ltd, Bhopal

1403, BHRI SUKHDEO PRASAD
VERMA: Will the Minister of HEAVY
INDUSTRY be pleaseq to state.

(a) the total loss suffered by the
Btate-owned Heavy Electricals Faec-
tory, Bhopal since the project went
into production in 1960;

{b) whether Government have in-
vestigated the causes of the loss; and

(c) if so, the necessary measures
teken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
:(;7)’.Ill 58,88 crores upto 31st March,

(b) Yes, Sir.

(¢) The working of the Company is
Under constant review by the Ma-
nagement and the Government. The
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orgamisation of the Company has
been streamlined; incentive gchemoes
have been introduced to achieve the
production targets; to relieve partly
the interest burden on cash losses
during the gestation period, a mora-
torium on the re-payment of instal-
ments of loans for 3 years and inte-
rest relief for the same period on the
accumulated cash losses upto 3lst
March, 1872, has been sanctioned. The
working results of the unit has shown
considerable improvement recently
ang 1t is expected that this favour-
able trend will continue.

Geological Map of Keraly

1404, SHRI VAYALAR RAVI: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether the Kerala Circle of
the Geological Survey of India has
prepared a geological and mineral
map of Kerala; and

(b) if so, the general features
thereof and the steps the Govern-
ment have taken to exploit the re-
sources available according to the
map?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
Yes, Sir.

(b) Kerala State can be broadly
divided mto 3 Jongitudinal strips,
namely coastal p.amns, central up-
lands and high ranges. The coastal
plains are made up of recent and sub-
recent geological formations of beach
and dune sands, river alluvium and
backwater sediments, The central
uplands are partly made up of sedi-
mentary rocks of tertiary age and
partly by the crystalline rocks of
Archaean and Lower pre-Cambrian
age which are capped at many places
by a ferruginous rock called laterite.
The high ranges are entirely made up
of the crystalling rocks. The beach
and dune gands are the storehouse of
the ilmenite-rutile-monazite-zircon
gands near Chavara and glasg and
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foundry sands near Sherta’lai. The
backwaters contain deposits of lime-
shell in the Vembanad 1lake. The
tertiary sedimentary formations con-
tain commercially important deposits
of china clay near Quilon and minor
occurrences of lignite and peat near
Varkala. Im;oriant depositg  of
bauxite are found in association with
laterite cappings near Kumbla. De-
posits of iron ore near Calicut, Lime-
stone in Palaghat district, graphite in
Ernakulam district, occurrences <t
mica and chrysoberyl in Trivandrum
district and gold in Wynad are asso-
ciated with the crystalline rocks.

Presently china clay, limeshell, ball
clay, fireclay, silica sand, ilmenite,
rutile, monazite and sillimanite are
being mined in puvate and puablic
sectors,

1972-73 5.50M« T
1973-74 7.00 9T/ &
1974-75 B. 00 A" &
1975-76 9. 00 T
1976-77 11.00 9T\ &9
1977-78 11. 50 91| 29
1978-79 12. 00 ¥Tq 29
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Reaction of FLC.CL to Nationalisa-
tion of Non-Coking Coal Mines

1407. SHRI M. S. BSIVASWAMY:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the Federation of In-
dian Chambers of Commerce and
Industry had described as unjustified
the taking over of all the non-coking
mines under a Presidential Ordi-
nance; and

(b) if so, the gist thereof and the
reaction of the Governmen? thereto?

Yes, Sir,

ed that the private collieries had
%5 L83,

been fally meeting the requirements
of the country and there was no coal
shortage anywhere; that occasional
shortages of coal in some places were
solely due to transport bottlenecks
that despite price constraints the pri-
vate sector had been trymg to plough
back and invest capital in the coal
industry and that the Government's
action will cause wuncertainty in the
entire mdustry.

The Government do not agree with
the view that their action has un-
Justified. The private sector in the
coal industry had invested very little
capital in the industry during the
last ten years and could not still pro-
vide the large amount of capital re-
quired for achieving the Fifth Plan
target for the coal industry. More-
over, the private sector in the indus-
try had largely failed to fulfil its
obligations to the workers by not
paying wages, variable dearness
allowance and increments according
to the Wage Board Award, as also
provident fund dues and gratuity. It
had accumulated large arrears of
royalty, sales tax and other Govern-
ment dues, The taking over of the
management of ihe non-coking coal
mines, pending their nationalisation,
was, therefore, in the interests of
country as also of the workers of the
mines and has not caused any un-
certainty in the industrial sector.

Whereabouts of Indian Journalists
Screened on American TV

1408. SHRI D. B. CHANDRA
GOWDA: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state: .

{a) whether the names of the two
Indian journalists-Surjit Ghosal and
Deepak Benerjee—captured in April,
last year, do not appear on the latest
list received by Indian Government;

(b) whether the photographs of
these two journalists were screened
on American Television before the
start of the War in December, 1971;
and
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(¢) the steps Government have
taken to secure definite information
abaut them?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHR1 SURENDRA PAL
SINGH): (a) No, Sir.

(b) Government is not aware of
these two journalists being shown on
American television, but is aware
that a film which included shots of
the journalists was shown on Pakis-
tan television.

(c) The House has already been in-
formed that the two journalist< have
not been traced inside Bangladesh.
The Government of Pakistan replied
on the Bth January, 19738, through
Swiss channels, to our note dated the
1st January, 1973, that the two jour-
nalists were at no time wunder the
custody of the Government of Pakis-
tan and that if they were interned by
“the local provineial authorities” (the
former East Pakistan) the Govern-
ment of Pakistan is not in a position
to provide any information about
them, In the circumstances, Govern-
ment greatly regrets that it has no
further information to provide on this

matter. It
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Closure of Factories in Gujarat due

to shortage of Coke

1414, SHRI ARVIND M. PATEL:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether several factories in
Gujarat have been closed down due
to the shortage of coke; and

(b) if so0, the steps being taken by
Government fo supply sufficient coke
to Gujarat to avold such closure of
industries in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(8HRI SUBODH HANSDA): (a) and
{(b). Some factories have shut down.
The movemant of coal and coke to
different consumers all over the coun-
try was affected due to locking up of
wagons due to the Mullki' rules agi-
tation in December, 1973/4January,
1998; The U. P. Engineers strike in
Jenugry, 1973 had also upset the
rauwnyopsrﬂion beyond Moghal-
saral. TUP. Engiveers’ strike his,
bowever, been culled off and allot-

(s

MARCH I, 1973
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ments for loading of coke/coal have
been stepped up. As ageinst an aliot-
ment of 581 wagons for loading of
coke to Gujarat in December, 1072,
7:; wagons were allotted in January,
1973.

Circulation of Leaflet in Hong Kong
Levelling charges against Indian
Commissioner

1416, PROF. NARAIN CHAND
PARASHAR:
SHRI H. M. PATEL:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government have no-
ticed a printed leaflet circulated by
the Editor, “The Indian”, Hong Kong
levelling serious charges against the
present Indian Commissioner in Hong

¥

(b) if so, the reaction of Govern-
ment to the charges contained there-
in; and

(c) whether Government have

taken any action or propose to take
any action in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) Yes, Sir, Government
have received copies of the leaflet.

(b) and (c). Government have in-
vestigated the charges and have
found them either exaggerated or
based om some misunderstanding.
However, in this case, as in every
other case, whenever Government
find gcope for improvement of their
Missions they take appropriate mea-
sures about it.

Payment of Minimum Wage to Bidl
Workers in Tripura.

1417, SHRI BIREN DUTTA;
the Minister of LABOUR AND RE-
HABTLITATION be pleased to state:

(a) whether Bidi workers of Tri-
pura are niot given mintmum wage of
Rs, 3.00 per day; and
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(b) if so, the steps Government
propose to implement it?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
RAGHUNATHA REDDY): (a) and
(b). A report in the matter has been
called from ihe Government of Tn-

pura.

Acquisition of Land for Defence Can-
tonment near Gauhati

1418, SHRI BHOGENDRA JHA:
Will the Minister of DEFENCE be
pleased to refer to the reply given to
Unstarred Question No. 5313 on the
215t December, 1972 regarding acqui-
sition of land for Defence cantonment
near Gauhati and state:

{a) how many acres of land was
acquired, from the owners and what
was the total compensation paid to
them; and

(b) whether the acquisition was
compulsory or made with their con-
sent?

THE MINISTER OF DEFENCE
{SHRI JAGJIVAN RAM): (a) De-
tails of land acquired near Gauhati
(of which the land acquired in
village Amechang vide reply to the
Lok Sabha Unstarred Question No.
6813 answered on 21st December
1972, forms only a part) are as
under:

(1) 2215198 acres of private land
of

acquired at a  cost
Rs. 8851,422.353, excluding
additional compensalion

awarded by the Court.

(2) 855,60 acres of State Govern-
ment land, transferred at a
cost of Ra. 22,50,474.69.

{%) The private lands were acquir-
4d uhder the provisions of the Land
Acquisition Act, 1894,

Work done by Army at Salt Lake
area, Caleutta

1419. SHRI JYOTIRMOY BOSU:
SHRI R. P. DAS:

Will the Minister of DEFENCE be
vleased to state:

(a) whether Indian army personnel
were engaged to construct and repair
roads and bridges in connection with
the 74th Session of the Indian Na-

tional Congress, held in the Salt Lake
area, Calcutta;

(b) if so, under what rules or re-
gulations army personnel were en-
gaged to work for the conference of
a political party; and

(c) the total expenditure incurred
on this account?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) The
Salt Lake Authorities were assisted
at their request in the construction of
4 bridge across the Kristopur Canal
opposite Salt Lake Town in Caleutta
between 7th December, 1972 to 12th
January, 1973.

(b) The assistance was provided in
pursuance of the policy to provide,
wherever feasible or necessary, aid to
Civil Authorities.

(c) The total expenditure incurred
on this account iz under compilation;
it will be recovered from the Salt
Lake authorities.

Production of ‘Girnar’ Scooters

1420, DR. H. P. SHARMA. Will the
Minister of HEAVY INDUSTRY be
pleased to state:

(a) whether production of ‘Girnar’
scooters has already commenced and
if so, the salient features of the pro-
ject and the foreign component of the
scooter;

(b) the manner in which its price
and performance compare with that of
the ‘Vespa' and Lambretta’; and
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(c) the Instslled annual profluction
capacity and by what time it will reach
fu'l capacity production?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) Yes, Sir. The salient features of
the Praject are that it has been de-
veloped without any foreign collabora-
tion ‘and it seeks to maximise utilisa-

< * -_'A.n. . ':7:
‘content in the scooter is 2.1 p““nt
of its ex-factory price.

(b) The ex-factory relail price of
Girnar scooter is Rs. 2720.27 per scoo-
ter as against the ex-factory retail
prices of Rs. 2327 and Rs. 2449 per
scooter of Bajaj (Vespa) and Lamb-
retta Scooters respectively.

The performance of this Scooter can
be compared with that of Vespa

tion of ancillary capacity. The import (Bajaj) and Lambretta as under:

Specification Vespa Lambretta Girnar
(Bajai)

1. Maximum Power - i . : .

2. Engine Capacity (displacement)

3. Wheel base ) . .
4. Gear Box . . .
5. Tyre size * . )

- §-§BHP 6-sBHP 6'sBHP
at at at
52Borpm. 5300 rpm. 6500 rpm
* I45°45cc 1454 cc.
. * 1180 mm 1290 mm 1210 mm
3 spccdl_' 4 speed 4 speed
* 35«8 3's><10"!{.13-s><!o

=l
148 cc.

(¢) The initial production target of
6000 scooters per year will be achiev-
ed by the end of 1974. The produc-
tion will be gradually raised to the
licensed capacity of 24,000 scooters
. per year in three years from the date
of achieving the initial target.

Agreements between H.M.T. and
Foreign Countries/Firms for Mann-
facture of Tools

1421, SHRI T. S. LAKSHMANAN:
Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) the nmames of countries or
forelgn companies with whom tihe
Hindustan Machine Tools Ltd., enter-

ed into three technical collaboration
agreements for the manufacture of
sliding Headstock Automatic Lathes,
Heavy Duty Engine Lathes, Ram
Turret/Unit Assembled Bed tpye Mil-
ling Machine; and

{b) whether the production of these
items has started; and if not, the rea-
sons for the delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) The Company has concluded
Technical Collaboration Agreements
with the following firms for the manu-
facture of the products shown against
each: :

) Mfs. Prttz Werner, Wi
Marienfelde, West

(i M/s. 8. A, g
I.;I&j M";wi In?Pmmn,zno,Maakr

iy Mys. Americari Tool Works Co,
| Endmﬁ USA)

Gmgh, Bedeﬂl!ngMadﬁnﬂ"
N o -
Sliding Hendmek Automatics.”

T
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HewgDmyEwmhu"
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(h) The preduction of Bed Type
Milling Machine has since started.
The production of Sliding Headstock
Automatics will be taken up during
1973-74. As regards the Heavy Duty
Engine I.athes, prototypes, since
assembled are undergoing trials, on
completion of which regular produc-
tion will b taken up.

Foreign Collaborations with Bharat
Heavy Electricals Ltd.

1423. SHRI SOMNATH CHATTER-
JEE: Will the Minister of HEAVY
INDUSTRY be pleased to state;

ta) whether Bharat Heavy Electri-
cals Ltd,, have renewed or entered in-
to collaboration agreements with
foreign firms recently:

" (b) if so, the specific areas in which
foreign collaboration has been sought;

(¢) the name of the foreign firm/
collaboration of which has been sought
and the broad outlines of the terms
and conditions of such collaboration
agreement; and

(d) whether such collaborations are
justified after many years of develop-
ment 1n indigenous know-how?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY-INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) to (c). The proposals received re.
cently froin Messrs Bharat Heavy
Electricals I.td.. seeking approval to
their entering into collaboration with
Messrs Copes-Vulcan Insc., Lake City.
USA and Messrs. Air Pre-Heaters
Co,, Inc. Wellisville, New York, USA,
for acquiring know-how for the manu-
facture of Soot Blowers and Regene-
rative Air Pre-heaters respectively are
under the ronsideralion of Govern-
ment. It will not be in the public
interest to divulge the terms of colla-
boration proposed.

(&) Soot Blowers and Regenerative
Pre-heaters are both accessories {hat
bave to be provided with power house
bollers manufactured by BHEL. The

74

techgical know-how for the manu-
faclure of these accessories is not
available with BHEL and hence these
items had to be imported so far.
BHEL would be able to manufacture
these acressories once they are allow-
ed to obtain the know-how from world

renowned foreign parties, Foreign
collaboration would. therefore, be
justified.

Capacity of HM.T. to meet Regquire-
ments of Machine Tools

1424. SHRI SAROJ MUKHERJEE:
Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) the total requirements of
machine tools in our country;

(h) the total capacity so far dé-
veloped; and

(c) the extent to which H.M.T., has
developed the capacity to meel the
reguirements?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SITRI SIDDHESIIWAR PRASAD):
(a) The total requirement of machine
tools in countiry by 1973-74 15 estimat-
ed to he of around Rs, 85 crores per
annum.

() The {otal capacily insialled so
far is of about Rs. B0 crores.

(cr The developed capncity for
machine tools in HMT on two shift
working basis 18 R, 21.20 crores,

Quality Conirol Tests in Fixing Price
of Cars

1425. SHRI HARI KISHORE
SINGH: Will the Minister of HEAVY
INDUSTRY be pleased to state:

(a) whether quality control tests
are also held while reviewing the
price of Ambassador and Fiat Cars;
and '

(b) if so, an outfine thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD;)-
(a) and (b). No, Sir. Hon Member's
suggestion is being considered bv the
Government.
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() oriw warer amér &
Profit Eamed by HMT. Units

1427. SHRY RAJDEO SINGH- Will
the Mumster of HEAVY INDUSTRY
be pleased to state,

(a) whether Hindustan Machine
Tools has trebled 1fs profits in 1971-72
and 1its prduction rose by over 23 per
cent;

(b) if so, whether this profit 15 that
of Bangalore units or inclusive of
other Units, and

(c) the net profit earned in term of
moaney?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
<o) Yes, Sir.

(b) and (c). During the year 1971-
72 the Company as a whole showed
a net profit of Rs. 112 lakhs,

Agreement for Export of HM.T, Ma-
chine to Poland

1438. SHRI D B. CHANDRA
GOWDA: Will the Minister of
HEAVY INDUSTRY be pleased to
state:

(a) whether an agreement for the
export of 280 HMT machines has been
signed between India and Poland; and

(b) if so0, the salient features there-
of regarding the machines Poland 15
going to import and the earnings of
foreign exchange in this process?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY! INDUSTRY
(SHRI SIDDHESHWAR PRASAD)
(a) and (b). HMT has concluded &
Sales Agreement with M/s. Metal ex-
port, Wassawa,’ Poland for export of
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460 machines tools with accessones
valued at approximately Rs, 180 lakhs.
It may not be desirable to disclose the
salient features of the conract agree-
ment as it is commercial in character.

Agreement Entered into by Machine
“Tool Corporation of Indian Limited,
Ajmer

1420. SHRI C. CHITTIBABU: Will
the Minister of HEAVY INDUSTRY
be pleased to state:

(a) the main features of three agree-
ments enered into by the Machine
Tool Corporation of India Limited,
Ajmer for manufacturing umversal
Tools and Cutter Grinders, Vertical
Surface grinders and crankshaft,
Grinders, Internal Grinders and Cen-
treless Grinders; and

(b) whether production of these
items has started and if not, the rea-
sons for the delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) It is not desirable to disclose the
terms of the agreements as they are
commercial in character.

‘h) The production of these items
has already commenced.

Setting up of Tractor Manufacturing
Plant at Bangalore

1430. SHRI K. M, MADHUKAR:
Wil the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) whether Government have ap-
proved a proposal to set up a tractor
manufacturing plant at Bangalore for
the manufacture of 44-Horse power
trators;

(b) whether the plant ig to be set
up with Austrian collaboration;

{c) &£ 30, the main features of the
proposal; and

(4) the estimated cost thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) and (b). Yes, Sir,

tc) and (d). The plant will have a
capacity of 5,000 tractors per annum
in the first phase and 12,000 Nos, per
annum ultimately. The first phase of
the project is cstimated to cost about
Rs. 443 lakhs.
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Supply of Zinc to Mrs. Kalings Tubes
Cuttack

1432, SHRI DEVINDRA  SAT-
PATHY: Will the Minister of HEAVY
INDUSTRY be pleased to state:

\a) whether the usual quota of
Zine is being given to M/s. Kalinga
Tubes, Cuttack; and

(b) if so, the Quantity thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD):
(a) Yes, Sir.

() Quantity of Zinc allotled to
M/s. Kalinga Tubes during 1971-72
and 1872-73 (upto February, 1873) is
as below:—

1971-72—579 tonnes
1972-73—444 tonnes.

Manufacture of Marine Turbines by
Heavy Electricals Ltd, Bhopal

1433, SHRI RANABAHADUR
SINGH: Will the Minister of HEAVY
INDUSTRY be pleased to state wl}e—
ther the Heavy Electricals (India)
Ltd., Bhopal, has undertaken the ma-
nufacture of marine turbines for pro-
pelling the Indian Navy's Leander
class warship?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHR! SIDDHESHWAR PRASAD):
Yes, Sir. Marine turbines have been
manufactured and supplied by Heavy
Electricals (India) Limited, Bhopal to

the Indian Navy.
Export of Production by HEL,
Bhopal

1434. SHRI RANABAHADUR
SINGH: Will the Minister of HEAVY
INDUSTRY be pleased to state:

(a) whether Heavy Electricals Li-
mited, Bhopal had undertaken o ex-
port its production to foreign coun-
tries; and

MARCH 1, 1973
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(b) if 8o, the position regarding the
m of forelgn exchange in this

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SIIRI SIDDHESHWAR PRASAD):
(a) and (b). Some export orders in
transformers, switchgears, capacitors
and motor reactors are under execu-
tion. Total export orders so far in
hand amount to about Rs. 1.48 crores.
Contracts worth about Rs. 44 lukhs
have been executed and the balance
of orders are likely to be executed in
the next 18 months.

Manufacture of Sophisticated Surface
to-Air Missiles

1435. SHRI RANABAHADUR
SINGH: Will the Minister of DE-
FENCE be pleased to state:

(a) whetheri Government purpose
to manufacture sophisticated surface-
to-air missiles; and

(b) if so, the main features thereof?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MI-
NISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA): (a) Yes, Sir.

(b) It would not be in the public
intcrest to disclose the details there-
of.

Proposal to Amend Coal Mines Pen-
. sion Scheme

1436. SHRI R. N. SHARMA: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether Government have
under consideration any proposal to
amend the Coal Mines Pension
Bcheme; 1071;

(b) if sq, the nature of amendments
proposed; and

(¢) the time by which they will be
introduced?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) te (c). Pro-
posalg to make certain procedural chan-
ges in the Coal Mines Family Pension
Schcme, 1971, are under consideration.
They are expected to be finalised

shortly.

Dispensary or first-aid posts for
Coal Mines workers

1437. SHRI R. N, SHARMA: Will the
Mimster of LABOUR AND REHABI-
LITATION be pleased to state:

(a) the number of workers in a coal
mine for which the employers are re-
quired to provide a dispensary or
First-aid Post;

(b) the number of dispensaries or
First-Aid Posts provided for workers
f Kedla and Jharkhand mwumes 1mn
Bihar run by Managing Contactors
and how they compare with the pres-
cribed scale; and

fc) the reaction of Government
thereto?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) Every working
mine is required to provide First-aid
Station irrespective of the number of
persons employed. If the number of
persons employed is more than 150,
a First-aid Room is required to be
provijed.

(b) and (c), Information is being
collected and will be placed on the
Table of the Sabha.

Industrial Committees on coal and
non-coal mines

1438. SHRI R. N. SHARMA: Will
the Minister of LABOUR AND RE-
'ATION be pleased to state:

(a) whether Industrial Committees
on coal and non-coal mines have not
met for over two years;
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(b]P the difficulties in convening the
meeting of the Commitiees twice or
thrice every year and whether these
are insuperable; and

(c) whether Government propose to
convene more frequent meetings of
the Committees?

THE MINISTER FOR LABOUR
AND REHABILITATION (SHRI
RAGHUNATHA REDDI): (a) to (c)
Though the Industrial Committees on
Coal Mining and Mines other than
Coal have not been convened for over
last two years, ad-hoc meetings were
held in Sepiember, 1972 and January,
1873, to discuss major issues connect-
ed with the coal-mining industry.

There are fifteen Industrial Com-
mittees on various industries. Meet-
ings of these Committees are conven-
ed as and when necessary.
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Visit of Chief of General Staff of
England to India

1440. SHRIMATI SAVITRI
SHYAM:
SHRI NAWAL KISHORE
SHARMA: '

Will the Minister of DEFENCE be
pleased to state:

(a) whether the Chief of General
Staff of England has recently visited
India;

(b) whether the visit was an official
or a private one, and the main aim of
the visit; and

(e) whether ‘the Indian Field Mar-
shal will also pay such a visit on reci-
procal basis  and if so, the nature
thersof?.

 THE MINISTER OF DEFENCE
."&'W'JAWAR;M): (a) Yes,

- -':s-m;- m- iwiu' an offclal aoodwm :
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‘Wil the Minister .of DEBENC‘E be
p]madtumte _

(a) whether there is tny propnnl
under the consideration of the Gov-
ernment to introduce Sea Cadet Corps
mmewummamuhmm
Pradesh; and

(b) if so, the main features thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). Sea Cadet Corps is a private So-
ciety with its headguarters at Bom-
bay and its activities do not come
under the purview of the Ggvern-
ment. As such Government is not
aware of any proposal for setting up
a Sea Cadet Corps in the colleges and
schools in Uttar Pradesh.

Man-days lost due to indastrial
accidents

1442. SHRI D. D. DESAI: Will the
Minister of LABOUR AND REHARBI-
LITATION be pleased to state:

(a) how many man-days have been
lost due to industrial accidents in the
yeats 1970, 1071 and 1972 industry-
wise; and

(b) the reasons for substantial

dﬂeuno&hr_meh'muqyr

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) ang (b), A
statement - giving wise num-

ber of man-days lolt due to non-fatal

"""’mm
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STATEMENT ,
Number of Mandays lost due to Industrial Injurses resulung from Non-fatal accidents (in
which workers returned to work) in Factories durmng 1970.
(By Industrv) -
Code No and Industry Mlgzttday!

or DProcesses Alliled to Agniculture (Gins and Presses) ' ’ . 1,877
20 Food (except Beverages) . . d . . . . 71,936
21 mm . . . . . . . . . 4 .361
22 Tobacco - - L L L L 13,254
23 Textles . . . . . . . . . . * 1,401,092
24 Footwear, other wearing Apparel and made up texule good, . 2,910
2§ Wood and Cork (except Furmture) . . . . . 19,419
26 Parmture and Fixtures . . . . . . 3,708
27 Paper and Paper Products . . . . . . . 48,746
28 Printing, Publishing and Alled Industries d . . 12,425
29 Leather and Leather Products (except footwear) . . - 8,172
30 Rubber and Rubber Products s s s 49,580
31 Chemicals and Chemical Products 5 & m . . 96,231
32 Products of Petroleum & Cosl S 7-408
33 W_mmtwmamm . 86,619
34 Basic Mewl Industries - - - - - -t 241,349
35  Metal Products (except machunery and Transport Equipment) 102,393
36 Machinery (except electrical Machinery® . T . © 220825
37 Blectneal Machinery, Apparatus, Apphances and Supplies d T4TT4
38 Transport Equipment ' . . . . + 386,686
39 Miscellancous Industries . . . v : : 51,043
st Blectrcity, gas and steam R
$2 Whater and Sanitary Services R R 349
83 Recréation Services (Cinema Studios) L 1,463
84 Peropal Services (Laundries, dyeing and Cleaning) ~ * * %9

Torar . + 2,895,228

Sowrce ;~-Antiusl teturms under the Factories Act, 1948
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Steel Plant

1443, SHRI NAWAL KISHORE
SHARMA: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether converters of 300 tonne
each will be installed at Bokaro Steel
Plant in the near future;

(b) if so, whether the converters
will be installed with Soviet collabo-
ration or indigenously; and

(c) the time by which the conver-
ters are expected to be installed, and
the expected production capacty of
the plant as a result of installation of
the converters

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
{SHRI SUBODH HANSDA). (a) Two
Converters of 300 tonnes each are pro-
posed 10 be installed in the Second
stage (1e 4 m/t per annum capacity)
of the Steel Plant

(b) These Converters are proposed
to be imported from the USSR

(ey A coordinated construction and
comrmussioning schedule of various
units (including these converters) for
the second stage of the plant, is
under preparation at present., After
these convertersg are commussioned the
steel making capacity in the plant will
be 4 million ingot tonnes.

Sea Cadet Corps Commissioned in
Delhi

1444 SHRI NAWAL KISHORE
SHARMA: Will the Minister of DEPF-
ENCE be pleased to state:

(a) whether a unit of Sea Cadet
Corps has been commissioned in Delhi
recently; and

(b) if so, whether this Corps is a
pert of the N.C.C?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) It has
mhthctn?wledcs ot Govern-
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ment that a unit qf Sea Cadet Corps
has been gcommisaioned in Delhi re-
cently.

(b) The Corps is not a part of the
NC.C. It is a private registered so-
ciety

Setting up a Sea Corps in Rajasthan

1445 SHRI NAWAL KISHORE
SHARMA: Will the Minister of DEF-
ENCE be pleased to state:

(a) whether there is a proposal
under the consideration of Govern-
ment to set up a Sea Cadet Corps in
Rajasthan; and

(b) if so, the mam features thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). Sea Cadet Corps 18 a private So-
ciety with 1ts headquarters at Bombay
and its activities do not come under
the purview of the Government As
such the question of any proposal of
government for setting up a Sea Cadet
Corps 1n Rajasthan does not arise

Report of Expert Commttee on
Unemployment

1446 SHRI A. K GOPALAN. Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1487 on the 23rd November,
1972 regarding the report of Expert
Committee on Unemployment and
ptate:

(a) whether the final report has
been submitteq by the Expert Com-
mittee;

(b) if so, the salient features there-
of; and
(c) if not, the reasons for the delay

and the time by which it is likely to
be submittedy

THE MINISTER OF LABOUR AND
REHABILITATION (SHR! RAGHU-
NATHA REDDY): (a) No, Sir,

(b) Does not mrise,



89 Writien Angwers PHALGUNA 10, 1894 (SAKA) Written Answers

(¢) In the circumstances over which
the Committee had no control, time
was necessarily taken in collecting the
relevant material and data. The Com-
mittee is expected to submit its re-
port around the middle of April, 1873.

Opening of a Passport Issuing Office in
Keralp

1447, SHRI A. K. GOPALAN:
SHRI VAYALAR RAVI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to refer to the
reply given to Unstarred Question
No. 1401 on the 23rd November, 1972
regarding opening of a Passport Issu-
ing Office in Kerala and state:

(a) whether any decision has since
been taken in the matter.

(b) if so, the particulars
and

thereof;

(c) if not, the circumstances lead-
ing to the delay?

THE MINISTER OF STEEL IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHIRI SURENDRA PAL
SINGH): (a) No, Sir; the matter is
still under consideration,

(b) Does not arise.

(¢) The main cause of delay is the
Increasing need for economy in mon-
Plan expenditure and the current ban
on the creation of new posts, calling
for cereful examination of the differ-
ent aspects of the proposal, with a
view to justitying fully the additional
expenditure involved. A work-study
team will shortly visit the Regional
Passport Office, Madras, in which
passport work for Kerala is handled
at present, to assess the exact quan-
tum of additional staff required for
se¥ting up of 5 separate Passport Office
in Necessary, steps for expe-

a final decision in regard to the
proposal are being taken.

90

Establishment of new Ordnance Facto-
ries uring Fifth Five Year Plan

1448. SHRI D. K. PANDA:
SHRI R. 8. PANDEY:

Will the Minister of DEFENCE be
pleased to state:

(a) how many new ordnance facto-
ries will be established and whether
the capacity of the existing factories
will] be expanded during the Fifth
Five Year Plan;

(b) whethet the above list includes
starting of an Ordinance factory near
Proof and Experimenial Esiablish-
ment at Balasore in Orissa State; and

(¢) if so, the main features of the
Scheme?

THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE MIN-
ISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA): (a) and (¢). Cer-
tain proposals are under considera-
tion of the Government for setling up
new capacities or expanding existing
capacities during the Fifth Five Year
Plan to meet the requirements of Def-
ence. Np definite indication can, how-
ever, be given at this stage ag each
proposal has to be considered in de-
tail op strategic and techno-economic
considcration before finalisation.

Financial Parlicipation by Govern-
ment of Orissa in Sukinda Nickel
Plant

1449. SHRI D. K. PANDA: Will the
Minister of STEEL AND MINES be
pleased to statec:

(a) whether in the Nickel Plant to
be set up in Sukinda in Orissa State
the Government of Orissa has agreed
to participate in the financial outlay;

(b) if so. the nature of participa-
iion; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV RRASAD): (a) to
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(¢). The Gavernment of Indiac and
the State Government of Orissa have
agreed to set up a Corporation. for
the development of the Sukinda
Nickel Deposits in District Cuttack,
Orissa, with the former having 61
per cent shares and latter 49 per cent.

Pilot Plant scale tests are now be-
ing carried out before a Detailed Pro-
ject Report for the commercial
exploitation of the Deposits is drawn
up.

Proposals fer Increnﬂﬁ; Prices of
Steel

1450. SHRI D. K. PANDA: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether Government propose
to raise the steel prices;

(b) if so, the extent of price in-
crease proposed; and

- (¢) the reasons for increasing the
prices?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(BHRI SUBODH HANSDA): (a). No
decision has been taken tp increase
steel prices at present, apart from the
increage in the Excise duty announced
in the Budget Speech.

(b) and (c). Do not srise.
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'Coal Mines

1451, SHRI D. K. PANb&. Will the

Hmutlrofﬂl‘mmm be

pleased to state:

(a)mhummownmofthl
non-eokinimlnﬂml disappeared
'mmm mh chme

(h)ﬂp,themuoithﬂe

'Ynﬂh‘

fb) und‘l’c’) Asﬁuwkm the
: r nehm:a " 'the

.--wm'Anmm e

(d) ﬁlmm Gmnmmt
mmwmhmeuwmt

m DEPUTY MINIBTR IN THE.
MINISTRY QF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to
(c). As the records and other docu-
ments of the mines taken over " by
the Government are #till in the
course of receipt and examination,
it is too early to state exactly whether
any mine owners have digsappeared
along with records, cash, cheque
books, etc.

{d) The Government has, at present,
taken over only the management of
such mines. The question regarding
payment of compensation to the mine
owners will arise after these mines
are nationalised,

Exploration of Lead Ore and Copper
Ore at Agnigundala

1452. SHRI RAJDEO SINGH:
SHRI Y. ESWARA REDDY:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether exploratory mining has
been taken up at Agnigundala as Geo-
logical Survey of India reports esti-
mated to contain about 10 million
tonnes of lead ore and about 3-8
million tonnes of copper ore;

(b) if so, whether by the latest re-
port of mining, indications are avail-
able to the estimated store; md

'(c)llm”to_whatmantthhmw
find will - substantially cu_:tuil our
import?

' MINISTER. IN THE

uuumrormm MINES
summvmam; (@)
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Prodaction of Chanda Orduance
Factory

1453. SHRI RAJDEQ SINGH Wil
the Minister of DEFENCE be pleased
to state:

(a) whether the Chanda factory,
one of the youngest members in the
family of India’s Ordinance installa-
tiong during the first very few months
produces ammunition worth Rs. 2
crores; and

{b) if so, whether it is expected
that it will maintain its steady growth
of productjon?

THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE MINI-
STRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA): (a). The mamn
lines of production at Ordnance Fac.
tory, Chanda, were commissioned by
end of Dec. 1970. The production of
a few items had however been started
even earlier. Values of production
during 1969-70, 1970-71 and 1971-72
were as follows:—

1969-70 . .
1970~71
197172

58-38 lakhs
120°38

194°'34 »

(h) It is expected that the factory
will maintain a steady growth of
production.

“Maid-Runners Paint Rosy Picture of
‘Vilayat’ and Geld”

1454. SHRI M. RAM GOPAL
REDDY:
SHRI DEVINDER
GARCHA:

Will the Minister of EXTERNAL
FFAIRS be plessed to state:

‘(a) whether his attention has been
dtawm to the news item ‘“Maid-run-
w ",mmu'vﬂwn:
dated the §th Jenumry, INTS;

3545 184

SINGH

(b} of so0, the reaction of Goveroment
thereto; and

(c) the nmber of agents apprehend-
ed and prosecuted so far?

THE MINISTER OF STATIE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a). Yes, Sir.

(b) There had been reports in the
recent past that some jndigent Indian
women had illegally emigrated to
the newly enriched Gulf States, pri-
marily for economic reasons, as there
was an acute shortage of female do-
mestic staff in these countries. In
most cases, evidently, these women
were enticed into going there by un-
crupulous touts and go-betweens by
painting a rosy picture of lite of ease
and luxury abroad,

2. The Central Government has
taken due note of the possible exis-
tence of such illicit emigratjon and
has already, inter-alia, requested the
State Governments to tighten up se-
curity arrangements at all possible
exit points to check any jllicit outflow
of Indian women to the Gulf count-
ries. The State Governments have
also been advised to give the widest
possible publicity, primarily through
the language newspapers and through
the local social welfare organisations,
to educate the volnerable strata and to
expose the machinations of unscru-
pulous travel agencies/touts etc,

3. The newspaper report, which ap-
peared in the Hindustan Times dated
6th January, 1973, in fact, relates to
the pamphlet issued by the Chandigarh
Administration on the basis of the
‘Background Material’ on ‘Maid-run-
ning Racket' furnished by the Mini-
tsry of External Affairs to the various
State Governments/Union Territories
Administrations for the guidance of
publicity organs and social welfare
organisations.

(¢) The further recognition of one
Travel Agency based at Bombay has
been with-held, in this commeciion.

o
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Supply of Coal to Tamil Nadw

1455. SHRI 8. A. MURUGANAN-
THAM: Wijll the Minister of STEEL
AND MINES be pleased to states:

(a) whether the Tamil Nadu Go-
vernment has made an urgent appeal
to the Centre to ensure it coal supply
at the rate of 20,000 tonnes per month
to feed its Basin Bridge power house
and industries; and

(b) it so, action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a).
The Tamil Nadu Government had
made a request for immediate addi-
tional allocation of 61,000 tonnes of
coal per month, which was said to be
the shortfall in supply of coal from
Singareni for Ennore and Basin Bridge
Power Stations, and for giving top
priority for its movement by Rail-
ways.

(b) Necessary instructjons were
issued to the Railways io move addi-
tional quantity of coal from Singareni
coalfields to meet the requirements of
the two power stations, Arrange-
ments also being made for moving
20,000 tonnes of Bengal-Bihar coal per
month by rall-cum-sea route from
March, 1973.

Strike by Madras Port Workers

1456. SHRI S. A. MURUGANAN-
THAM:

SHRI RAM BHAGAT PAS-
WAN:

‘Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether the workers In the
Madras Harbour went on a strike
during the first week of January,
1973;

(b) ¥ so, the demands put forward

Written Answers 96

(¢) wiwther Government have
taken steps to look into their grievan-
ces?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) Yes, Sir. The
strike was only by dock workers.

(b) The demands related to pay-
ment of Rs, 500/- as advance to each
of the workmen towards arrears of
piecerate earnings that might accrue
to them on the recommendations of the
Piece-Rate Review Committee for
Madras and payment of Rs. 150/- as
festival advance as against Rs. 100/-.

(c) The workers have been paid an
ad-hoc advance of Rs. 200/- to be ad-
justed against their future emolu-
ments after Government announces
its decision on the recommendations
of the Piece Rate Review Committee.
In addition, they were paid a festi-
val advance of Rs. 100/- and holiday
wages advance of Rs. 100/. The
strike was called off and normal work
resumed from the second shift of the
12th January, 1973. The Piece-Rate
Review Commuttee's recommendations
are being examined by Government,

Land Given t, Agriculturists for
Cultivation pear Dehu-road, Poona

1457. SHRI ANANTRAQ PATIL:
Will the Minister of DEFENCE be
pleased to state:

(a) whether the rent of land, given
to agrieulturists for cultivation on
yearly basis, has been increased from
Rs. 16 per acre to Rs. 80 per acre at
and around Dehu-Read {Poona Dis-
trict) Maharashtra;

(b) if so, whether the rise is very
steep snd the agriculturists are not
able to pay the'rant; and

Ac) whethet taking into considera-
tion the drought conditiens in Maha-

poning the increass in 1aad rent?
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THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to
(c). The rent has been raised from
Rs, 8/~ to Rs. 80/- per acre with effect
from 1-4=1970. Some representations
from the affected agriculturists have
been received asking for reduction of
rent on the ground that the rent
levied is excessive and that the basis
on which the rent has been re-fixed
js unjustified. These representations
are under consideration.

Reduction of staff in Indian High
Commission i UK,

1458, SHRI C. K. CHANDRAPPAN:
SHRI K. BALADHANDA
YUTHAM:

Will the Minister of EXTERNAL
AFFAIRS

be pleased to state:

(a) whether 165 posts in High Com-
mission of India, London have since
been reduced; and

(b) if so, the posts held and the
salary paid to those who were re-
moved and of those still working in
our High Commijssion in U.K.?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
EINGH): (a) and (b). The Foreign
Service Inspectors who visited Lon-
don in July-September 1872 recom-
mended a reduction of 22 India-based
Posts and 143 local posts, Most of
these reductions have already been
<arried out. The exact figure is be-
ing ascertained from London and
will be laid on the Table of the House
along with the information about part
(b) of this question,
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Staff Employed in Indian Embassies
in US.A, USSR, France and China

1459. SHRI C. K. CHANDRAPPAN:
SHRI K. BALADHANDA-
YUTHAM:

Will the Miister of EXTERNAL
AFFAIRS be pleased to state the num-
ber of total staff in Indian Embassies
in U.S.A,, USSR, France and China
categorywise?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL
SINGH): The requisite information is
given 1in the Statement laid on the
Table of the House. [Placed in Lib-
rary, See No. LT-4343/73].

Production of Bhilal, Rourkela and
Durgapur Steel Plants

1460. SHRI C. K. CHANDRAPPAN:
SHRI VEKARIA:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) the average production capacity
used by the three steel plants namely
Bhilai, Rourkela and Durgapur in
December, 1972 and January, 1873;
and

(b) the reasons for the low produc-
timty of these plants?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
and (b). The following table shows
production as percentage of propor-
tionate rated capacity.

December, 1972 January, 1973
i Steel  Saleable  Steel  Saleable
! ny e steel ingots steel
Buik ' s+ .+ . 91 90 % 95
Rowsksia . 69 69 T 74
M - . . . a 38 37 so 48
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It will be seen from the above table
that production in Bhilai was satis-
factory. Production in Rourkela was
affected by power restrictions, and
erratic lining life of the converters.
Durgapur had problems associated
with adverse industrial relations,
power supply restrictions, gas shor-
tage, equipment, break-downs, etc.

Demands of Power-loom Workers in
Maharashtra

JAGDISH BHATTA-
CHARYYA: Will the Minister aof
LABOUR AND REHABILITATION
be pleased to state:

1461. SHRI

(a) the total number of workers in
the power-loom centres in the State
of Maharashtra; and

(b) their daily wages at present and
whether Government propose to ask
the Maharashtra Government to con-
cede the demands of the power-loom
workers in the State?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NAHA REDDY): (a) and (b). The
matter falls essentially in the State
sphere and the Ministry of Labour
and Rehabilitation have no informa-
tion on the subject.

Accidents in Factories

1462. SHRI JAGDISH BHATTA-
CHARYYA: Will the Minister of LA~
BOUR AND REHABILITATION be
pleased to refer to the reply given to
Unstarred Question No. 5360 on the
21st December, 1972 regarding acci-
dents in factories and state:

(a) whether the requisite informa-
tion has been collected;

(b) if so, the total number of acci-
dents in factories, State-wise in 1971
and 1972; and

(¢) the name of the State which
tope the list and reasons therefor?

MARCH 1, 1973
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) to (c¢). Infor-
mation regarding number of acci-
dents is furnished by the factories
in their annual returns to the State
Chief Inspectors of Factories. The
latter submit annual returns to the
Director Labour Bureau, Simla who
consolidates and compiles the informa-
tion. Information for the year 1971
received by the Director Labour
Bureau, Simla ig not yet complete.
Annual returns for the year 1972 are
due to be submitted by the State
Chief Inspectors of Factories through
the Director Labour Bureau, Simla
by the end of August, 1973.

WRA-qw TZ W dWrE & @wradr
w4 fraei W g afr
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Profiuction in Coking Coal Mines
after and before tike-over

the take #ver of these thines, and how
it compares %o :‘the same months in
previous two years; and

(b) in case there is shortfall, the
reasons therefor and the steps being
taken to remedy the aituation?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA)' (a) Pro-
duction figures are available only for
one year before ‘take over’ of Coking
Coal Mines

The monthly production of Coking
Coal since the take over of these
mines as compared to the production
in the corresponding month of the
previous year is given below:—

Figures of Production
(In thoussnd tonnes)}

Dues Do

month corres-
oath of

previous

years

October, 1977 737 820
November, 1971 8ss 888
December, 1971 931 946
January, 1972 866 927
February, 1972 . 845 894
March, 1972 502 887
April, 1972 . 850 928
May, 1972 862 918
June, 1972 798 888
Tuly, 1972 . sor 850
August, 1972 823 847
September, 1972 860 7282
10130 —;;;;;

e s

(b) While the production of coking
coal is being maintained the des-
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r—hummm
tors (Grade I

1465, BHR!I M. D. JAMILURRAH-
MAN: Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:

(a) whether there are a large num-
ber of Provident Fund Inspectors
(Grade I) who have put in more than
10 years of service in the EP.F. Or-
ganisation;

(b) whether promotional avenues to
Assistant Commissioner (Grade 1) are
very dim due to the promotion of
certain persons as Accounts Officers
based on certamn examination of
Accounts Officer conducted recently,
who will supersede the Provident
Fund Inspectors (Grade I) with
several years of service; and

(e) if so, what remedies Govern-
ment propose to initiate 1n wiping out
thiy disparity?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY: The ZEmployees
Provident Fund Authorities have re-
ported as under:

(a) There are only four Provident
Fund Inspectors (Grade I) who have
completed more than ten years of
service and are awaiting promotion
to the higher post of Assistant Provi-
dent Fund Commissioner (Grade 1)/
Regional Provident Fund Commis-
sioner (Grade IV).

(b) No,
(c) Does not arise,

for promotion
Accommts Officer in E.P.F.0.

1466, BHRI MD. JAMILURRAH-
MAN: Wil the Minister of LABOUR
::ND REHABILITATION be pleased

(a) whether a departmental exami-
nation for promotion to Accounts
Officer is in vogue in the Employees
Provident Funds Orgenisation, if o,

Written Answers MARCE 1, 1978

Weitten Answers 104

the date of its commencement, terms
and conditions;

(b) whether Provident Fund Ins-
pectors (Grade I) are not entitled
and not allowed to appear at the de-
partmental examination;

(c) whether in view of the above,
Junior Grade II Inspectors, Head
Clerks and Supearintendents become
Accounts Officer by virtue of passing
the examination and thus become
eligible for consideration and selec-
tion for the post of Assistant Com-
migsioner (Grade ) superseding the
claims of Grade I Inspectors, who are
many years senjor to them; and

(d) if so, what concrete steps are
proposed to be taken to amelhorate the
grievances of a class of Grade I Ins-
pectors?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): The Employees
Provident Pund Authorities have re-
ported ag under:—

(a) Yes, The Examination §cheme
came inty force from April, 1989, It
consists of two parts Part I of the
Examination is open to all the emp-
loyees of the Organisation who have
put in clerical service of not less
than 10 years and to the Head Clerks,
Stenographers (Senior), Provident
Fund Inspectors (Grade II), Super-
intendents, Assistants and Jumor
Technical Assistants who have put n
at least three years' service in those
grades. Part II of the examination 15
open only to those candidates who
have passed/qualiied in Part I
examination and hold the post of
Superintendent/Provident Fund Ins-
pector (Grade H) on a regular basis
Certain maximum age limits have
been prescribed for appearing at the
examinations. After an employee
passes both the examinations, he be-
comes eligiBle for promotion as Ac-
counts Officer subject to his fulfilling
5 vears' regular service in the post

of Buperin t Fund
Inspector (Grade IT),
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(b): The Provident Fund Inspectors
(Grade I) are not eligible to appear
at the above examination.

(c) and (d): The promotions to the
cadre of Assistant Provident Fund
Commissioner (Grade I) are given on
a principle of rotation of wvacancies
from amongst the Assistant Provident
Fund Commissioner (Grade II), Pro-
vident Fund Inspector (Grade I) and
Accounts Officer with two years’ ser-
vice in the respective grade. The ro-
tational principle has been so evolved
ag to secure a proper balancing of
the interests of all the above feeder
channels. So far no Accounts Officer
appointed as a result of passing the
examinations has become eligible for
promotion as Assistant Provident
Fund Commissioner (Grade I) and as
such the question of such officers
superseding the claims of Provident
Fund Inspector (Grade 1I) in the
matter of promotion to the post of
Assistant Provident Fund Commis-
sioner (Grade I) has not arisen.

Offer from Japan for Steel making
Technical Assistance

1467, SHRI M. V, KRISHNAPPA:
SHRI K. MALLANNA:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether recently Government
of Japan have offered highly econo-
mic Japanese Steel making techni-
ques, the Jow coke consumption and
the use of larger blast furnaces which
had made it possible for that country
to merket cheapest steel in the
World;

(b) if so, whether the offer has
since been examined by the Central
Government; and

(c) if so, the result thereof?
THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES

(BHR{ SUBODH HANSDA) (a) No
such offer has been yeceived,

+ {b) and {c) Do not arise.

Training in Indien Institute of Labour
Studies, New Delhi

1468. SHRI M. V. KRISHNAPPA:
BHHIRA BIRENDER SINGH
QO:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether the Indian Institute of
Labour Studiesy New Delhi have
offered training recently;

(b) if so, the number of officers
trained by the Institute so far;

(c) the number of officers trained
in the Institute under the categories
of Central Pool, Public Sector Under-
takings, Private Industries, State
Governments and Overseas countries;
and

(d) whether any special measures
are proposed to make the training
more practical and useful?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY) (a) Yes, since 1984.

{(b) 664
(c) Labour Officers of Central
Pool . . .
Other Officers under Central
Government

109

Officer of Public Sector
Undertakings. .

Officers of State Govern-
ments & Union Territories

148

218

Nominees from Overseas
Countries . . . 78

(Training is not extended to nomi-
neeg of private industries).

(d) Training at present imparted is
of a practical and useful nature.
However, the Institute is being deve-
loped into a National Labour Insti-
tute which will provide for educa-
tion, training, stud}r and research on
labour subjects.
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Visit of U.N. Secretary-General

1469. SHRI M. V. KRISHNAFPA:
SHRI PHOOL CHAND
VERMA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether United Nations Secre-
tary-Genera] visited this country re-
cently; and

(b) if so, the nature of discussions
held with him and the decisions
arrived at?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) Yes, Sir. At the invita-
tion of the Government of India, the
Secretary-General of the United
Natior.s, Dr. Kurt Waldheim, accom-
panied by his wife, paid a visit to
India from the 3rd February to the
7th February, 1973.

{b) The discussions covered world
issues of mutual interest and the
general situation in the Indian sub-
continent.

It would not be in the public inte-
rest to give details of the discussions
as they were of a confidential nature.

Strike by Labourers in Rajasthan
Mining Department

1470. SHRI M. M. JOSEPH: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether about 2000 labourers
belonging to the Rajasthan mining
department went on a strike on the
1st February, 1973 for an indefinite
period following a dead-look in their
talks with the Ministry concerned on
the issue of the increased wages; and
-

(b) it so, the factg thereof and the
steps taken by Government in solv-
ing the matter?

THE MINISTER OF LABOUR AND
REHARBILITATION (SHRI RAGHU-
NATHA REDDY): (a) and (b).

MARCH 1, 1973
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According to the information avail-
able, 1224 workmen of Rajasthan
Mining Department went on strike
from 1st of February, 1973 after the
Bhartiya Mining Vibhag Karamchari
Sangh, Udaipur, had served a char-
ter of 18 demands on the Director of
Mines and Geology, Government of
Rajasthan, on the 2nd January, 1973,
including demands relating to in-
crease in wages of daily rated work-
men and grant of field allowance to
workmen at the drilling/prospecting
sites. The State Government have
issued orders on the 10th February,
1973, revising the consolidated daily
wage rates of workmen and also
granted fixed field establishment
allowance of Rs. 25 p.m. to the subor-
dinate technical staff working and
residing at drilling and prospecting
sites. The strike was called off on the
24th February, 1973.
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Strike by Textile Workers in Delhi

1472. SHRIMATI BIBHA GHOSH
GOSWAMI: Will the Minister of
LABOUR AND REHABILITATION
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the one-
day token strike of the 25,000 wor-
kers in Delhi's Textile Milly on the
27th December, 1872;

{b) if so, the reasons for the strike;
and

(c) the steps taken by Government
to meet the demands of the workers?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) to (¢). Ac-
cording to the information made avail-
able by the Delhi Administration,
there was & day's token strike by
about 18,000 textile workers on De-
cember 27, 1092 in support of their
demands relating to wages, dearness
allowance, provision of housing or
houge allowance, confirmation aof
Badli and temporary workers, aboli-
tion of ocontract system etc. The
Labour Commissioner and other offi-
cers of the Labour Department,
Delhi Administration held discussions

110

Seiting, up of a Stesl Alloy Plant at
Hyderabad

1473. SHRI SHRIKISHAN MODI:
SHRI P. M. MEHTA:

Will the Minister of DEFENCE be
pleased to state:

(a) whether Government have de-

cided to set up 5 Steel Alloy Plant at
Hyderabad;

(b) if so, whether the plant will
supply the needs in the manufacture
of the aeronautics, rocket and missile
and plan futuristic alloys: and

(c) the approximate cost of the
plant?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). Government have approved in
principle a proposal to set up a plant
at Hyderabad for the manufacture of
special metals and super alloys re-
qured in the fied of aeronautics,

electronics, instruments, rockets,
mussiles ete.

(c) The estimated cost of the pro-
ject is approximately Rs. 25 crores.

Subjects discusseg at the Conference
of Asian-American Legal Consultative
Committee in New Delhi

1475. SHRI SHRIKISHAN MODI:
SHRI P. M. MEHTA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether India participated in
the Conference of the Asian-African
Legal Consultative Committee held at
New Delhi in January, 1973;

(b) the subjects discussed at the
conference; and

(c) whether the discussions on the
law of the sea and the sea-bed were
concentrated or marine pollution and
if so, the decisions’ arrived at?
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THE MINIESTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS
SBINGH): (a) Yes, Bir.
(b) The subjects discussed at this
Session included the lollowing:

(1) Questions relating to the Law
of the Sea, including fishe-
ries, rights and 1nterests of
landlocked States, interna-
tional regime for the seabed

and marine pollution,

(2) Legal Advisory Services in
Foreign Offices,

(3) Internationa] Sale of Goods.
(4) Law of International Rivers.

(5) Protection and Inviolability
of Diplomatic Agents,

(¢) The Committee could not dis-
cuss the subject of marine pollution
in depth due to lack of time, and re-
quested the Secretariat for the prepa-
ration of additional background ma-
terial, particularly on the question of
ligbility arising from pollution da-
mage.

Stagnation in Steel Production due to
Non-utilisation of capacity

1476. SHRI  INDRAJIT GUPTA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether steel output has stag-
nated around 6 million tonnes or
about 67 per cent of the rated capa-
city between 1970-71 and 1972-73;

(b) if so, the reasons therefor;

(c) whether in case capacity utili-
sation in steel plants had reacted
armmdl&plrclnt.mouattbem
imports during 1071-72 and 1972-73
could have been avoided; and

(d) if so, the steps taken by Gov-
ernment to increase the capacity uti-
hisation in steel plants?

THE DEPUTY MINISTER IN THE

MINISTRY OF §TEEL AND MINES
(SHR1 SUBODH HANBDA): (a) The

MARCH 1, 1873

Written .ﬂ.u}un 112

table gives the actual pro-
duction of steel ingots from the main
stee] plants since 1970-71:

ton e o
(in millicn o rated
ngot capacity
tonnes)
1971-72 5 8o 65%
I - . + 40,
(«z;anl'{}mm.'l S0 Ora%

(b) The lower utilisation of capa-
city mn the last two years was due to
a variety of reasons the main factors
being operational difficulties in the
coke oven batteries in general, col-
lapse of the SMS roof in Rourkela
steel plant in July, 1971, disturbed
industrial relationg specially in
Durgapur during the last few years
which has affected not only mainten-
ance of the plants but also resulted in
lower productivity, and in the first
half of 1970-71, in Rourkela steel
plant. The neglect of plant spread
over several years, rehabilitation pro-
grammes, and also unsatisfactory
labour relations affected production
at IISCO.

(a) Yes, Sir.

(d) In go far as the steel plants
under Hindustan Steel Ltd. are con-
cerned, the management of the com-
pany are making determined efforts
to step up production. The measures
taken include: specialised repairs of
coke ovens, use of alternative fuels
to supplement gas availability, oil fir-
ing in certain furnaces to augment
energy requirements, improved main-
tenance mimed at better equipment
availability, speeding up of capital
programmes essentinl to correct
existing imbalances in production
facilities and planned procurement of
spares, refractories and other essen-
tia] materials. Recently, a thréde-tier
joint eonsultative machinery has been
set up at Durgapur for speedy setile-
ment of industrial disputes und grie-
vances and to enlist the cooperation



113 Written Answers FBALGUNA 10, 1804 (SAKA) Written Answers 114

of the workers in maximiging pro-
duction. A new rewards scheme has

been introduced in the Rourkela steel
plant to provide an additional incen-
tive for increasing production pro-
gressively.

Since the take-over of the manage-
ment of IISCO by Government on
July 14, 1872, a number of steps have
taken to solve its immediate problems
and increase production including the
supply of coal tar and coke, emer-
gency rerairs to coke ovens, procure-
ment of material handling equipment
and repairs snd replacements of
cranes and other equipment in the
#leel melting shop,

IISCO are implemernting a replace-
ment programme for the old coke
ovens, which, on completion, should
ensure adequate coke supplies. Spe-
cial efforts are being made to streng-
then maintenance.

The setting up of the Steel Autho-
rity of India Limited should also help
considerably in this direction through
effective supervision and coordina-
tion, provision of specialised advisory
services and vertical integralion and
coordination of the other sectors inti-
mately connected with the steel in-
dustry in the role of major suppliers
of inputs such as coking coal, iron
ore and manganese,

Government also keep constant
watch on the performance of the
steel plants through periodical task
force meetings and reviews.

The total production in 1972-73 so
far as shown a definite improvement.
Upto January 81, 1073, ie, for 10
months of the current financial year,
Production in the three HSL plants
was 8.25 million tonnes of steel ingots
compared to 2.79 million tonnes in
the corresponding months of the pre-
vious year, Le., higher by 17 per cent.
For all the integrated steel plants.
the production during the same period
was higher by ahout 6 per cent as
compared to. 10 months of 197172 It
is expected that production in 1972-73

will exceed the production in any of
the last three years.

Reorganisation of Coal Production to
achieve Targets during FiMth Plan

1477. SHRI INDRAJIT GUPTA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether any plan bas been
drawn up for reorganising, restruc-
turing and rationalising coal produc-
tion to achieve the target of 141
mallion tonnes by the end of the Fifth
Plan;

(b) if so, the main features there-
of; and

(c) whether the workers in the coal
industry will be ensured a fair deal

as apart of the plan to boost pro-
duction?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). The Task Force on Coal and
Lignite which was set up in the con-
text of formulation of the Fifth 'l'ivs
Year Plan, has in its report submitted
to the Planning Commission on lst
February 1073, estimated that the de-
mand for coal by 1878-79 would be
about 143 million tonnes for meeting
which it has envisaged the following
production programme:

Product- Estimated

tion 1n production
1-72 10

2 1978-79

(in mullion tonnes)

1. National C.;::::t
g:;ﬂhrggm Ltd. 1440 4500
> m“c:;ali“ Gc?ing s 1300 2100
3 séongemu m.,c"mm“ - 10:00
4. Other Coul Mines 29° 50 6700
7160  143°00

———
(c) Yes, Sit.
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Mysore Govermment’s sugsostion “for
another Steel Plant on West Bengal

1478, 8HRI ¢. K. JATFER SHA»
RIEF: Will the Minister o STEEL
AND MINES be pleased to state:

(a) whether the Government of

Mysore have spproached the Central
Government that there is a good
scope for ancther Steel Plant on the

West Coast; and

(b) if so, the reaction of Central
Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) No,

8ir.
(b) Does not arise.

Allgtment of Passages to Ha} Pilgrims
through Qurra (Let)

1479. S8HRI C. K. JAFFER SHA-

RIEF: Will the Minister of EXTER-

NAL AFFAIRS be pleased to state:

(a) whether the present system of

allotting passages to Hay FPilgrims
ugh qurra (lot) is not satisfac-

thro
tory;
(b) whether young people get
older

selected while a number of
are left out and some of them

people

die without being able to undertake

the much coveted pilgrimage; and
(c) whether Government would

like to review thig problem?

THE MINISTER OF STATE IN
MINISTRY OF EXTERNAL

THE

AFFAIRS (SHRI SURENDRA PAL
: () to (c). Upto 1984, the
Mommam.,msmpin:mn-
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$. As the number of in g pil-
grims is more than the qmﬂ
lots are drawn from amtongst the
applications from each State to select
the required number against the
quota allocated to each State. The
unsuccessful applications are return-
ed to the applicants by the Mogul
Line Ltd., with the ‘Rejected’ stamp
put thereon,

4. With a view to providing more
opportunifies to the rejected appli-
cants, the following procedure has
been adopted since 1872:

(i) applicants who are on the
waiting list of the last Haj,
but could not secure seats for
the last Haj, are given firm
reservations;

(i) applicants whose applications
have been rejected thrice are
given the next preference
provided they have not per-
formed the Ha) before;

applicants whose applications
have been rejected twice in
last 5 years, are given the
next best preference, pro-
vided have not per-
formed the Haj before;

(iv) applicants whose applications
have been rejected for the
last Haj come mnext in the
order of preference, provid-
ed they have not performed
the Haj before; and

(v) applicants whese applications
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5. The procedure has functioned
satisfactorily whioh pgevides eguitable
opportunity to all intending pilgrims
for the Haj. As such the guestion of
younger people getting selectedq and
older people being left out, does not
arise,

6, Government would be prepared
to review this problem if g better
solution could be suggested.

Stateless Asiang in Transit Camps in
Austria, Belgium, Italy, Spain and
Malta

1480. SHRI C K. JAFFER SHARIEF.
Will the® Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether there are a number of
Stateless Asian who have failed 1o
gain entry into Britain and are cur-
rently 1n transit camps in Austria,
Belgium, Italy, Spain and Malta.

(b) if so, the number and names of
the countries which have accepted
such Stateless persons expelled from
Uganda; and

(c) whether any co-operation has
also been extended by U.N. High
Commission in this regard and if so,
the particulars thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). Some 3560 stateless Asians
{persons of undermined nationality)
were evacuated, on expulsion from
Uganda, by the United Nations High
Commission for Refugees for place-
ments in transit centres in Austria,
Belgium, Italy, Bpain and Malta,
Government are not aware of their
having failed to gain entry into Bri-
tain. Their dispersal as announced by
the United Nations is @s under:

Name of the comntry Number of
Persons

% : K

. 420

. 1100

Spein . : X 4

158

, (c) Offers have been secuved by
UMN.H.C.R. for permanent placemants
of some 1424 persons out of those in
transit centres mentioned above. The
United Nations High Commission for
Refugees has been continuing its
efforts in securing ofiers for perma-
nent placements for the remaining
persons.

Rehabilitation udmer Special Areas

Development Programme

1481. SHRI K. MALLANNA: Wil
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) the broad outlines of the Special
Areas Development Programme in
each State undertaken during the last
two years;

(b) the total expenditure incurred
thereon till the end of 1872; and

(¢c) the number of migrant fami-
Lies rehabiutated 1n this reclaimed
land for resettlement?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY). (a) One of the
subjects allocated to the Department
of Rehabilitation 1s the development
of such special areas as may be indi-
cated by the Prime Minister from time
to time The Prime Mimster has in-
dicated that areas suitable for rehabi-
ntation in the Andaman and Nicobar
Islands may be taken up tor develop-
ment by the Department of Rehabili-
tation The broad ouilines of the
Programme undertaken in the Islands

are:

(i) reclamation of forests and ré-
gettlement of migrants from former
East Pakistan, repatriates from
Burma and Sri Lanka avd ex-
servicemen in Middie Andaman,
Neli, Little Andaman, Katchal and
Great Nicobar;

(ii) development of a rubber plan-
tation in Katchal and maintenance
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of Rubber

Research-cum-Develop-,
ment Sfation in South Andamau;

and

(i) construction of roads in Little
Andaman and Great Nicobar,

In addition to the schemes taken up
by the Department of Rehabilitation,
the Ministry of Shipping and Trans-
port have taken up schemes for con-
struction of jetties, breakwaters, and
the Ministry of Agriculture for de-
velopment of fisheries as a part of the
Special Areas Development Pro-

gramme in the Andaman and Nicobar
Islands,

(b) The expenditure incurred on
the Programme till the end of Decem-
ber 1972 is Rs. 203.80 lakhs on con-
struction of jetties and a breakwater
and Rs. 405.19 lakhs on other schemes.

(c) The number of migrant families
rehabilitated on the reclaimed lands
in the Islands, is 562. Besides, 100
families of ex-servicemen and 39
families of repatriates from Burma
and Sri Lanka have been resettled on
land and plantations respectively,

Offer for Tralning Facilities to
Forelgn Government

1482. SHRI MADHURYYA  HAL-
DAR; Will the Minjster of DEFENCE
be pleased to state:

(a) whether Government have offer-
ed training facilities to any foreign
Government during the year 1872; and

(b) if o0, the facts thereof?

THE MINISTER OF DEFENCE
(SHR! JAGJIVAN RAM): (a) and
(b). Yes, Bir. It is the policy of the
Government of India to provide train-
ing faellitiss in our Defence iraining
establisliments to members vof the
Armed Forces of friendly countries,
Such facilities were provided in 1972
also as in previous years. It will not
be ‘Hesirablie to disclose farther details
n this' régird
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Expansion of Alley Sisel Plant and
Dutgapur Stosl Plant

1448. SHRI P. GANGA DEB:
SHRI JOYTIRMOY BOSU:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether there are any plans for
expansion of the Alloy Steel Plant and
the Durgapur Steel Plant;

(b) if so, the main features of the
plans;

(c) whether the product-mix for alloy
steel plants expansion is under exami-
nation of his Ministry: and

(d) if so, whether a feasibility re-
port for expansion of Durgapur Steel
Plant is under preparation in his
Ministry?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Yes,
Sir.
(b) The Central Engineering and
Design Bureau of Hindustan Steel have
been commissioned to prepare a feasi-
bility study on the possible expansion
of Durgapur steel plant. The details
of the expansion scheme would be
known after receint of the report. As
regard Alloy Steel plant, Durgapur, it
has been decided to expand the capa-
city from 1,00,000 tonnes a Year to
3,00.000 tonnes a year of ingots. The
product-mix of the expansion scheme
in terms of finished products is at
present under examination.

(c) This is covered by reply to part
(b).

(d) This does not arise from part (¢).
This is, however, covered by the reply
to part (b).

Re-organisation of Indian Army

1484. SHRI P. GANGA DEB:
SHRI P. M. MEHTA:

will the Minisier of DEFENCE be
pleased to state:

(a) whether there Is going to be a
major veorganisation of the armoutwd
carps, artillery and the infantry of
the Indisn Army; and "".

() if so, the reasons for such ev
organisation?
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THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
{b). The aorganisation of warious
arms of the Army ig periodically
reviewed in the light of experience
gained, and changes effected, where-
ever necesgary, to make them more
effective,

Production of Simpler grade steel

1486. SHRI C. CHITTIBABU: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) the location and other features
of electric furnaces reported to be
under installation for the purpose of
:trodl:eﬂng simpler grades of special

eels;

(b) whether they have started pro-
duction of smimpler grades of special
sleels; and

(c) if so, the requirement of simpler
grades of special steels and the total
production of these special steels?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
and (b). The information will be
collected and placed on the Table of
the Houge.

(c) Based on the NCEAR Report the
estimated demand for simpler grades
of special steels 15 given below: -

———— e

g&;lilc Carbon ~ Free
construc- cutting
tional steel
steel
(tonnes)

By e e

The present demand for these cate-
muﬂh&.humheum;':;
';MM.thu,a.mm

produetion has been sufficient to

ent demand has been estimated to be
around 25,000 tonnes. The production
ol these steels during 1971-72 were as
follows:—

Spring Carbon  Free
steel construc- cutung
tional

Stecls
Steel
tonnes tonnes tonnes
23,356 23,875 8,975

Report of study group on salam Vij-
aynagram and Visakhapainam gteel

1487 SHRI C. CHITTIBABU: Wil
the Minister of STEEL AND MINES
be pleased i state:

(a) whether the Study Group set up
in December, 1971 for assessing the
requirements of man-power during the
construction stage as well as during
the operation and mawmntenance stages
of Salam, Vizianagram and Visakha-
patnam steel plants has submitted its
report;

(b) if so, the action taken by Gov-
ernment on the recommendations of
the study group: and

(c) if the report has not yet been
submited the reasops for the delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(S8HRI SUBODH HANSDA): (a)
Yes, Sir.

(b) Its recommendations would be
considered by the Task Force in Iron
and Steel constituted by the Planmng
Commission for the Fifth Plan steel
development programme and necessary
follow-up action would be iaken.

(c) Does not arise.

Anti-Indian Tirade by Pakistan After
Vacation of Territory by Indian Forces

1488 SHRT JAGANNATH MISHRA.:
SHRI P. M, MEHTA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Pakistan is reported o
have started anti-Indian tirade soon
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affer the vacation of their territory hy
our army; and

(b) it so,
thereto?

Government’s reaction

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Government have received re-
ports of intensification of anti-Indian
propaganda by Pakistan.

(b) Government have taken appro-
priate measures to counter Pakistani
propaganda and to inform interna-
tional opmnion cf the correct position.

Rejection of Proposal for take over
of imported tool and allow Steel by
Hindusian Steel

1489. SHRI JYOTIRMOY BOSU:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Hindustan Steel has
rejected a proposal for taking over
tool and Alloy Steel worth Rs. 1
crore imported by the State Trading
Corporation; and

(b) if so, on what ground?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR] SUBODH HANSDA): (a)
and (b). The State Trading Corpo-
ration have submitted a proposal to
Hindustan Steel Ltd. for teking over
tool and alloy steel stock imported
by them which they could not dis-
pose of. The total value of materials
offered by them at their ex-godown
price is Rs. 37 lakhs. The proposal
is being examined by HSL.

Tgu Wt v & ot # wree wite
sfieie ¥ werdy

1490. ot fwwr W :
o & fey:
wr fikg vl g wed Y par W&
fi§:—

(%) wrershrcafrier & dru fd
fier Ergelt oY swerier ¥ ant & o
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(@) sitewr aoex & w9 x4

do § frodt ary amaf v gf o Wi

Iq%T T gfeum fowar § ; WX

() ga darw & ort avat wa it 7

fotw siwrmw % wmw sl
(0 grwers Fog) : (%) ¥ (),
soofrd ff wra ddr Hie @ faawr
gwear ¥ fowg gv wrew sty st
!N gy ¥ T @
wradla gt & wew g fE
WA 1 =1, THT I J g9 ARy
Y HAIYO AZENT WY WA ¥ AT FA
T THET AT AT &

Unauthorised Excavation of Flourite
from Mines at Broach District

1492. SHRI PRABHUDAS PATEL:
Will the Mimster of STEEL AND
MINES be pleased to state:

(a) whether Guiarat Government
has 1ssued a warning to the Natural
Mineral Development Corporation for
its failure to prevent wunauthorised
excavation of 229 tonnes of flourite
from itz mine at Broach District;

(b) if so, the reaction of thel Gov~
ernment thereto; and

(c) the reasons for such warning?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUBODH HANSDA): (a)
to (c¢). The matter is under investi-
gation of the State Government of
Gujarat. No written warning has
been issued by the State Government
to the Corporation.

wrdt wite atelt % g fmtw & fog
e W@ e

1493. ot ywww W : WY
yer ot W sAT Og AT SR
wig s —

(%) o wherl W wow fod
wwre ¥ gewes fieay e § o oY
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HIF AT AGR & q4q1 72 Fy ATy
fomr ST & AT

(@) &1 57 § B FF7F a=r
F g=EF anfadl F1 1 Fror ararT §
1T AdEar g2ar o otz 55 @
I ZETTT P SHTT e FrAT 87

ZEqTA AT @A QA § JOHAT
(0t gaty gmar) : (F) #iT (=) :
aTe 29§ qET IeAraEl F ErEarE &,
ST w7 fermfor § 1 77 areft Ao
F 6 Afq0a AT Ha & A
qar At F faq waw fratamd
Mzs F U e T v 29 &1 a8
oA q9F waa afafa gra fafwafea
wHATE qeql, 9% At fHar srar
g, A1 wAarfer gv ¥ audt wzrEarEt
# g g 1 faeet ® ser waw faai-
qeAl #1 TEOE A °iT agd afas
oA, oF 7% gorret T € ot HiT
#eT EqTd gerEw Afwfa & G F
ur afefy awrf w4, fyaw @@
T SeqTaF 1 & Ffafafadi w7 frawt
F OF ArEEA] 9L wgFT & ¥ fAqr<
FIAT AT QAL TEATEHI & LrHaTSt §
Sded W F1 q@a go anfEm v A
AT FLAT AT | Tg TUITAT HATGST=F
@ AT 3H &1 | ga% Rgaasl waia
FAFAT, TFTS, AT, AFZHEATE, FHrAIA,
& T fakaETE & @Al § gE
fem o @1 29 goreT § Ivefag @
UF WO B2 THT g909 qel v fqu
faore &=q & mwaw & va@ faar sar €
s #R afamew ¥ WA ¥ i
(wes)  fomr

1494. *ft A@=EFg IO ¢ 4T
- gfe welt 7 a7 T A
o (%) o= AR AT § e
qfq formai At wravgwar Fu oaF @@
w0 gfa frem gata wd g
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IR L Ly s———
gar g ; #R

() ™0 @ asf F W T
frordt & FrrFt ar g wdd AR
fox arm #v S5 7

qfe =t (st mgmeanw @ )
(%) @v/amr o arfees ® gfa
froet @1 fawe wfasr & @ @@
w1 fFage :1f e fa=radE
T2 g 1 Wi qfa faee, |59 309 3§
FH FYar g sats wa qfa e,
arfomren st ¥ w9 wET 2o
wF faom & fag ag w@wa & ¢ &

I8 TR0 da & fg FE FT aF |

(@) M fawet a2 fawer 5 auf

# it @at gan ag feafafed & —
(wrie goTe Tl #)
ag EEol qTRTes
1967-68 i 84,56 50,44
1968-69 71,03 53,64
1969-70 65,32 57,48
1970-71 65,43 62,13
1971-72 67,73 57,12

(7) fawmt gra fafws anf &
St aEgd WEEEGAT @OE S g
5 formafirfad &

wrea gl feow, s s

9, §0d AR AN, g A
IYFHT, ATEA, AUTAHI AW, FAHT-
Y quT eI IUF, FifGF
|



127 Written Answers

wrea qf  fasm, wimme

g aar ga-faa=ly vam, wEme-
ITET AT T FA-IH, FATE WA
¥ foo sAwifY qor sfws
JIHT, FEAW dAGl @A I,
amam qur e feERegs s s
# dzifs AT SUTNAT ATgRET 99-
FQT AT AEA, TR F A AT ®
w1 O, figt #ova mw fawior Ay
JYHT AT TAT @IT AT W

W wrew dAmw & g weAfagt
w1 W@

1495. st Hw=w WA oA
@ w7 T A A

(%) = W wIAT T A,
AGEAT FHIT ANAAT FY HrAEFAH H
qU A § WRATEL ET T @ weEr
IR AEAWHFATH B 7T F4 & fom
fadwit ¥ 3o amf =1 @& s
fisar o @ ¢ ;

(@) afx @, @ ot W g
amafeay # s fear ST @ §
& & Al ¥ e g @ vl
wrra &Y 1€ o A A o §
114

() wr W w awfeE &
wmw W wrwfrdar s W
oz afy g, & wx a%w ?

oy HWt (ot weitew T ) ¢
(%) o Syecl @ s
o qer: Rt S ¥ g@ oy
arft § | awfy, o whed @
wpaw wafaa drar ow wrmy o ot
g

(W) & & et & e
s & et 3w e aoht vger
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wET et & eqEe A€ @nr
¥ wiafom, o Y £ %7 F@T
drefer & wd @emw o

(7) semfadar & fav sae7 0%
gt afaar &1 gEvT wew wifEsy
¥ 747 G 7 32T Weafadar are
vt ) e oft g wwan @ 5, w0
Tt | QU SPRfAdar Y 1 AT SHTIET-
for fag 7 @1

Special Pak  Emissaries {o Canvass
against India over POW« Issue

1496 SHRI M, S SANJEEVI RAO:
SHRI SAMAR GUHA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the news
appeating in the ‘Ha stan  Times'
dated the 5th February, 1978 that
President Bhutto has sent special
enussaries to canvass against India
on the 1ssue of Prisoners of War: and

(b) the reaction of Government
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL
SINGH): (a) Government's attention
has been drawn to reports to this
effect.

(b) Government have taken neces-
sary action to inform International
opinion of the correct position.

Agitation by Employees of Hindustan
Lever against Victimisation

1407. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of
LABOUR AND REHABILITATION
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to tha agl-
tation of the employees of Hindustan
Lever, a foreign subsidiary sgainst
the vietimisation policy of the manage-
mant:
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(b) whether over 2,000 employees
have been retrenched so far by the
management; and

(¢) the steps taken by Govern-
ment to stop such victimisation and
protect the employment of the work-
ers thereof?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) to (¢). The
matter falls essentially in the State
sphere. According to available infor-
mation, there was no retrenchment in
the Bombay and Delhi offices of this
establishment and there is no agita-
tion it is reported, in these two units.
Complaints received some time ago
from the workers’ unions in the units
of the Company in U.P. have been
brought to the ‘attention of the Gov-
-ernment of Uttar Pradesh, for appro-
priate action.

‘Unemployad LTI, Trained Craftsmen

1498. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of
LABOUR AND REHABILITATION
be pleased to state:

(a) the approximate number of
unemployed I.T.I. trained ecraftsmen
in India ,upto December, 1972;

(b) whether the number of unem-
ployed LTI, trained craftsmen has
doubled during the year 1972 over its
previous year; and

(c) the
thereto?

reaction of Government

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) and (b).
Estimates about the number of un-
employed I.T.I. trained craftsmen are
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not available. The number of those
on the live register of FEmployment
Exchanges seeking employment assis-
tance (not all necessarily unemploy-
ed) was as follows:

Pericd Number
on live
register at
the end of
the
period*

1971

Tanuary 86,060

Tuly 80,561
1972

January i 1,05,506

July 1,12.469

*The information is collected from
the Employment Exchange at half-
yearly intervals ending 31st January
and 31st July, each year. The infor-
mation as on 31st January, 1973 is not
yet available.

(c) The Government has been tak-
ing all possible steps to create more
and more employment opportunities
to abSorb the educated unemployed
including the I.T.I, trained craftsmen
through the wvarious development
schemes included in the Fourth Five
Year Plan and the Special Employ-
ment Programmes taken up since the
year 1970-71. In the Budget propo-
sals for 1972-73, a provision of
Rs. 125 crores was made for Special
Welfare Schemes which were expected
to benefit the LT.I, trained craftsmen
also. Besides, I.T.I. trained craftsmen
are also being selected for appren-
ticeship training to enhance their
employability. Necessary steps have
also been taken towards diversification
of trades in the IT.Ls consistent with
the skill requirements of the Industry,
and for short course t{raining pro-
grammes in trades which have imme-
diate employment potential.
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Alleged Indian Nationals helping
Pakistan POWs to escape

1499. SHRI H. M. PATEL:
SHRI HARI SINGH:

Will the Minister of DEFENCE be
pleased to state:

(a) whether the attention of the
Government has been drawn to a
report in the Motherland of the 27th
December, 1972 stating that five
Indian Nationals were involved in
various cases of helping Pakistani
prisoners of war to escape from their
camps; and

(b) if so, the particulars thereof
and thz action, if any, taken against
the Indian nationals for such anti-
national activities?

THE MINISTER OF DEFENCE

(SHRI JAGJIVAN RAM): (a)
Yes, Sir.
(b) Two cases Thave occurred

wherein Indian nationals were ac-
cused of helping Pakistani prisoners
in their attempts to escape. The first
case occurred on 6th January, 1972
between Shahjahanpur and Bareilly
Stations in Uttar Pradesh when one
prisoner escaped. Cases against four
Indian nationals under Sec. 255/130
.of IPC are in progress in court of
Law. The prisoner was subsequently

apprehended. The second incident
_took place at Bareilly on 13th April,
"1972 when two prisoners escaped.

They were captured. In this connec-
tion, one_ Indian national has been de-
tained for a period of one vear under
the Maintenance of Internal Security
Act, 1971 read with Defence of India
Act, 1971._

Recogpition of Bangladesh by
Pakistan

1500. SHRI H. M. PATEL: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether any initiative hag come
from Pakistan in regard to the recog-
nition of Bangladesh;
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(b) if not, whether Government
consider it as a violation of the Simla
Agreement; and

(c) whether the question of recog-
nition of Bangladesh has been taken
up by Government with President
Bhutto and if so, the progress made
so far?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) While Government have seen
press reports of President Bhutto’s
statements to the effect that recog-
nition of Bangladesh would be in the
interest of Pakistan, so far no concrete
steps have been taken by Pakistan in
this regard.

(b) Pakistan’s continued non-recog-
nition of Bangladesh is an obstacle in
the further implementation of the
Simla Agreement, espegially as it pre-
vents the participation of Bangladesh
on a basis of sovereign equality in
tripartite talks on the POW issue.

(c¢) Government have repeatedly
impressed on the Government of
Pakistan the necessity of recognising
Bangladesh in order to expedite the
normalisation of relations and estab-
lishment of durable peace in the sub-
continent. The Pakistan Gaovernment
had indicated at one stage that the
ouestion of recognition of Bangladesh
was receiving their serious considera-
tion.

Visit of Indenesian Prime Minister o
India

1501. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of EX«
TERNAL AFFAIRS be pleased to
state:

(a) whether the Indonesian Prime
Minister, Mr. Adam Malik, visited
New Delhi in February this year;
and

' (b) the subjects discussed with him

and. the. decisions arrived at?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL BSINGH):
(a) No, Sir. Mr. Adam Malik is not
the Prime Minister of Indonesia.

{(b) Does not arise,

Advisory Board for Takhen-over Coal
‘Mines

1502. SHRI MUKHTIAR SINGH
MALIK:
SHRI B. K.
DHURY:

Will the Minister of STEEL AND
MINES be pleased to state:

(a)whether Governmcnt have
taken a decision to set up an Advi-
sory Board to advise the Custodian
General in the management of the
non-coking coal mines taken-over in
the country;

DASCHOW-

(b) if so, the names of persons who
have been nominated for this Board;
and T

(¢) the criteria adopted in the
selection of the Members?

THE DEPUTY MINISTER IN THF
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
The matter is under consideration.

(b) and (c). Do not arise.

Mamafacture of Sophisticated Anti-

Tank Missiies
1503. SHRI MUKHTIAR SINGH
MALIK:
SHRI GIRIDHAR GOMAN-
GoO:

Will the Minister of DEFENCE be
pPleased to state:

(a) whether India propose to
undertake the manufacture of sophis-
ticated snti-tank miss{ies;

{b) whether this would be done
wholly indigenously amd no foreign
help wotld be sought in its know-
how design; and
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(c) when the actual manufactuie of
anti-tank missiles would commeonce?

THE MINISTER OF STATE (LE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a)
to (¢* The pioduction of  wt1 tank
missiles has alrady heen taken up at
Bhatut Dynamics Linuted *with effect
from july, 1971. The missiles are
under production with technical colla-
boration of a foreign firm. Repearch
and Development efforts are also being
continued with a view to taking up
the manufacture of missiles with indi-
genous know-how in future

Discovery e copper deposits by G.S.1,
in Malanjkhand, Madhya Pradesh

1505. SHRI RAM BHAGAT PAS-
WAN: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether Geological Survey of
India has revealed the largest copper
deposits in Malanjkhand in Madhya
Pradesh; and

(b) it so, the steps taken to recove.
copper from this aiea?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
The geological survey hag revealed a
large copper ore deposit in Malan)-
khand, Madhya Prudesh. As a result
of surface and sub-surface investiga-
tions carried out by Geolog.val Survey
of India, 40 million tonnes of copper
ore containmmg 1.1 to 1.4 per cent
copper has been estimated so far in the
Malanjkhand copper deposit,

(b) Detailed exploration and assess-
ment are in progress by the Hindustan
Copper Limited, a public sector
undertaking, for open cast mining of
this prospect. Recently, a protoco!
has been signed with the Russian Gov-
ernment for making a Feasibility
Study of the deposit for taking a final
investment decision, *
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Powers and Function; of the Chair-
man of SAIL

1500. SHRI RAM UDHAGAT rAS-
WAN: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whelher the powers and func-
tions of the Chairman of the Steel
Holding Company have been formula-
ted; and

(b) if so, what are those?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR] SUBODH HANSDA): (a)
Yes, Sir.

(b) The Chairman of the Steel
Authority of India Limited (SAIL)
will exercise all the powers and funec-
tions conferred on him under the
Companies Act, 1956 and the Articles
of Association of the Company. The
following are the more important
powers and functions of the Charrman
of SAIL:—

(1) The members of the Board of
Directors of SAIL will be appointed
by the President in consultation
with him.

(2) The Managing Director(s) of
SAIL, if any, will bel appointed by
the President in consultation with
him,

(3) The Chairman of the subsi-
dary companies of the SAIL will be
appointed by him with the approval
of the President.

(4) He will appoint the members
of the Boards of Directors of subsi-
diary com; in consultation with
the Chairman of these companies.

(5) He will be the Chairman of the
Selection Committee of SAIL which
will select persons for filling up top
posts in its subsidiaries. The Selec-
tion Committee will consist of be-
sides the Chairman, Directors of
Finance, Personnel and Technical
and may co-opt persons as requirel
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from outgide from Government, in-
dusiry and inanagement experts.

(8) He wall preside over e ad
hoc committees of experts to be set
up by SAIlL, as and when necessary
to examune all proposals for capital
expenditure estimated to cost Rs, 10
crores or muse and fo be fin, wew
directly from Government funda.
This will comprise, among others, as
maombere, nonanecs o f the My Loy
of Finance and of the Planning
Commission.

(7) He shall have the usual power
to reserve for decision of the Pre-
sident any proposals of depisions of
the Board of Dnectorlr m amy
matter broughl befoie the Board
which raises 1n lus opimion, on in-
portant issue and which 1s on  thal
account fit to be reserved for the
decision of the President and no
decision on such an important issue
shall be taken n his absence

(8) He shall exercise such powers
as may be entrusted to him by the
Board of Directors.

Creation of Bihar Regiment

1507, SHRI R. P. YADAV: Will the
Minister of DEFENCE be pleas¢d to
state;

(a) whether Bihar regiment has
been created recently ag ong of the
wing or cadre and if so, the special
feature thereabout; and

(b) whether Government wvpropose
to open a military training ccllege in
Bihar on the lines of National Defence
Academy or one college at Dehra-
dun?

sh’

its last Battalion in June, 1071 It Is
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one of the sevesul regimeats of the
Infantry Arm and has
features.

{b) No, Sir.

Coverage of Contractury’ Fiims under
EPVF, Act in Jamshedpur Bihar

1508. SHRI R. P: YADAV: Wil
the Minister of LABOUR AND RE-
HABILITATION be pleased to state: «

!

(a) whether Government are awarej
that a lmige number of contractors
emplayees are nit bencuatied by the
Employees Provident Fund, Act as
several contractors’ establishments
have uol been covercd at all; 1if so,*
Contractors’ establishments covered
independently in Jamshedpur or with
the main unit of Tatas with details
of such two categories of establish-
ments covered;

(b) whether Provident Fund autho-
ritick have failed to enforce the Em-
ployees Provident Fund Act at Jam-
shedpur and in the mines of Kodarma
belt area properly; and

(¢) whether very junior officers
have been posted in those two places?

THE MINISTER FOR LABOUR
AND REHABILITATION (SHRI
RAGHUNATHA REDDY): (a) to
(¢) The required information is beinz
collected and will be laid on the Table
of the Lok Sabha in due course.

Sainik School at Jhumaritilaya in
Hazaribagh

1509. SHRI R. P. YADAV: Will the
:anistar of DEFENCE be pleased to
te:

(8) whether there i a Sanik
School at Jhumaritilaya in the district
of Hazaribagh and if so, when it was
Opened and on what cost;

(b) whether it is affliated to Na-
tional Defence Academy and is a resi-

no special !
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dem:f.l Sainik School and how many
students arc provided accommodation
there; and

(¢) whether some preference 15
given to the Bihari boys in the admis-
sion and if not, the reasons therefor?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir, Sainik School at Tilaiya Dam was
opened on 16th Septeémber, 18963.
Lands, buildings, furniture and fittings,
grant for equipment etc, were provid-
ed by the State Government of Dihar,
The cost of establishing the school is
being ascertained.

(b) No, Sir. All scholarship holders
are under obhgation 1o appear for
the N.D.A. Examination and to join
Armed Forces, if successful. It is a
residential school and  resident
scholars numbering 400 on 20th
August 1972 have been provided dor-
ntitary accommeodation.

(¢) Yes, Sir. 67 per cent seats at
the School are reserved for the boys
from Bihar. Actually out of 400 boys
studying in the school, 398 hail from
Bihar. © ~ °

Prosecution filed in E.P.F.0. under
Sections 406 and 409 LP.C.

1510. SHRI R P. YADAV' Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether prosccutions have lLeen
filed in the Employees’ Provident
Fund Organisation under Sections 408
and 409 LP.C., if so, the number of
cases filed State-wise and how many
such prosecutions have so far turned
into conviction during the last three
years; * * °

(L) whether M/s. C.H. (P) Limited
C.M.I. Limited, Reliance Firebricks
and Pottery works Limited are chronic
defaulters in Bihar, if so, whether
prosecutions under Sections 406 and
409 have been fileg against them; and
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{¢) whether the Central Provident
Fund Commissioner hag directed the
Regional Commissioner to file such
prosecution to safeguard the interest
of the pogr workers

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): The Provident
Fund Authorities have intimated as
under:
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(a) Yes. A region-wise statemant
showing number of cases filed in the
Employees’ Provident Fund Organisa-
tion under Section 408 and 400 LP.C.
and the casek ended in conviction dur-
ing the year 1088-70, 1070-71 and
1871-72 is attached.

(b) The information is being col-
lected and will be laid on the Table
of the Babha in due course,

(c) Yes.

STATEMENT

No. of cases filedin No. of cases convicted
the Empluyeeuhwi during the last three
dent Fund Organis- years. (1969-70,
stion under Section  1970-71 nnd 1971-72)
mrwg IP.C. during
the last three years
(1969-70, 1970-71
and T1971-72).

Andhra Predesh . . . . .

Assam . e . . . .
Bihar . . .

Delh:

Gujarat

Kerala .

Madhya Pradesh
Maharashtra
Mysore .
Orissa . .
Punjsb
Rajasthan . s e e

3

Tamil Nadu . . . - .

Uttar Pradesh . . .
West Bengsl . . ..

TotaL

12

25 I

12

215 5
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TImpact of Nationalisation of coal
_mines on management and production
and sale of coal

1511. BHR] BHOGENDRA JHA:
‘Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether and to what extent the
private colliery owners illegally took
away documents, implements, asseta
etc. of their concerns during formal
Government take over and what ac-
tions have been taken against them,;
and

(b) the methods of management of
the mines and the sale of coal being
evolved to democratise the same, make
them more efficient and ensure ade-
quate supply to the consumers at
controlled rate?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): fa)
It is too early to state exactly whether
and to what extent the private collerv
owners illegally took away documents
implements. assets etc. during formal
Government take over, Reports in
this regard are in the course of com=-
pilation, receipt and examination of
the Coal {Mines Authority and it
would take time to determine the
actual position. The question of
action to be taken would arise only
thereafter

(b) For exercising supervision and
control over all the coal mines the
management of which has been taken
over by the Government under the
Coal Mines (Taking over of Manage-
ment) Ordinance, 1878 (No. 1 of
1973), the Government have appointed
a Custodian General, with headquar-
ters in Calcutta. He is assisted bv
Additional end Deputy Custodians
CGeneral and other officers. For pur-

poses of management, the taken-over

mines have been d&ivided into 49
Eroupw each under a Custodian drawn
from the Public Sector coal compa-
nies or Cdxl ‘Board or the Directorate
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Genetal of Mines Safety. Qualified
mining engineers are in position in
each mine as managers.

Apart from the powers vested under
the Ordinance in the Custodian Gene-
ral, adequate deleigation of powers to
the Additional Custodian Generals
and Deputy Custodian Generals have
been made by the Custodian General

to ensure smooth working of the
mines.

Special steps have) been taken in
consultation with the Railways to en-
sure that there is no interruption in
supplies to consumers, especially to
the Railways, the thermal power sta-
tions and other public utilities and
major industries. In addition, detailed
discussions have been held with the
coal merchants to make sure that
there are no difficulties in the sale
and distribution of coal throughout
the country.

Mines and Engineering Units under
Foreign Contro]

1512, SHRI BHOGENDRA JMA*
Wil the Mnister of STEEL AND
MINES be pleased 1o refer o the reply
given to Unstarred Question No., 3477
on the 7th Devember, 1972 and state:

(a) whether information regarding
wmber af mines and engineering units
owned by foreigners their total capital
and annual profits has since been col-
lected:

(bj 1t so, the broad outlines thereof;

(¢) the total annual earnings and
expenditure of forcign exchange
through foreign-owned conceérns during
the last threc years; and

(d) whether it is proposed to
nationalise any or all of these concerns
and if noi the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and

(b) The total numier of fereign con-
trolled companies engaged in mining
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and manufacture of engineering goods
was 242 at the end of March, 1968,
arcording to data available with the
Reeerve Bank of India

Ouistanding foreign  direct nvest-
ment i thes «(mpames af the end of
Marth 1969 and profils earned there-
on are given below —

(Rupees i crose )

Manufac

taie ot
Logineer-
g (s ads

Mining

Outstanding {foreign

dwrect mnvestment 37 145 6
Profits eained (net ot

taxes) on foieign

direct 1nvestmeont 02 115

(e) The mnformition 15 beur ¢ collect
ed and will be laid n the Table of the
House

(d) lhe guestion whether a mmng/
engineering unit should be nationalis-
ed will be considered by Government
on merits at the appropriate time

Compensation to colliery owners

1513 SHRI M S PURTY Will the
Minister of STEEL. AND MINES be
pleased to state

(a) whethcr there 1s any proposal
under the consideration of Government
that no payment of compensation
ghould be made to the colliery owners
without realising the dues which they
owed to the workers and the State
Governments, and

{b) if so the main fealures thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) (a) Yes
Sir

(b) The detalls will be finalized
when the bIll for nationslization of the
coal mines is introfuced in Parljament
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Development of Agnigundala Copper
Mins

1514 SHRI Y ESWARA REDDY
Wil the Minister of STEEL AND
MINES be pleased to state the expen-
diture mncurred so far on the develop-
ment of Agnigundala Copper Mine
Project?

THF DFPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) Presum-
ably the reference is to Nallakonda
Copper Deposit of Agnigundala Copper
Lead Projeet, Andhra Pradesh At
prescnt the  Exploratory  Mining
Scheme 15 m progress at Nallahonda
So !u an eapenditure of Rs 3328
lakhs has been ncurred on this
scheme

Demand for New Industrial Relations
Pohicy

1515 SHRI Y ESWARA REDDY
Will the Mimister of LABOUR AND
RTIABILITATION be pleased to
statc

(a) whether the attention of Govern-
ment has been drawn to the demand
made by the All India Trade Union
Congress Ger~ 1 Secretary for a new
mdustnal 1<la ons poliry,

(b) 1f so, Government's decision on
it, and

() the time by which 1t is likely to
be finalised”

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) Yes, Bir

(h) and (¢) Government are consi-
dering proposals for a new indusirial
relations poliey and efforts are being
made to finalise is as early as possible.
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Alleged withholding of permission to
British reliet planes for Nepal to
overfly Indian Territory

15317, SHRJ B. K DASCHOW-
DHURY:
SHRI G P. YADAV.

Will the Mimster of EXTERNAL
AFFAIRS be pleased 10 state:

(a) *»helber Governmeni are aware
of the news in British press that India
had refused permission to British relief
plancs bound for Nepal {o overfly
Indiun territory; and

(b) i so, the facts of the case and
the reaction of Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAIL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(L) The British press report is erro-
neous, We have informed the British
High Commission in New Delhi and
His Maijesty’s Government of Nepal
that the Governmenl of India had no
objection to the British relief planes
bound for Nepal to overfly Indian terri-
tory.

Proposal fo aid in the ecomomic
reconstruction of North Vietnam

1518. SHRI HARI KISHORE
SINGH :
SHRI R. S. PANDEY :

Will the Minister of EXTERNAL
AFFAIRS be pleascd to state:

(a) whether there is any proposal
under consideration of Government to
aid in the cconomic recomstruction of
North Vietnam; and

(b) if so, the main features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL
SINGH): (a) and (b). The Government
has generally expragsed its desire to
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be of help in the task of economie
reconstruetion of North Vietnam but
specific proposals could only be consi-
dered at a suitable slage through hla-
teral discussions

{Code of conduct for regional provideat
Fund Commissioners

1519 SHRI MD JAMILUR-
RAHMAN Wil the Mmster of
LABOUR AND REHABILITATION be
pleaged to state whether a code of
conduct or guidelines are proposed to
be drawn up by the Central Provident
Fund Commissioner for the Regional
Commussioners?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY), Under Section
5D(6) of the Employees’ Provident
Funds and Family Pension Fund Act,
1952, Central Government are the rule
making authority 1in respect of
Regional Provident Fund Commis-
sioners The Conduct Rules for the
Regional Provident Fund Commus-
sioners are vet to he framed by the
Government

Number of Staff in Indian High Com-
mission at Lomdon

1520. SHR1 SAMAR MUKHERJEE
Will the Minister of EXTERNAL
AFFAIRS be pleased to state the total
number of people including diplomatic
personmel working at presen; in the
Indian High Commission at London
Category-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR! SURENDRA PAL SINGH): The
requisite information is given in the
statement laid on the Table of House,
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Dismissal of Joint § of Batli-
boi and Cempany (Private) Limited
Union

1521 SHRI SAMAR MUKHERJEE
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state

(a) whether the attention of Govern-
ment has been drawn to the dismiss |
of the Joint Secretary of the Batlibo
and Company (Private) Limited Union,
Calcutta, py the management for
Trade Union activities, and

(b) 1f so, the «teps taken by the
Labour Department to force the
management to withdiaw the dismissal
order and remnstate the labour leader’

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU
NATHA REDDY) (a) and (b) 'Thn»
matter falls in the State sphere The
Ministry of Labour and Rchabihitation
have no information about the di-
missal 1eferred to in part (a) of the
question.

Faotory Employment Index and real
Wages

1522 SHRI SAMAR MUKHERJEE
Will the Minister of LABOUR AND

REHABILITATION be pleased ‘o
state

(a) whether the index number of
estimated factory employment (Base
1961==100) rose to 12600 in 1970-71.

(b) whether the index number of
monopoly industry has risen from 109 2
mn 1081 to 1772 in 1871;

(¢) whether real wage has fallen by
2 per cent during 1960—71; and

(d) if so, the steps Government pro-
pose to arrest the fall in real wages®

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY). (a) The index of
factory employmeng (Bage 1861=100
was 1270 (Revised) in 1970 and 1277
(provisional) in 1971.
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(b) The Index number of industrial
production (Base 1960=100) .of the
manufacturing group of insdustries
rose from 109.2 in 1961 to 177.2 in 1971
(provigional).

(c) The Index of Real Earnings (Base
1961=100) in respect of workers earn-
ing less than Rs. 400 per month em-
ployed in factories as defined under
Section 2(m) of the Factories Act, 1948,
wag provisionally estimated at 98 for
the year 1970. Information regarding
1971 is not available,

(d) This and other matters connected
with wage policy are under study.
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Posts lying vacant in office of R.P.F.C.
Bihar

1524, SHRI RAMAVATAR SHAS-.
TRI.: Will the Minister of LABOUR

AND REHABILITATION be pleased to
state:

(a) whether one post of Provident.
Fund Inspector Grade II, five posts of
Upper Division Clerks falling under:
Department Promotion quota and nine-
posts of Lower Division Clerks ex-
clusively sanctioned for Family Pensiun
Scheme lying vacant since March, 1972
in the office of the Regional Provident
Fund Commission, Bihar have not been
filled up so far; and

(b) if so, the reasons for the inordi-
nate delay and the action taken
against erring officers?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) and (b). The
question of filling up the posts referred
to comes within the administrative
jurisdiction of the Employees’ Provi-
dent Fund Organisation. Government
have no information to furnish.

Proposal to Dislodge Civilians from
Danapur Cantonment Area

1525. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of DEFENCE
be pleased io state:

(a) whether private residential hold-
ings of Grand square, Danapur Cantt,
are to be resumed by the Government
and if so, the reasons therefor;

(b) whether Government are aware
that in one of the holding, post and
Telegraph Office is locaed which
caters to the needs of local Military
Authorities, civilians of the Canton-
ment area as well as the adjoining
areas and is centrally located:

(c) whether Government are aware
that many holdings are occupied by the
owners residing there since over a
century; and
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(d) whether there is a large area of
vacant land lying within the Clnton-
ment area un-utiigsed by the Govern-
meut and if 8¢, why the cawvilian own-
ers are proposed to be dislodged when
vacant lands are avaiable” ’

THE MINISTER OF DEFENCE
{SHRI JAG)IVAN RAM) (a) Gov-
einment have sanctioncd resumption
of four residential buildings in Grand
Squaie, Danaput, to meel Defence
requirements of land and accommo-
dation at the station

(b)Y There 18 no Post Office located
in any of the above four builldings

(c) Of the fouwr buldings, threc
were alieady on hne to Government
and one wus in a dilapiaated condi-
tion;

(d) No, Su

Renewal of lease of survey No, 214,
Danapur Canlonment

1526. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of DEFENCE
be pleased to state:

(a) whether Government have failed
to renew the lease of Survey No. 214,
Danapur Cantonment which expired
many years ago;

(b) whether the lessee/as per terms
of the lease applied for its renewal in
time;

(c) whether the property has been
deprived of its value on account of
-non-renewal of the leass; and

(d) how the Government propose to
rehabilitate the owners of holdings
after resumption?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) By.
No. 214, Danapur Cantonment iz held

MARCH 1, 1878
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{c) Doea not arise in view of (a) &
(b) above.

(d) There is no proposal to rehabiii-
tate the ex-holders of 8By. No. 214, Da-
napur Cantt, after resumption

Pronosal for Asian Conference for
securing peace in Indo-China

1527 SHRI K M MADHUKAR,
Will the Mimster of EXTERNAL
AFFAIRS be plcased to state

(@) whether immediately after
announcement cf Victnam Cease.fire
tetm:, the official Japanese  .nohes-
men had «uggested convening of a
largcir Asiwan Conference for secuting
peace 1n Indo-Chma, and

(b) if so Goveinments reaction
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRT SURENDRA PAL SINGH):
(a) Yes, Bir Government have seen
a reference to this effect i1n Prime
Minister Tanaka's speech before the
special Diet session on 27th of Janu-
ary, 1873.

(b) This is only a general expres-
sion of views and there have been no
concrete proposals so far to which
Government could react.

Imporé and production of Copper

1528 SHRI K. M. MADHUKAR:
Will the Minister of STEEL AND
MINES be pleased to state:

(=) the estimated annual reguire-
ments of copper and jts predustion in
the oountry;

(b) whether bulk of these require
ments is being imported at present;

(¢) if so, the annual expenditure
incurred on the import of copper: and

(d) the steps taken so far to pro-
duce coppsr in the couniry and the
progress achiewed in this conmection?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES

(SHRI SUBODH HANSDA): (a) Ac-
cording to the Planhning Sub-Group

(Task Force) on Copper & Nickel. the
estimated requirements of copper dur-
ing the period 1972—74 are 83,700
tonnes per annum. The production of
copper during 1972 was 10,264 tonnes.
The envisaged production of copper
during 1973-74 is 20,000 tonnes,

(b) and (¢). Import of copper and
its alloys ete. during 1971-72 & 1972-73
(upto July, 1972) were 56,173 and
21,228 tonnes valuing at Rs, 51.18 and
18.92 crores respectively.

(d) With a view to narrow the gap
between the huge demand and meagre
production of copper metal in the
-country, ton priority has been given
for implementation of various copper
Projects/Schemes in the country.
Government have set up a separate
Corporation, viz. Hindustan Copper
Limited in 1967 and this Company is
‘responsible for the develobment of
various copper Projects/Schemes in
the country. The main Project with
the Company is Khetri Copper Pro-
ject, Rajasthan which is being develop-
ed for the production of 31,000 tonnes
of electrolytic copper metal per annum.
‘The Project is expected to be commis-
sioned by the last quarter of 1973-74.
The Company is also developing
Dariba & Chandmari Copper Projects
in Rajasthan, Agnigundala Copper
Lead Project in Andhra Pradesh,
Malanjkhand Copper Project in
‘Madhya Pradesh and Rakha Copper
Project in Bihar.

Government have also acquired the
‘Undertaking of Indian Copper Corpor-
ation, Ghatsila, Bihar (the only Com-
pany in the Private Sector) in 1972
which is already producing about
10,000 tonnes of copper per annum and
the integrated development of this
‘Complex has been entrusted to Hindu-
stan Copper Limited.

All possible measures are being
taken by the Government to locate

new copner deposits in the country
with a view to increase the produc-
tion of copper metal in future.

Official level meeting between India
and Pakistin for imvlementation of
Simia Agreement

1530. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of EX-
TERNAL AFFAIRS be pleased ta
state:

(a) whether an official-level meet-
ing between India and Pakistan is
taking place in near future to pave
the way for the next step in the im-
plementation of the Simla Agreement;
and

(b) if so, the agenda of the meet-
ing?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) No agreement has so far been
reached for holding such a meeting.

(b) Does not arise,

Coal Mine Owners penalised under
the Ordinance

1531. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether any mine owner has
been penalised under the recently pro-
mulgated Coal Mines (Taking over of
the Management) Ordinance, 1973 for
not submitting assets to the Custodian
General; and

(b) if so, the action taken against
the defaulters?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) No,
Sir.

(b) Does not arise.
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Cojl exported from Coal Mines of
District Palamaa

153¢ KUMARI KAMLA KUMARI:
Will the Minister of STEEL AND
MINES be pleased to state

(a) whether the coal from coal
mines of District Palamau in Bihar is
exported to other countries,

(b) 1f so, the names of the countries
where the coal 15 exported, and

(c) the quantity of coal exported
from the coal mines of District
Palamau and the foreign exchange
earned therefrom during lsst three
years”

THE DEPUTY MINISTER IN THR
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) (a) No,
Sir

(b) and (c) Do not arise.

Self-sufficiency in production of steel

1537 KUMARI KAMLA KUMARI:
Will the Minuster nf STEEL AND
MINES be pleased to state whether
Government will attain gelf-sufficiency
in steel production upto 1976 to meet
requirements of industries?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) It 1
expected that near self-sufficiency in
steel production can be reached in
two or three years with the commis-
sioning of Bokaro Steel Plant and tha
existing steel plants attaimng produc-
tion at 90 per cent of the capacity

Nationalisation of Non-ferrous
industries

1538 KUMARI KAMLA KUMARL
Will the Minister of STEEL AND
MINES be pleased to state

(a) whether Government are ocob-
sidering actively to nationalise the
Non-ferrvus industries; and

(b) if so, an ouline thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) No.
Str.

(b) Does not arise,

Labour disturbances in Bihar and
other States

1539 KUMARI KAMLA KUMARI
Will the Minister of LABOUR AND
REHABILITATION be pleased to
States?

(a) whether the Labour disturbances
have been spreading m Bihar as a
whole; and

(b) the steps taken or to be taken
by Government to end the labour dis-
turbances mn Bihar and all other
States”

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA RDY) (a) and (b) The
matter falls essent:alhr in the Slate
sphere. The Industrial Relations
Machinery 1n the Stales continues to
minimise work-stoppages through con-

ciliation, adjudication or arbitration

as necessary under the existing sta-
tutory provisions and volunlary ar
rangements.

Boviet Culfural Centre at Trivandrum

1541, SHRI N K. SANGHI:
SHRI PILOO MODY.

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether 4 Soviet Cultural Centre
will ce functioning at Trivan-
drum’ 3

(bY whelther the Centre will be run
undér the aegis of the Indian Council
for Cultural Relations with funds pro-
Vided by USSR. Embassy in India
who will also provide some Soviet per
sotitiel to work at the Centre; and

(¢) whether such sn atrspgemsot
umhnubtursmduenuntrm

&
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and whether some foreign countries
have expressed their willingness to
do so and if so, themmeeo!thon
countries?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)'
(a) Yes, Sir,

(b) Yes, Sir The Cenire wi'l be
run under the aegis of the Indian
Council for (ultural Relations with
funds provided by the USSR Embassy;
the reqguest of the USSR Embassy 1o
permit one Soviel language {icacher
to work at the Centre has also been
accepted.

(c) Under the framework instituled
by Government for iegulation ani :e-
view of loreign cultural activities m
India, the Indian Council tor Cultural
Relations will be associated with tha
runming of all cultural centres establ-
1shed by foreign mussions 1in places
where they do not have a diplomatic/
consular piesence This arrangement
is applicable to all foreign countries
At the momeni the British High Com-
mission 15 the only foreign mission,
apa t fiom the Soviet Embassy, which
1s desirous of runming culiural cen-
tres 1n places where 1t does not have
a driplomatic/consular presence. The
precise arrangements for running such
British Centres are being discussed.

Money withdrawn from Banks by
Mine owners after promulgation of
Ordinance for their take-over

1542, SHRI N. K SANGHI: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether even though non-coking
coal munes were faken over through
an Ordinance, instructions were not
simultaneously issued to banks not to
allow the owners df such mineg to
withdraw the funds of such companies;

(b) whether taking advantage of
this lapse, some of the mine-owners
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had withdrawn monies that were de-
posited in the banks in the name of
the mines; and

(¢) if so, the total amount thus with-
drawn and the action taken against
the management of such mines?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to
(¢). The Coal Mines (Taking over of
Management) Ordinance, 1973, was
promulgated on the evening of the 30th
January, 1973. On the morning of the
31st January, 1973, the Coal Mines
Authority informed all the Banks at
Calcutta to issue instructions to their
branchesg all over the cdountry to stop
all transactions pertaining to the take
over mines, They issued press notes
and a'so published a notice to this
rffect in the papers on the morning of
the 1st February, 1973.

No case has vet come 1o the notice
of Coal Mines Authority in which a
vollery company has been allowed to
withdraw money by a bank. Neces-
sary action will be taken if anv such
case 15 noticed.

Bringing Canteen employees of Defence
establishments at par with Government
employees

1543. SHRI 8. M, BANERJEE:
SHRI DINESH JOARDER;

Will the Minister of DEFENCE be
pleased 1o state:

_(8) whether a final decision has
since been taken to treat the Canteen
employees attached o various Defence
establishments as fulfiedzed Govern-
ment employees;

(b) I not, 'the reasons for the same;
and

(G)Ma
takeny decision is likely to be

THE N R QF STATE (DE-
FENCE PRy o s
TRY OF' (8HEi VIDYA

; : {a) to (c), No,
Is now sub-judice,

Settingy up an explosive factory in
Orissa during Fourth Five Year Plan

1544. SHRI ARJUN SETHI: Wil
the Minister of DEFENCE be pleased
{o state the reaction of Government
for establishing an explosive factory
in Orissa in the Ceniral public seclor
durifig the Fourth Plan?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MIN-
ISTRY OF DEFENCE (SHI VIDYA
CHARAN SHUKLA): There iz no pro-
posal, at present, to establish an ex-
plosive factory in Orissa in the
Defence sector,

Implementation of Sirimavo-Shastri
Pact between India and Sri Lanka

1545 SHRI C, T. DHANDAPANI:
SHRI RAMSHEKHAR
PRASAD SINGH:

Will the Mimster of EXTERNAL
AFFAIRS be pleased to state

(a) whether delegates of India and
Sr1 Lanka met on the 14th and 15th
Februarv, 1973 to discuss the question
reiating to implementation of Sir-
mavo-Shasiry Pact on persons of
[ndian origin in the Island and if =o,
the decisions arrived at; and

(b) whether Sr1 Lanka has blamed
India for non-implementation of the
Pact and if so, Indian reaction in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)- (a)
A team of Indian officials visited
Colombo and reviewed the progress
of the Agreement with the officials of
Sri Lanka from 14th to 17th February.
1973. Both sides agreed to take all
possible measures to ensure the smooth
and full implementation of the Agree-

ment,
(b) No, Sir.
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Open Letier to Prime Minister from
the Families of P.O.Ws.

1546. SHRI C. T. DHANDAPANI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether an open letter by the
P.OWsg families was sent to Prime
Minister of India;

(b) if so, the contents of the letter;
and

(¢) whether Prime Minister of India
has replied to this letter or has any
statement been 1ssued in this regard
by her?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Government have seen Press re-
ports to this effect.

(b) and (c). No letter of this kind
has so far been received by the Prime
Minister,

Indian Engineers Engaged on Menia}
Jobs in New York

1547. SHRI SURENDRA MOHANTY:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state whether
the attention of Government has been
drawn to the report that many quali-
fied Indian Engineers are doing menial
jobs in the city of New York not-
withstanding their passing civil ser-
vice steps for jobs in different public
utility agencies?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
Conditions of recession in US indus-
fry have compelled many engincers,
both American and alien, to take up
jobs outside their lines

MARCH 1, 1973
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Expendliure on Delegation sent to

dustrial Workers vis-a-vis Agricultural
Labourer

1548. SHRI M. KATHAMUTHU:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) the increase registered in the
annual earmings of an industrial wor-
ker m the past one decade, and

(b) the increase registered in the
annual earnings of an agricultural
labourer 1n the last one decade?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) The per capita
annual earnings of a worker as cover-
ed under the Payment of Wages Act,
1936 earning less than Rs. 400 pm
and employed in Factories increased
from Rs. 1540 in 1861 to Rs. 2725
(provisional) in 1870,

(b) Information is not ayailable.

Expenditure on Delegations sent to
United Natlons

1540 SHRI S. N. MISRA: Will the
Mmister of EXTERNAL AFFAIRS be
pleased to state the amount of ex-
penses incurred each year during the
last three years on delegations sent
to the U.N.

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
Figures of actual expenditure are be-
ing collected and will be placed on
the table of the House.

Strikes, Lockouts and Agitation after
declaration of Compulsory Bonus

1580. SHRI 8. N. MISRA: Will the
Minister of LABOUR AND RE-
HABILITATION be pleased to state:
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{b) the loss suffered by the indus-
try on account of such strikes relat-
ing tc bonus in terms of money in the
last six months?

(c, whether there has been any
mncrease in the production on account
of the enforcement of the compulsory
bonus scheme;

(d) the percentage of the rise on
the food and commodity by this ¢com-
pulsory bonus; and

(e) whether any study has been
made about the effect of this com-
pulsory bonus on the price line?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) to (e). No study
has been made of the impact of bonus
under the Payment of Bonus Act on
work-stoppages, production and prices.

Defence Assistance to Sri Lanka

1851, SHRI MANORANJAN
HAZRA: Will the Minister of DE-
FENCE be pleased to state:

(a) whether defence assistance was
given to the Government of Sri Lanka
in 1971 and 1972; and

th) if so, the nature thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). In 1971 when there was a threat
of insurgency from certain groups of
citizens in Sri Lanka the Government
of Sri Lanka requested the Govern-
ment of India for assistance. The
Government of India agreed to pro-
vide all assistance that was possible
within our resources. We provided
Helicopters for non-lethal purposes
and Indian naval ships for patrolling
Sri Lanka's coast. We also sent some
military equipment and some goldiers
for ensuring the safety and the proper
niilisation of our equipment.

institutions in pursuance of the
general policy of co-operation with
fricndly Governments in the defence
fleld.

Reservations for States and VUnion
Territories for Admission to Rashtriya
Indian Military College, Dehradun

1552. PROF. NARAIN CHAND
PARASHAR: Will the Minister of DE-
FENCE be pleased to state:

(a) whether there is a reservation
of seats for admission to the Rashtriya
Indian Military College, Dehradun for
various States and Union Territories
of India;

(b) if so, whether this fact is also
mentioned in the prospectus of the
said College;

(¢) the reservation quota for each
State and Union Territory; and

(d) the criteria for the reservation
of this quota of seats for each State?

THE MINISTER OF
(SHRI JAGJIVAN RAM):
Sir.

(b) The prospectus does mention
that vacancies are offered to each
State. The regulations for RIMC
(which 1s a priced publication) also
mention that seats will be allotted to
the States in proportion of their popu-
lation.

(¢) and (d). For admission to
RIMC, each State is treated as one
unit, the Union Territories being club-
bed together as one unit. Allotment
of available seats is made on the basis
of population subject to the condition
that each State gets atleast one seat.

DEFENCE
(a) Yes,

Sainik School for Himachal Pradesh

1558. PROF. NARAIN CHAND
PARASHAR: Will the Minister of DE-
FENCE be pleased to state:

(a) whether the Central Govern-
rent have received any recommend-
ation from the Government of
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Himachal Pradesh for setting up a
SBainik School in the State, following
the consideration of this question by
a Committee appointed for this pur-
pose by the Government of Himachal
Pradesh; and

(b) if sc, the name of place or
places recommended for the location
of the said school?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) No,
Sir.

(b) Does not arise.

Issue of Republic Day Passes fo
Members of Parliament

1564. PROF. NARAIN CHAND
PARASHAR: Will the Minister of DE-
FENCE be pleased to state:

(a) whether Government feel that
there is any scope for improvement
in the procedure for issuing the Re-
public Day passes to the Members of
Parliament;

(b) if so, whether there is any pro-
posal under consideration of Govern-
ment for bringing about an improve-
ment; and

(c) the present procedure for issu-
ing the invitation cards for the Re-
public Day Parade to Members of
Pa:liament and their guests?

THE MINISTER OF DEFENCE
(SHRT JAGJIVAN RAM): (a) to (e).
According to the present practice, all
Member of Parliament are requested
in writing to indicate whether or not
thev will attend the Republic Day
Parade. Invitation cards for the Re-
public Day Parade are issued to those
Members of Parliament (together with
thelr spouses, if any) who express
their willingness to attend the func-
tion. In addition to this, invitation
cards are also fssued to Members of
Parliament in respect of their ye-
lutions guests, anlly. invitation
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cords for not more than four seats
are issued to a Member of Parliament
for his/her relations/guests. How-
ever, relaxation is made in certain
cases keeping in view all relevant
faciors. For the convention of Mem-
bers of Parliament, a separate coun-
ter is opened in the Invitation Office
of this Mimistry. The present arrange-
ments have on the whole been work-
ing satisfactorily over a number of
years and there is no proposal to make
a change in the existing procedure
Suggestion, however, for any improve-
ment may be considered.

Promotion of Assistant Executive En-
gineers of Military Engineers Service

1555. SHRI HARI SINGH: Will the
Minister of DEFENCE be pleased to
state.

(a) whether in Military Engineer
Services there has been no promotions
from the rank of Assistant Executive
Engineers to Executive Engineers for
the last four years; if so, the reasons
therefor;

(b) wheiher there are a large num-
ber of wvacancies of Executive En-
gineers existing in Military Engineer
Service; and

(c) if so, what steps are being taken
to fill all these vacancies so as to re-
move frustration in the service?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM). ta) to (c)
There have been no promotions from
ine rank of Assistant Execuiive En-
gineers to Executive Engineers in the
MES for about four years, since the
relative senjority of direct recruits
and departmental promotees could not
be fixed due to cases pending in law
courts.  There are at present 29
vacancies of Executive Engineers snd
efforts are being made to Anglise the
selection for promotion to these posts
as varly as possible.
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Expenditure on Army/Civilians
Officers of Military Engineer Service

1556 SHRI HARI SINGH: Will the
Minister of DEFENCE be pleased to
state:

(a) whether expenditure on an army
officer posted to M.E.S. is more than
the civilian officer of the equivalent
rank;

(b) if so, what is the ratio of such
expenditure on pay allowances, house
reni, leave and expenditure incurred
on their specialised studies;

(c¢) whether there is any proposal
to increase the ratio of civilian officers
in MES. so as to reduce adminis-
trative expenditure; and

170
(d) if so, the nature thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b) Yes Sir, the expenditure on an
Army officer of a substantive rank
posted to M.ES. is more than that of
a civihan officer of an equivalent
rank, but the maximum of the scale
of pay of a Superintending Engineer
is Rs. 1,800 while the maximum pay
of a substantive Lt Colonel is
Rs. 1,500.

Differences in the scales of pay,
allowances, houses rent, leave and ex-
penditure incurred on specialised
studies between Military Officers and
Civilhan Officers of Military Engineer
Service is as follows:—

Scales of pay in respect of Military/ Civilian Officers of M E.S, (equivalent

rank):--

Military Officers
Captain—Acting & substantive rank—
Rs. 630—40—990

Maj—Acting rank :—

- o

Civihen Officers

Asstt. Executive Engwneer

Rs. 4060—400—450—30—600—35—670—FEB—

35—950

Executive Engineer

Rs. 840—40/2—880 (further incre- Rs. 700—40—1100—50/2—1250

ments as {or substantive rank
shown below)

Substantive rank——
Rs. 920—960—1000—1040—
1050—1050—50/2—1300.

Le. Col. Acting Rank—

Rs, 1100 (further increments as for
Substantive rank shown below),

Substantive rank—
Rs. 1300—30/2—1500.

Allowances

Dearness Allowance and Compen-
satory (City) Allowanee are the same
for both ‘Service and Civilian Officers.
In addition, Service Officers get kit
Maintenance Allowance, Special Dis-
s o Quteaton Pe i 26
en L] ad-
Mk. ‘

Supersntending Engineer

Rs. 1300—60—1600—100—1800

House Rent

In the case of Service Officers, pro-
vision of accommodation is a condi-
tion of service but not so in the case
of civilian officers.

In the case of Service Officers, the
licence fee charged is 5 per cent of

‘pav (upto the rank of Brigadier and
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10 per cent in the case of General
Officers), or assessed licence 4ae,
whichever iz less.

In the case of Civilian Officers, the
licence fee is 10 per cent of pay or
assessed licence fee, whichever is less.

Leave

Service Officers are entitled to a
casual leave of 20 days a year, an
annual leave of 80 days in a year and

leave, 2 restricted holidays and earned
leave at the rate of 1/1ith of the
period of duty.

Captains sre not given this works
attachment. All other specialised
training works appointment

Minister of DEFENCE be pleased to
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(b) it so, whether all the posts of
civiian officers upto the rank of
Superintending Engineers have been
filled up upto 50 per cent; and

(c) if not, the reasons therefor?

THE MINISTER OF DEFENCE
é;ﬂ:-]lﬂ JAGJIVAN RAM): (a) Yes,

(b) and (c). The present strength
of civilian officers in the grades of
Superintending Engineer and Execu-
tive Engineer is less than 50 per cent
of the total strength in each grade.
Necessary action for drawing up a
panel for promotion of Executive
Engineers to the grade of Superin-
tending Engineer is being taken in
consultation with the UPSC. For
nearly four years now, it has not been
possible to effect promotions from the
grade of Assistant Executive En-
gineer to the grade of Executive En-
gineer, since the relative seniority of
direct recruits and departmental pro-
motees could not be fixed due to cer-
tain cases pending in law courts.

Allotment of Petrol Pump and Cook-
ing Gas Agencies to Widows of Army
Officers

1558. SHRI PRABODH CHANDRA:
Will the Minister of DEFENCE be

* pleased to state:

(a) the number of petrol pumps and
cooking gas agencies given to the
widows of army officers under the
scheme of rehabilitating them; and

(b) whether it has come to the
notice of Government that these facili-
ties have been got benami by some
omrmmﬁ the widows are
only getting small fraction of the
profits from such agencies?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK: (a) 8 petrol pumps and
53 gas agencies have been allotted 80
far.

(b) Two cases suspectsd of benomi
alliances came to the notice of Gov-
ernment. Prompt attion was taken 10
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dissolve such benami alliance before
the agencies were allowed to be com-
missioned.

Support to National Liberation Forces
in African Ceolonies Against

Portuguese Imperialist

1558. SHRI K. BALADHANDAYU-
THAM: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether the question of pro-
viding material support to forces of
national liberation fighting against
Portuguese imperialist in African
colonies has been considered by Gov-
ernment; and

(b) if so, the steps being taken in
this direction?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) and (b). As the House has been
informed on several occasions, the
Government of India have extended.
and continue to extend materia] assist-
ance to the liberation movements in
Africa. The assistance has included
supplies of medicines, blankets, cloth,
educational equipment for school
children, and scholarships for techni-
cal training and higher studies in
India,

Implementation of Schemes for Re-
babilitation of War Widows

1560. SHRI K. BALADHANDAYU-
THAM: Will the Minister of DE-
FENCE be pleased to state:

(a) whether the schemes to re-
habilitate war widows has been im-
Plemented; and

(b) if so, the progress made in this
direction?

THE DEPUTY MINISTER IN THE
gmor DEFENCE (SHRI J.

): {a) and (b). The main
element v the

is the liberalised pensionary award.
mm&&nhltmduwnin
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the case of deceased JCOs/ORs and
3/4th"of the pay of the rank in the
case of deceased officers. These
awards have been sanctioned in all
the eligible cases. In addition, free
education upto the first degree level,
including cost of books, stationary,
uniforms, boarding and lodging in the
educational institGtions recognised by
Government has been allowed for
children of those killed. Entitlement
cards have been issued to all eligible
children for availing of these facilities.

Preferences have been extended, in
eriployment, upto 2 dependents of the
deceased servicemen. Arrangements
have also been made for assistance in
carrying out self-employment schemes
and vocafional training. These two
sets of concessions are being operated
through different Ministrieg and or-
ganisations of Central Government,
State Governments and public sector
enterprises, both of the Centre and
the State Governments. These are
continuous processes. From reports
collected so far, it appears that jobs
for 259 dependents have been identifi-
ed and offered, keeping in view the
need to find such jobs as near their
homes as possible. Arrangements
have been made for 53 war widows
who had requested for vocational train-
ing facilities, to pursue such training
in training institutes as near their
homes as possible. 199 agencies by the
Indian Oil Corporation have also been
allotted to war widows and depen-
dents of war bereaved families, again
keeping in view that such agencies
should be conveniently located near
their normal place of domicile.

oy wret fewre e war s
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Amendment of Plantation Labour Act

1562, SHRI MOHAMMAD ISMAIL:
Will the Minuster of LABOUR AND
REHABILITATION be pleased to
slaie*

(a) whether Government are con-
gidering to amend the Plantation
Labour Act and introduce umform
type of rules; and

(b) if so, the tame by which it s
expected to be introduced?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) and (b). A Bill
containing proposals for amendment
of the Plantations Labour Act, 1951, is
proposed to be introduced shortly.
However, there is no proposal under
consideration to amend the Plantations
Labour Act, 1851, so as to introduce
uniform type of rules, Under the Act
the rules are framed by the State
Governments for whose guidance
moadel rules were prepared and cir-
culated to them,

Dismissal of Workers of Barsua Iren
Ore Mine

1563. SHRI MOHAMMAD ISMAIL:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether the attention of Gov-
ernment has been drawn to the sum-
mary dismussal of 18 workers including
the General Secretary, Office Secretary
and executive Committee members of
the Barsua Iron Ore of the
Rourkela Steel Plant;
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(b) if so, the facts thereof; and

tc) the steps taken by Government
in this regard?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) to (¢). Sixteen
workers, including the General Secre-
tary of the Barsua Iron and Mines
Mazdoor Union were dismissed by
the management on 23rd August, 1972
under the Certified Standing Orders.
The Union raised an industrial dis-
pute and the Assistant Labour Com-
missioner (Central), Rourkela, held
conciliation proceedings which ended
in failure. On receipt of the failure
of conciliation report from the Assis-
tant Labour Commissioner (Central)
Rourkela, the dispute has been 1e
ferred on 6th February, 1073, to an
Industrial Tribunal for adjudication.

Expenditure on visits of Indian Sarvice
Chilefs and Heads of Armed Forces of
other countries

1564 SHRI R. P. DAS: Will the
Minister of DEFENCE be pleased to
state:

(a) whether there has been a num-
ber of exchange of goodwill vigits bet-
ween our Service Chiefs and Heads of
the Armed Forces of various co'mtr-
ies during 1972;

(b) the particulars thereof; and

(c) the total expenditure ingurred
on these visits?

THE MINISTER OF DEFENCE
(S1IRI JAGJIVAN RAM): (a) to (c)
There were two such exchanges of
goodwll visits during 1072:

I. (i) The Indian Chief of the Army
Biaff accompanied by his
wife and a party of 4 visited
Nepal from B8th to 1ith May
1972. The expenditure on tnis
visit was Rs, 6,460,

{(ii) The Commander-in-Chief of
the Royal Nepil Army &C-
companied by his wite and 7
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officers and staff visited India
from 8th to 14th December,
1972. The expenditure on
thig account was Rs. 18,600.

IL (i) The Admiral of the Fleet of
the Soviet Umon 8. G.
Gorshkov and Commander-in-
Chief of the Navy of the
USSR accompanied by his
daughter and some staff offi-
cers visited Indla from 3rd
to 12th April, 1972, This in-
volved an expenditure of
Rs. 33,000.

(ii) The Chief of the Naval Staff
accompanied by his wife and
some senior staff officers visit-
ed USSR from 27th August
to 6th September, 1972. The
expenditure on the visit was
Rs. 44,002,

In addition, in response to goodwill
visits of Indian Service Chiefs in
earlier years, two foreign serving
Chiefs visited India in 1972. The de-
taus are as follows:—

(a) Col. Gen Viktor Bubanj,
Chief of the General Staff,
Yugoslav Army accompanied
by his wife and four officers
visited India from 26th Febru-
ary to Tth March, 1972 to re-
ciprocate the visit of the
Indian Chief of the Army Staff
to Yugoslavia in Oct./Nov,,
1870. The expenditure incur-
red on this wvisit was
Re. 32,800; and

(b) Admiral Sir Michael Pollock,
GCB, MVC, DSC, Chief of the
British Naval Staff and First
Sea Lord accompanied by his
wife and some staff officers
vigited India from 1st to Tih
Deo,, 1072, to reciprocate the
visit of the Indian Chief of
the Naval Staff to UK., in
1971. The expenditure on
this visit was Rs. 26,000,
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Deregistration of Unions of Civil Em-
ployees of Defence Department

1566. SHRI NARENDRA SINGH:
SHRI HUKAM CHAND
KACHWAIL

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

{a) whether during the period from
February, 1872, to dale the Labour
Ministry have issued any instruction
to the Registrar of Trade Unions in
any of the States to deregister ony
Union of Civil employees of the De-
fence Department for any reasons
other than those mentioned in  the
Indian Trade Union Act;

(h) if so, the names of the States
and the legal provisions under which
Government are empowered to do so;

(c) the number and names of the
Unions deregistered so far on this
basis; and

‘) the reaction of Government
thereto and the action taken in this
regard?

THE MINISTER OF LABOUR AND
RYHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) No, Sir.

tb) to (d) Do not arise.

Report of Study Group of Steel
Distribution System

1566 SHRI C. JANARDHANAN:
Will the Minister of STEEL AND
WINES be plcased to state:

(a) whether the study group set up
bv Government to review the work-
ing of the present distribution system
of «iee. has submitted its report;

{b} if so, the main rerommend-
ation~ made by the study group; and

(c) Government’s decisions thereon?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINFS
(SHRI SUBODH HANSDA). (a) No,
Sir.

(b) and (¢) Do not arise.

Strike by Employees of Bombay Vetal

Alloy Manufactaring Company

Limiled and Iron and Metal Traders
Limited, Bombay

1567 SHRI SOMNATH CHATTER-
JEE: Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:

(a) whether the attention of Gov-
ernment has been drawn to the conti-
nuous strike of the workers of the
Bombay Metal and Alloys Manufactur-
ing Company Limited and Iron and
Metal Traders Limited, Bombay for
last seven months;

(b) if so, their demands; and

(c) the steps taken by Government
10 redress the grievances of the
workers?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a). Yes, Sir.

(b) and (c). The matter falls in the
State sphere and has been brought to

§
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Decision of Report of Committee of
Automation

1569 SHRI R N. BARMAN: Wil
the Mmmster of LABOUR AND
REHABILATION be pleased to state:

(a) whether Government have
taken any decision on the report of
Dandekar Committee on Automation;
and

(b) if so, the main recommend-
ations thereof?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) The report is
under examination, in consultation
with the interests concerned.

(b) Copies of the Report have been
supplied to the Parliament Ljbrary.

Central Assisiance for closed Non-
coking Coal Mines in West Bengal

1670. DR. H. P. SHARMA: Will the
Minister of STEEL AND MINES be
pleased to state:

{(a) whether Government’s attention
had been drawn by the West Bengal
Labour Minister in December last to
the several closed non-coking colliar-
fes in the State sesking Centra] assist-
ance for reopening them or revitalis-
ing them;
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(b if so0, the information about the
closed and languishing collieries to
which Government’s attention was
drawn and the extent and nature of
Central Assistance sought; and

(c¢) Government's reaction to that
demand.

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRT SUBODH HANSDA): (a) to
(c). In a letter dated 11th November,
1972, the Labour Minister of West
Bengal drew the attention of the
Government to the closure of 40 col-
lieries in West Bengal. The State
Government had suggested the tak-
ing over of the collieriez by the Gov-
ernnient. The management of all
coal mines was taken over by the
Government, pending nationalisation
on 31t January, 1973, under the Coal
Miner (Taking over of Management)
Ordinance, 1873.
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Malaysian Government request for
Indian Engineers

1573, SHRI DHARAMARO AFZAL-
PURKAR: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:
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(a) whether the Malaysian Govern-
ment have requested India to heip it
by providing Engineers to prevent de-
lay in development projects; and

(b) if so, the gist thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) No such request has been made.

(b) Question does not arise

Cases of corruption in 1971-72 investl-
gateg by Director of Vigilance

1574 SHRI DHARAMRAO AFZAl-~
PURKAR' Will the Minister ' of
SUPPLY be pleased to state:

(a) the number of cases of corrup-
tion detected, investigated and dispos-
ed of during the year 1971-72 by the
Director of Vigilance ¢f Department
of Supply; and

(b) the action taken as a resuit
thereof against the persons involved?

THE MINISTER OF SUPPLY
(SHRI SHAHNAWAZ KHAN):

— e —

(@) () No. of cases de ccted and investigated 54
i) (@) No. of cases disposed of during 1971-72 . 24

(b) No. of cases disposed of subsequently . ¢4

(c) Cases still under investigation . 12

(5) () No. of officers warned - 3
(i) No. of officers in whose cases assignment . 2

(1) No. of officers censured.

. - . . 1
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Commuttee for Supply of Steel for
House Building in Cities

1277 SHRI E R KRISHNAN WwWill
the Mim<ter of SIEEL AND MINES
be pleased to state

(a) whelher any decsion has been
taken in regard to extending the
«cheme of constituting a Commutiee to
co-ordinate and allocate steel materials
for house-building purposes to other
cities as has been done In the case of
Delh:1 and

(b) if so the main features ot this
extension”

THE DCPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) (a) Yes,
Sir

(b) Main Steel producers Commut
tees have now been set up in Calcutta
Bombay, Madras, Alynedabad, Cochin,
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Bangalore and Secunderabad in addi-
tion to Delhi. These committees con-
sider all applications from house
builders jointly and taking into
account the awailability in all the
stockyards of the Main Steel Produ-
cers in the city concerned, make allo-
cation in a coordinated way. The
operation of the scheme 1s exactly the
same as was introduced in Delhi,

Schemes for seiting up Plants for
Manufacture of Steel Items

1578. SHRI E. R. KRISHNAN- Wil
the Minister of STEEL AND MINES
te pleased to state:

(a) the mawin feature of 17 schemes
approved by the Government for set-
ting up electric furnaces-cum-conti-
nuous casting complexes in the count-
ry for manufacturing mill, lmgh car-
bon alloy and spring steel billets;

(b) the number of schemes which
have been implemented; and

(c) by what time they are expected
to start production?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA)- (a) The
Honourable Member 18 presumably
referring to the 17 schemes mentioned
in the reply to Rajya Sabha Unstarred
Question No., 370 answered on 17th
November, 1971, A statement show-
ing the main features of these schemes
is laid on the Table of the House,
;ls"l]aced in Library, See No. LT-4346/

(b) and (c). Five units are now in
production. Remaining scheme are
under various stapes of implementas
tion and are expected to go on stream
in due course.

Distribation of Steel to Serap Re-
Rollers

1579. BHRI E. R. KRISHNAN: Wil
the Minister of STEEL AND MINES
be pleased to state:

(n) the Organisation through which
and the manner in which the used
raills are being « disttibuted to the
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scrap re-rollers in a regulated manner,
after the vacation of court injunction
in this regard;

(b) the orgamisation through which
the re-rolled products are being dis
tributed; and

(c) the quantity of bars and rods
released durning 1972-73 for helping
construction activity in rural areas?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) (a) and
(b). Out of about 2 lakh tonnes of
used rails available from Railways
due to vacation of a court injunction,
a quantity of about 15 lakh tonnes
is to be distributed to the scrap re-
rollers through the stockyards of the
main producers The re-rolled pro-
ducts produced out of these are also
to be disiributed by the stockyards
after allowing a conversion charge to
the scrap re-rollers.

(¢) Information to the extent
avilable is being collected and will be
laid on the Table of the House.

Jolut Sector Scheme for Manufactur-
ing Billets

1580. SHRI E, R. KRISHNAN: Will
the Minister of STEEL AND MINES
be pleased to state

(a) the names of manufacturers of
two schemes sanctioned for the pur-
pose of manufacturing billets on the
specific condition that they would be
implemented in the Joint Sector;

(b) whether this condition has been
fulfilled; and

(e) if so, whether these two schemes
in the joint sector are likely to be
implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR! SUBODH HANBDA): (a) The
two schemes referred to by the Hon'ble
Membér presumably are:

(i) M/s, BSteel Complex Ltd,
Kerala
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(ii) M/s. Gogle Birhan Maharash-
tra Steel Lid., Bombay.

{b) and (c). The financial arrange-
ments in both cases are yet to be
finaliséd, as their capitul has not been
issue:d, Both schemes are in the pro-
cess of implementation.

Demands of Union Representatives in
Meghalaya

1581. SHRI BIREN DUTTA: Wil
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether the representatives of
83 unions of empoyees and workers of
Central and State Governments and
Public Undertakings of Meghalaya
met the Chief Minister of Meghalaya
at Shillong on the 1st September,
1972;

(b) if so, their grievances: and

(c) the steps taken (0 meet their
demands?

THE MINISTER OF LAEOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) The Ministry
of Labour have no information about
this meeting,

(b) and (c). Do not arise.

Prime Minister's Discussion with
Chle! Minlsters on Industrial Rela-
tions

1582. DR. RANEN SEN. Wil the
Minister of LABOUR AND REHABI-
LITATION be pleased o state:

(a) whether the Prime Minister
held @ two-hour meeting with Chief
Ministers in New Delhi on the 20th
January, 1973 and discussed among
other things the industrial relations in
both the public and private sectors:

(b) it 50, the suggestions made by
the Ch!el’ Hbl!!l:leﬂ.ih ‘regard to in-
dustrial' rélations in the public and
Private sectors; and

(c) whether the meeling arrived at
any gonsensus on the issue?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) to (c¢). The
Chief Ministers met the Prime Minis-
ter on January 20, 1973. It will be
appreciated that it is not possible to
indicate the nature of such talks on
the floor of the House.

Dissatisfaction over scheme of import
canalisation for Bteel

1583. DR. RANEN SEN: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether the engineering in-
dustries, the main consumers of im-
ported and indigenous steel, and the
small scale industries, have express-
ed dissatisfaction over the function-
ing of the present scheme of import
canalisation for steel; and

(b) if so, the steps Government
have taken to improve the import
canalisation scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA):(a) and
(b). There have been some representa-
tions abouts in adequacies, de-
lays, pricing and other deficiencies in
the functioning of the present
scheme of import canalisation for
stedi.  Such representations  are
examined promptly in consultation
with the canalising agencies. By and
large, it has been noticed that in
most of the cases, actual users have
been taking long time in finalising and
furnishing specifications and making
financial arrangements, Canalising
agencies are endeavouring to ensure
supply of steel expeditiously against
release orders. Government is main-
taining close and constant watch
over ihe working of the canalising
system and wherever necessary will
take the required steps to improve
the working of the canalisation
scheme for steel.
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Plan o' Iron Ore Board to regulate

Iron Ore Industry

1584, DR. RANEN SEN: Will the

Minisiry of STEEL AND MINES be
pleased to state:

(a) whether the Iron Ore Board
has started functioning;

(b) whether the Board has worked
out any plan for the proper regula-
tion, conservation send development
of iron ore industry in the country;
and

(c) if so, the main features there-
<f?

THE DEPUTY MEIRGSTER IN THE
MINISTRY OF STEEL AND MINES
SHR! SUBOPH BANSDA): (a) Yes,
Sit, with effeet from 20th Januery,
10%3.

(k) Not yet.

(e) Duves not arise
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Rescue Stations set up in Ceal Fields

1586 SHRI BIRENDER SINGH
RAO. Will the Minister of LABOUR
&AND REHARBILITIAN be plessed to
state:

(a) the number of remcug statioqs
set up 1n the coal flelds in the coun-
try to train mine workers in rescue
and recovery work;

(b) the amount of money spent on
the purchase and maintainance of
rescue apparatus and other equmip-
ment to conduct rescue and recovery
work 1n mines; and

(c) the other steps taken fo mini-
mize danger mn the mines?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) Eleven Rescue
Stations have been set up in different
Con] fields out of which two Rescue
Stations in Jharia Coal fields snd the
other in Ranigan) Coal fleld are per-
taining to imitial training in rescue
ang recovery work.

(b) Expenditure incurred on rur-
chase of rescue equipments since 1964-
€5 to 1671-72 is Ra. 30,12,333.00.
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{c) The safety measures to be
adopted for averfing accidents are
detained in the Coal Mines Regula-
tions, 1957. Inspections are carried
out t0 enforce the safety provisions in
the Mines Act, 1852. Efforis are
being continuously made to promote
safety consciousness amongst the
workers through the media of films
and other audio-visual methods and
by holding safety weeks. Further,
workers are given training in safety
practices under the vocational training
programme.

seftlement of k—ﬂmlmnm

158%. SHRI BIRENDER SINGH
RAO: Will the Miriisfer of DEFENCE
Be pieased to state:

(a) whether any experts Team has
besn set up to sdvise the Army on
the seitiement of Ex-Servicemen and
expanaion of the self-employment
schemes in varioug sectors;

(b) the main recommendstions of
the experts’ body report submitted;
-and

(c) the action proposed to be taken
to impiément the same?

THE DEPUTY MINISTER IN THE
MINSSTRY OF DEFENCE (SHRI J.
B. PATNAIK): (a) to (c). No expert
teamy hus been formally created. How-
ever, mieagsures to expand pelf-
employment schemea for ex-service-
men are under examination in con-
sulfatibn  with experts of different

s contermed. Further, the

organisation  of the  Directorate

of Resettlement has recently

ened thiough provision

of experta deéaling with employment

md with industrial and agricultural

dchetheg so thut they can advise and

help ex-servicernen for activitles in
these fields.

Report of workiny greup on stuidnrdi-
orbion of Alloy Bieel and Sorap
1568 §MRI ¢ 8. LAKSHMANAN:

WiV fhe NMfnister of STEEL AND
MINHS Be plenséd to state the action

taken by Government on the Report
of the 'Working Group constituted to
study the standardisation of more
categories of Alloy Steels, the utilisa-
tion of the scrap, the measures for
improving collection and availability
of serap?

THE DSPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): The
Study Group constituted for going in-
to the question of standardisation of
alloy and special steels confarming to
ISI specifications broadly considered
the question in the light of the re-
quirements of the automobile industry
who are major users. This Study
Group made eertain récommendations
and in pursuance of these recom-
mendations, the rationalised categories
of alloy and specia] steels for the
automobile industry have already
been motfied by Government and pro-
duction to equivalent and near-equi-
valent foreign apecifications has been
stopped.

So far as utilisation of scrap and
measures for improving collection and
availability of scrap are concerned,
the recommendations of another Study
Group, which examined various as-
pects of ferrous scrap, have been
examined and are being implemented
to the extent accepted,

Setting up a Defetice Ordnance Factory
in Madhya Pradesh during Fifth Plan

1580. SHRI R. S. PANDEY: Will the
Minister of DEFENCE be pleased to
state:

(a) whether any Defence Ordnance
Factory will be set up in Madhya
Pradesh during the Fifth Five Year
Plan; and

(b) it not, the reasons therefor?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a)
Yes, Sir. 1t is proposed to set up a
Piopellant Factory near Itarsi in
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Madhya Pradesh during the Fifth
Five Year Plan '

(b) Does not arise.

Opening of Sainik Schools during
Fifth Plan

1500 SHRI R 8 PANDEY: Will the
Minister of DEFENCE be pleased to
state:

(a) whether present number of
Saimk Schools m the country is not
sufficient to meet demands;

(b) whether there is 2 plan to open
more such schools during the Fifth
Plan; and

(b) if so, the main feature thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a) The
present number of Sainik Schools in
the country 18 considered to be reason-
ably adequate

(b) and (c), A proposal to start a
Saimk School in Himachal Pradesh is
under considerntion, since no Sainik
School has so far been started in that
State

Process of take-over of non-coking
coal Mines

1591 SHRI SAMAR GUHA Will
the Minister of STEEL AND MINES
be pleased to state*

(a) the reasons for taking over con-
trol of non-coking coa] mines and the
reactions of the trade unions working
in the coal fields;

(b) whether accounts and other
necessary papers concerning the coal
mines and the properties of such
munes have been properly handed
over to the Government agencies;

(c) whither Government faced any
difficulty in the process of such trans-
fer; and
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(d) if so, the nature and the extent
of such difficulties?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
There was lack of effort on the part
of the private coal-mine owners to
make fresh investmert for the deve-
lopment of these mines; and there was
scant regard for mimeral conservation,
and there was also an immnent
danger of even the existing mines
mines belng damaged due to lack of
maintenance A number of mines
had been closed down in the Asansol—
Raniganj coa] belt and even those
which had been working were not
utibmng their capscity in an appro-
priate manner There was exploita-
tion of labour and the Wage Board
Award was not being fully imple-
mented 1n a number of mines Pay-
ment of State Government dues was
in heavy arrears In addition, the
mines in the private sector are ex-
pected to contnbute an additional
quantity of 28 mt in the Fifth Five
Year Plan requiring large scale 1nvest-
ment, which was beyond the capacily
of the private owners Taking all
these aspects into congideration, the
Government have taken over the
management of all the non-coking
coal mines, pending nationalisation of
such mines, under the Coal Mines
(Teking Over of Management) Ordi-
nance, 1078. The trade unions have
welcomed this takeover,

(b) It 1s too early to state exactly
whether accounts and mnecessary
papers concerning the coal mines and
the properties of such mines have been
properly handed over to the Govern-
ment agencies, The account books
and the documents are in the course
of receipt and under examination by
the Custodians It would take some
time to determing to what extent
papers have not been furnished by
the previous managements .

() end (d). No special difficuities
were encountered during the faking
over operation other than incomplete
registers and general absence of cash
in the collieries.
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Increase in prices of Coal after take-
over of non-Coking Coa) Mines

1592. SHRI SAMAR GUHA: Wil
the Mimster of STEEL AND MINES
be pleased to state:

(a) whether after take-over of non-
coking mines the price of coal for
household consumers has shot up and
non-coking coal has become scarce;
and

(b) the steps taken by the Govern-
ment to check rise of price of non-
coking coal, assure adequate gquantum
of production of coal and control cost
of production at the level of pre-
taking-over of the mines by Govern-
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
{b). The prices of coal being sold by
the Coal Mines Authority after the
take-over of the coal mines, are based
on the prices notified by the Indian
Mining Association. There have, how-
ever, been some reports about middle-
man having increased the prices. The
Coal Mines Authority are taking
action to step-up supply of coal and
to open new agencics wherever neces-
sary to keep down the prices.

Government policy re: settlement of
Repatriations o P.O.Ws. Issue

1583, SHR1 SAMAR GUHA: Will
the Minister of DEFENCE be pleased
to etate:

(a) the latest figures of P.O.Ws 1n
India and Pakistan; and

(b) the pohicy of the Government
tegarcing setllement of the issues of
release of P.O.Ws of Indla and Pakis-
tan?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) 73,965
Pakigtani Prisoners of War are held in
India while ateording to information
Biven by Pakisten through ICRC,
Pakistan now does mot hold any
Indisn Prisoner o War.

(b} The Pakistani Prisoners of War
now held in India are those who
surrendereq to the Joint Command of
Indo-Bangladesh forces in the Eastern
Sector. The association and partici-
pation of Bangladesh is essential for
any talks on the repatnation of these
POWs and non-recognition of Bangla-
desh by Pakistan 1s responsible for
the delay in commencing talks on this
1ssue between the three countries con-
cerned.

Publicity Abroad about conditions and
Treatment with P.O.Ws. in India

1594 SHRI SAMAR GUIIA Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state the steps taken
by Government to keep iniernational
community informed about the condi-
tions of the Pakistan PO W+. treat-
ment meted out to them and the
nature and outcome of their escape
thds?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGII)
GGovernment has laken necessann ac-
tion to keep the international com-
munify iniormed about the tact that
Palistant POWs 1n India are bewng
{reate | in confornuty with the rele
vant provicions ol the Geneva Con
venlions  All incadentis n  POW
Camps are brought to the notice of
the ICRC in India, who are also in
vited to wisit the concerncd POW
Camps immediately whenever there is
an mcdent

Agitation by Refugees in Dandikara-
nya Area

1545 SHRI SAMAR GUIIa will
the Minister of LABOUR AND RE
HABILITATION be pleastd to state

tay whether agilation of the re-
fugees i»> continuing 1n the Dandakara-
nya areas;

(b) if so. the nature therenf and
the demands of the agitalors,

(c¢) the latest about the

agitation, and

position
L]
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(d) the steps taken by Government
to resolve the legitimate grievances
of the refugees of the Dandakaranya
area”

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) No, Bir,

{b) to (d). Do not arise.
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Exmpioyees in N.M.D.C. from Orissa

1597. SHRI DEVENDRA SATPA-
THY. Wi the Mimstar of $TEEL
AND MINES be pleased {o state.

(a) the pevcentage of local peaple
among the employees of Natignal M.
neral Development Corporatlon in
Orissa; and

(b) whether the recruitment of em-

ployees for Natl Mineral Deulm
ment Cmrntit:’?}s done at Calcu
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and vacancies aye filled up in Orissa
by way of transfer of personnel from
outside the State:

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). The information i{s being collect-
ed and will be laid on the Table of
the House

Prices for minera uets quoted by
NID.O.

1598 SHRI DEVENDRA  SAT-
PATHY. Will the Mumister of STEEL
AND MINES be pleased to state:

(4) whether the National Mineral
Development Corporation has gquoted
different prices for the miperal prec-
ducts betwesn States of Bikar and
Origsa;

(b) whether Government have re-
ceived any rcpresentation from the
mine owners of Orissa complaining
against this action of the National De-
velapment Corporation, and

(c) if so, the action taken by the
Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(BHRI SUBOBH HANSDA): (a) No,
Sir. The N M. D. €. does not trade
in mineral products.

() Neo, §ir.
{¢) The question does not arise.

Indian Represepistive to ¥oth Anmi-
versary Celebrations of USSRE. in

Commupjs. .
sent at the cel n
Anniversary of the
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Soviet Umon along side the orticial
Indian Delegation.

(b) whether the above arrangement
had the approval of the Government
of India conformed to accepted
diplomatie norms and practices;

(c) whether Shr1 Dange 1n his speech
said something which was against the
policy of Government of India; and

(d) if so, the reaction of Govern-
ment 1n the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDERA PAL
SINGH): (8) Yes, Sir.

(b) The celebraticns in Moscow were
organised jointly by the Central
Commuyttee of the Communist Party of
the Soviet Union, the Presidium of
the Bupreme Soviet of the USSR and
the Council of Minsters of the USSR
and invitations were issued jomntly by
them The Government of India saw
no objection to this

(¢) and (d). Leaders of Political
parties in India are free to express
their views and it is not the practice
of Government to comment on such
personal views expressed by them.

Lospes dne to Power Shortage in
Kpdunirial Sector

1600. SHR] KRISHNA CHANDRA
HALDER: Will the Minister of LAB-
OUR AND RFEHABILITATION be
pleased to state the total number of
man-days lost in the industrial sector
due to the power shortage in the year
:972 and in the month of January.
973?

THE MINISTER OF LABOUR AND
REHABILIZATION (SHRI RAGHU-
NATHA REDDY): The information is
being collected.

1298 hys
PAPRRS LA ON THE TABLE
Twexty Sscowp Wavoxr or UPSC.

THE DERWIY MWISTER IN THE
MINISTRY OF HOME AFTFAIRS
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(SHRI F H. MOHSIN): On behalf
of Shrn Ram Niwas Mirdha, I beg to
lay on the Table

(1) A copy each of the following pa-
pers (Hind: and English versions) un-
der article 323 (1) of the Constitu.ion:

(i) Twenty-second Report of the
Unicn Public Service Commission
for the period 1st Aprnl, 1971 to 3lst
March, 1972,

(ii) Memorandum explaining the
reasons for non-acceptance by Gov-
ernment of the commission’s advice
m certain cases referred to the above

Report

(2) A statement (Hind:1 and English
versions) showing reasons for delay in
laying the papers mentioned above.

[Placed in Library See No LT-4817/
73]

Roview AND ANNUAL REpPorT OF
TUNGAHHADRA STeEEL PropucTs LITD.
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[Placed in Library. See No. LT-43187
78]

——
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PUBLIC ACCOUNTS COMMITTEE
SIXTY-kIGHTH REPORT

SHRI SEZHIYAN (Kumbakonam):
Sir, I beg to present the Sixty-eighth
Report of the Public Accounts Com-
mittee regarding action taken by
Government on the recommendations
contained in their Forty-sixth Report
relating to Posts and Telegraphs

1239 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY Sir, I have o report
the following message received from
the Secretary of Ra)ya Sabha —

“In accordance with the provis-
jonz of rule 111 of the Rules of pro-
cedure and Conduct of Business 1n
the Rajya Sabha I am directed to en-
close a copy of the Requugitioning and
Acquisition of Immovable Property
(Amendment) Bill, 1973, which has
been passed by the Rajya Sabha al 1ts
sitting held on the 28th February,
1973

REQUISITIONING AND ACQUISI-
TION OF IMMOVABLE PROPERTY
(AMENDMENT) BILL

AS PASEED BY RAJYA SABHA

SECRETARY Sir, I lay on the
Table of the House the Requisitioming
and Acqusition of Immovable Pro-
perty (Amendment) Bill, 1973, as
passed by Rajya Sabha

STATEMENT RE. DAMAGE TO
CHAMBAL BRIDGE NEAR DHOL-
PUR AND SUSPENSION OF
TRAFFIC ON DELHI-BOMBAY

NATIONAL HIGHWAY

MR. SPEAKER Shri Raj Bahadur

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR): It is rather a long
statement. May I ay it on the Table.
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MR. SPEAKER: You may lay it on
the Table.

SHRI RAJ BAHADUR; Sir, I lay
the statement on the Table. (Inter-
ruption)

Statement

Information was recelved from the
Executive Engineer, Bharatpur Divis-
1on of Rajasthan Public Works Depart-~
ment, 1n the evening of 24th Fe-
bruary, 1973 that one pier of Chambal
bridge on National Highway No 3
near Dholpur had settled and a part of
the length of the roadway along the
bridge had also depressed and that
the bridge has been closed to traffic

This brnidge which 18 2434 £t long
was constructed by the Central Public
Works Department in December 1959
and opened to traffic in March 1860
The bridge 1s a submersible one and
the highest flood level 1s attaned at
very infrequent intervals in this river,
50 a true high level bridge was consid-
ered unnecessarily expensive, It was
therefore, considered that a submersi-
ble bridge with its deck level so chos-
en that it 18 submerged only in abnor-
mal floods for short periods would
meet all practical needs. The decking
of the bridge is sbout 93 ft. above the
water level obtaining in the river dur-
ing the dry season. This bridge was
submerged on three occasions in the
past, the depth of submergence over
the decking being 8 ft. in September
1961, 45 ft in August 1580 and 533
ft in July 1971

Immediately on the morning of 25th
February, 1873, a team of three officers
of this Ministry was sent for inspec-
tion of the bridge. Director General
(Road Development) otmylﬂnhtl’?
accompanied by Additional D
General {Br!dw)ahokﬁthiuuon
26th February, 1978 and inspected the
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Bridge (St.)

bridge on 27th instant, in the company
of the State Chief Engineer, Public
Works Department (Roads), Rajastban
who 18 incharge of the bridge at pre-
sent, Addl Chief Engineer, UP,
Public Works Department, Lucknow
and Engineer-in-Chief, Madhya Pra-
desh, Public Works Department.

From the mnformaticn available, it
18 learnt that pier No. 17 of this bridge
which supports R.C.C arch spans, and
provided with well foundations taken
to rock has settled by about 2ft., and
consequently the road surface and
arches on either side of the pier have
developed cracks, and the roadway
for a stretch of about 200 ft. had dep-
ressed jtself. Till the investigations are
undertaken and necessary repairs are
carried out, it is not considered desir-
able to pass any vehicular traffic along
the bridge. In the meanwhile, the
traffic has been diverted along the
following alternative routes:——

(i) Indore-Kotajaipur-Delhi;
(liy Shivpuri-Kota-J ajpur-Delhl.

(iif)y  Shivpuri~JThansi-Kalpi-Bhog-
nipur and the West to Agra or East
to Kanpur.

(iv) Gwalior Bhind-Ettawah for
light traffic not exceeding 5 Tonnes
on geccount of Iimited capacity of
the Pontoon Bridge across Chambal
near Ettawah on this road.

All the concerned civil authorities
have been informed of the same,

Since no vehicular traffic can be gl-
lowed on this bridge in its present con-
dition, alternative arrangements are
being made for providing a temporary
bridge close to the existing bridge.
In this connection, the Director General
(Rcad Development) had contacted
the Director General of Works of
Army Engineer-in-Chief’s Branch and

also the Uttar Pradesh Public Works
Dewmumt, who have with them
umd:v' stock of the Pontoon Bridge. Ac-
on is being taken to provide the same
from either of them and put up the
Pontoon brifige as eaxly as possible.
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Sm‘t_:e the pontoon bridge could be
used at site oniy till the monsoon per-
10d, the feasibility of decking the rail-
way bridge, one mile downstream, is
also bemng explored m consultation
with the Railway authorities. In case
the decking of the railway bridge is
nol feasible, it may be necessary to
run a ferry during the monsoon pericd.

As there 18 a depth of water of
about 30ft. around thig pier and also
as there is some" current in the river.
special arrangements for detailed inves-
tigations of the foundation strata as
well as the damage caused to the
foundations are being undertaken.

———

12.40 hrs,

RE. ALLEGED WRONG STATE-
MENTS BY MINISTERS

MR. SPEAKER: I request hon.
Members not to get up any time they
like, there is no use. Unless 1 call
them they should not speak. (Interrup-
tioms)

AR Y feq ®1 7 FrraE G fag @ o
SR q9g WA faa s sgrar fw
TH AL AFE 2EIRA G|

I shall ask the Minister to make
a slatement Would you like him to
make 1t today or tomorrow? All nght,
today. Shn Shukla.

THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE MIN-
ISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA)* During the dis-
cugsion on the Motion on the Govern-
mert policy in regard fo manufacture
of car in this House on 22nd Decem-
ber, 1972, references were made to the
alleged ir1egularitieg 1n land acquisi-
tion and alleged violation of Defence
Departments orders by Shri  Jyotir-
moy Bosu and Shri Shyam Nandan
Mishra. In his speech, the Minister
for Indusirial Development dealt with
the criticism relating to land acquisi-
tion and pointed out that no irregula-
rities had been committed He alsa
assured the House that if there
were any irregulafities or allegations
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{Shri Vidya Charan Shukla] .

and there was proper documentation
n regaid to them, this would be look-
ed wnto It was at this stage that Shii
Shyam Nandap Mishra interruptel
bim with a question ‘What about the
defence ingtallations’ How are they
going to take them away from there
noa”” It was 1n resyonse to this
questignp that I had stated that “noth-
ing has to be taken away There 18
no okyeciron from them™ I had stat-
ed go because no shifting of the Def-
ence wnstallations was necessary and
that there was no objection from them
to continue theic The hasis for thus
statement of mine was on the follow-
Ing grounds

The Indian Works of Defence Act
1508 provides for imposition of cer-
tain restrictions on the use and en-
joyment of land mn the wigwmity of
such works of defence for which a
declaration under section 2{1) s
made The details of these restric-
tions are given in section 7 of the Act
This section also provides that the res-
trictions will apply fiom and after
the publication of notice mentioned in
section 3(2) The manner of 1mpos-
ing these restrictions 1s also laid down
in the Act itself There 1s also provi-
sion for relaxation of these restric-
tions with the approval of the authorn-
ties concerned A declaratiop under
Section 3 of the Indian Works of Del-
ence Act 1903 was 1ssued in the Gazeli-
te of India under SRQO No 315 on
15-12-1962, apecitying o Lt of 1000
vards from the crest of the ouler para-
pet of the Army Ammunition Depot
at Gurgaon m the State of the then
Punjab as 8 resinicied zone  This
Depot wag cloged dewn in 1960 and
s, premises were taken over by the
Air ¥Yorpe. Ip 1988, it was decided 1o
derequisition €15 acre Jand in dastrict
Gurgson which was in the possession
of the Mmigtry of Defence This ip~
mﬂ-jon way fwnshed to the House
m y to Starred Question No 238
on 31st July, 1068 This also includ-
ed 3 port of the land occupied by the
Air Force Depot In view of these
changes a fresh the
Indiim Works of Defence Act was
required tqo be published in order to
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continue awy restrictions Such »
declaration was published 1 the
Gaeette of Indis «n 11 January, 1869
vide SRO Na. 6

Howeve:, the legal requirement to
make the pubhieation of ihis declara-
tion effective was ingdvertently rot
complied with The law requires that
the Collector of the District concern~
ed shall cayse public notice of the
substance of the Notification to be
given at convenient places in the loea-
Iity” TFor this purpose, as providrd
1in law, a sketch plan of the land pre-
pered on a <cale not smaller than &
inches to the mile showing the boun-
daries 1n question i{s to be provided
to the Collector This wes not done
Neither the State Government nor the
Collector of Gurgaon was sent a copy
of this declaration or the statutory
sketch map Consequently the Colive-
tor did not cause the public notice of
the substance of this declaration Nor
was the sketch map made available
for wspecton 1n the office of the
Deputy Commussioner of Gurgaon
Consequently the restriction contem-
plated under section 7 &id not com-
mence It may also be mentioned that
even after the publication of the dec-
laration in the Gazetie, the Collector
of Gurgeon was infarmed that the
question of sssuing a Notification was
under consmderation It is relevant to
note that all this happened much be-
tore M/s. Marali 1id, was evan agn-
ceived pf. The letter of inient was
1ssueg on 30th September, 1070, 1¢
1-1j2 years after sll this happened
Maruti Motor Limited was incorpo-
rated op 4th June, 1971

Margover, the Schedules appended

Gazetle me vague and dp not identify
esther the land which was to he sub-
jected to restrictions or the owjer pe-
of the defence work $o which

s
=t
it
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no question of its infringement. With
a view to taking suitable action, the
Ministry of Defence is looking into
the question ag to how this declara-
tion was not properly promulgated.

In actual practice also there have
been violations within the restricted
zone after the issue of the 1962 dec-
laration. Some constructions were
there even before 1962. Till May
1969, there were 521 constructions and
a number of wells and Tube-wells in-
side the restricted zone. When the
area was under the occupation of the
Army, permission was also granted to
certain constructions within this zone.
Several constructions have come up
in this area since the declaration noti-
fied in the Gazette on 11th January,
1969,

It will, therefore, be appreciated
that no legally enforceable restrictions
existed in this area after the Army
Ammunition Depot had been closed
down in 1966. It is on the basis of
the above facts and the information
furnishedq by me to the Minister of
Industrial Development, he stated in
the House that there was no infringe-
ment of any rrohibition as far as the
defence works were concerned. My
statement too should also be read in
this context.

The letter dated 11th March, 1971
of the Officer Commanding, Air Force
Unit, now produced by Shri Shyam
Nandan Misra does not pertain to the
declaration of 11-1-1969. It refers to
the restrictions imposed under the
Indian Works of Defenice Act 1903 on
the utilisation of land by agencies
other than Air Force and also the
general question of land acquisition by
the Government of Haryana with re-
ference to Defence Ministry’s letter of
13-8-1956. As regards the restric-
tions imposed under the Indian Works
of Defence Act, I have already ex-
plained at length earlier. I would like
to repeat that there was no operative
declaration under the Aet of 1503 in
respect of this area. The circular let-
ter of the Ministry of Defence dated
13-8-1956 was in connection with cer-
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tain suggestions made to the Govern-
ments of Hyderabad, Madhya Pra-
desh, Orissa, Travancore & Cochin
and PEPSU, about constructions of
buildings and other structures in the
vicinity of air force installations. The
letter indicated that some legislation
was contemplated on  those lines.
However, such legislation has not
come up. The Defence Ministry's let-
ter also provided for mutual consul-
tations between the Central and State
Governments whenever necessary to:
settle such matters. Accordingly, the
matter has been under examination
in consultation with the Government
of Haryana with reference to the facts
on ground.

In view of this, there was no incon-
sistency or contradiction in my state-
ment or in the statement of the Min-
ister of Industria] Development and
there was also no attempt at suppres-
sio veri and suggestio falsi as now
alleged.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Sir, may I submit....

MR. SPEAKER: If you have any
objection, please send it to me. I will
examine it.

SHRI SHYAMNANDAN MISHRA:
Just now the hon. Minister has made
a statement. I have a right to con-
tradict whatever he has said in his
statement for the consideration of the
House. 1 would like the House to
judge it. Privilege is a matter of con-
cern for the entire House. In fact,
what happens in the House of Com-.
mons is that when the hon. Speaker is
pleased to consider that there is a
prima facie case, it is the Leader of
the House who comeg forward with a
motion of privilege, because the ques-
tion of privilege, is a matter of concern
for the entire House. 1 would like
to make a comprehensive statement on
what the Minister has just now glibly
stated.

SHRI H. N. MUKERJEE (Calcutta
—North-East): Before he makes that.
comprehensive statement, may I point
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[Bhri H. N. Mukerjee]

out very humbly that this is not a
matter between my friend, Shri
Mishra, and the Government? This is
a matter where Shri Mishra, as a res-
ponsible Member of Parliament, has
brought to our notice certain corres-
pondence from the air force authom-
ties which seems to contradict what
was slated by the Ministers on the
other side. We are concerned not
only because of the fact that appar-
ently the Minister did say something
which was misleading the House—let
it remain there for the time being—
but the House is also in possession of
material which has got to be shifted
by an appropriate authority, material
which suggests that even objections
made on the ground of the defence
and security of the country are hush-
ed up and circumvented by methods
. «(Interruptions) 1 cannot pronounce
on the rights of the matter, but what
hag come before the House is serious
enough. You in your discretion and
authority may immediately refer the
matter to the Committee of Privile-
ges or, if you do not feel like doing
S0, you may ask the House to make
up 1ts mind in regard to the reference
of this matter to the Commitiee. We
have already had a rigmarole on a
subject which perturbs everybody.

SHRI PILOO MODY (Godhra): Sir,
dig you understand the statement?
Anybody who has listened to the
statement cannot come 10 a conclusion
whether he was right or wrong in the
matter. Surely, this requireg further
investigation. Are you going to do it?
Or, the House in session is going to
do it? Or, let it be legitimately sent
to the Privileges Committee to make
the necessary enguiries.

We cannot just mecept the Minister's
statement per se without even under~
standing if, whether it is right and
correct,

SHRI JYOTIRMOY
mand Harbour): Onoa polnt ot order

Sir. 1 am reading out from the de-

5
8
8%
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bate of that day where Mr. Subrama-
niam says:

“I am saying it on his behalf. My
saying it 13 much more responsble
than even his saying it.”

Before we proceed.. .(Interruptions)

SOME HON. MEMBERS: What is
the point nf order? (Interruptions)

SHRI JYOTIRMOY BOSU: I main-
tain that the 1962 order is still in
force. Whatever they have done is
to jeopardise the security of the
country. ., (Interruptions).

SHRI SHYAMNANDAN MISHRA:
One further submission that I want
to make 15 that the buck cannot be
so easlly passed on by the Minister
of Industrial Development to the Min-
ister of State for Defence Production
Therc are two important elements in
the assertion made by the Mimster of
Industrial Development One is that
he consulted the Minusier of Defence
If the House is pleased to give him
the benefit of doubt, that the Minister
of Deéfence in this context meant the
Minister of State for Defence Pro-
duction, that 18 another matter But,
if it 1s not, then the Minister of Def-
ence also will have to stand some
rross-~xamination at our hands. (In-
terruptions)

Secondly, I would lhike to say that
the Minister of Industrial Develop-
ment i1n the first flush of vanity, of
being a member of the Cabinet said,
“What I say is more responsible than
what the Minister of State for Defence
Production has said or could say.,”
meaning thereby that as 3 member of
the Cabinet, his assertion was to be
taken more seriously than a junio
Minister's assertion, meeaning thereby
also, at the same time, that he being
a member of the Cabinet was quite
aware of the collective responsibility,
and the collective responsibility in this
matter had been effectively brought
sbout by consultations with other

Ministers.
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These are three elements in this ma-
tter which bring the Minister of In-
dustrial Development as achtively in
the vortex of controversy as the
Minister of Defence. Therefore, the
statement which he has made and
which you were pleased to pass on to
me is not enough. He has also to
make a fuller statement in order to
exculpate himself from the responsi-
bility which we cast on him.

MR. SPEAKER: He has already said
that he sticks to what he had said.
(Interruptions).

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): If you read my statement,
when I made g reference io the Def-
ence Minister, certainly, I did not re-
fer to Shri Jagjivan Ram. I was re-
ferring to Shri Shukla Ji. Certainly,
I did not refer to my senior colleague
whom I have asked to be present here.
I made a reference to the Minister of
Defence Production. It was under-
stood by the Members in that light
because everybody asked him to say
it. I had consulted him and said, “I
have got information from you. Why
do you also want to say it?” It is
only in that light I mentioned.

It is not as 1f I want to get away
from the controversy. If there is any
tontroversy, I am in it because I have
particlpated in the debate. That is
quite different. But the fact should be
clear as to what I stated. I stated
that I had asked the Defence Minister.
when I said Defence Minister, it was
Defence Production Minister. He was
here and I consulted him and, on that
basis, I made the statement.

13 hre,

SHRI SHYAMNANDAN MISHRA:
After this clarification by him, an-
other point arises. The Minister of
Deferice Production ig not the Minis-
ter coneerned directly with this res-
Ponsibility. Therefore, he consulted a
wrong person. (Imterruptions) He
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will have to clarify this. He consult-
ed a wrong pergson—whose responsibi-
ity is not there, As Minister of the
Cabinet rank.......

Uy wiew: Agwg d fE
FUSET W S § & | e W
T wg ?

ste@mran fesr wilFgE )
o TF T W AT 51 &
#fare ¥ wre fedt Y v a
g ar ¥aw SEeltaA<w o #Y &
T | Wi s wmam A a1
w & afww

Where the matter relates to no less a
thing than the security of India, where
the installations at Palam, if at all,
after the 1962 war and then the two
subsequent wars, have been further
strengthened, the conscience of Shri
Jagivan Ram will certainly assert
that these regulations have to be en-
forced strictly. Let the Defence Min-
ister say.

MR. SPEAKER: He has already
said it.

SHRI SHYAMNANDAN MISHRA:
Let me make a statement for the con-
sideration of the House. I will reply
point by point to the statement made
by the Minister, and let the House
judge. ...

MR SPEAKER: There is no debate.

SHRI SHYAMNANDAN MISHRA:
I will prove....

SHRI ATAL BIHARI VAJPAYEE
(Gwalbior): We would like to go
through the statement made by the
Minister.

SHRI SHYAMNANDAN MISHRA:
You can go through my statement al-
80.

SHRI INDRAJIT GUPTA (Alipore):
The House should be given time.
We must have a little time to consi-

der the statement.
[ ]
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MR. SPEAWEN: I do not deny the
right ot the Houss. We bhawé besn
domg 3t 1n the past, and we do 1t
now., But I muat knew on what roat-
ters he 18 not satisfied. Min. Shyan-
nandan Mishra, you give those points
to mé and I will exsmine them. And,
if need be, I will put it to the House.

SHRI PILOO MODY: I would hke
to know whether you are going to be
the judge in the matsee. If you are,
I wowd uke 1o move a molion that
the Privileges Committee be dissolved
and the powérs Be entrusted to the

Sgpeaker.

MR SPEAKER: Unless T am ‘satis-
fied about it, why sheuld I give eny
ruling over i1t. On the one hand, you
are takmg it m the Homse; ysu are
statdng 2 discussom on it. On the
other himd, youl arer askmg for i with-
«out my holding it in ofder. I cannot
aliew 1t

BHRI H. N MUKERJEE: The
Housd Iy in posscdtion of » eertaln
mutter. Thig mtatber cam be disposed
of only by the House or by a com~
mittee of the House. At this stage you
carnot go into ths procesings and
veto it one way or the other Becmuse
already you have permitted a discus-
siot and the whele werld wéuld know
about gertain thivgs,

MR. SPEAKER: I do not deny that
the House is seized of this matter. I
agree to it, but we must know whet I
thould put. At least, I have the right
to put Dbefore the House that the
House has a right to give its decision
on these mattirg, I mitf kndw.

SHRI SAMAR GUHA (Contai): On
& point of order, Sir,

Just smow the hod. Ministér haz
mude a losyg' stitemeént i the House
and you have also admitted that the
whole House is geized of the matter—
the of that has been
taised By my hén, Mr. Mishra.
Now. as has been. pointed ount, T want
to know es $o. what wouli b= the pro-
cedure, whether thy explanation given
by the hen, Minister will setisty the
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House or not. We camnot have it
nghi now becguse he has huretedly
réad ouwt » long simderpeet. That
needs sorutimy by ihe members.

SHRI PILOO MODY: It took three
days to dreft it.

$HRI SAMAR GUHA: We do not
understand the position. Therefore, I
maké a submission that if you want
to dispose of the matter which the
House 15 seized of, then certainly. you
should pive some time to the Mem-
bers to go through it and without a
proper discussion 1n thé Houge, it 1s
not possible that you could dispose of
it

MR. SPEAKER. I have no objection
ket the House decide 1t . . (Interrup-
tions). If the House decides it, it will
be put to the House. You can have
a discussion now.

SHAT SHYAMNANDAN MISHRA:
No, no We cannot do it

i wew fegret Wl - o
Aoy frder qw & P wved iy
F1 T6 GPTEAT IS B LA &
drd 2 ey ek
T 1 W WERT W AR
HOTH ) WA §ET R SR
o g farwre v oy v fiwe
1 fioy ot oo werer
£ AT ww e o R we
| e Woer wew # eyt
wifgy fag o w=i @t At B4

MR. SPEAKER: I dgree to it.

ié%&%f%&

i

Now we pasg on to the next ttem
(Interruptions) Mishraji, if vou want
to speak again, theré i no e speak-
ing now, You just senid it to mie.

SHRI §. X. BANERJEE (Kanpur)
Only Ralf 2 minute. (Iterruptions)
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MR. SPEAKER: If it is the pleasure
of the Hohse that it should be put to
the Howde, T will put it to the House..
(Interruptions) and it will be decided
by the House., I will fix time for it.

Mr. Mishra, you can speak at that
time.

SHRI ANTHONY (Nomi-
nated—Anglo-Indian): I am rising on
a point of order.... (Interruptions)

MR, SPEAKER: All right, I will
give you time. You better study it

SHRI FRANK ANTHONY: I have
just studied it. Bwmt, with great res-
pect, you are putting a long-winded
s.atement like this to the House.
There sre at least two palpably ton-
tradictory legal statements... . (In-
terruptiohs) which pldoe a grave
doubit on the legality of what has been
dotte. You carmot just put it to the
House. ... (Interruptions) How c¢an
you put it to the House?.... (Inter-
TupHons),

MR. SPBAKER: I cannot listen to
everybody. I can listen to only one
Memler #t a time. Let me listen to
Mr. Frank Anthony.

SHRI ANTHONY: In the
statement, Mr. Speaker, as I read it—
t::ereistheacceptaneeot'thepoli-
tion. .

MR. SPEAKER: There is no ques-
tiont of any iscussion just now. If you
want to discusd, you cap distuss it in
a regular manner.

SHRI PILOO MODY: We have to
study,

SHRI INDRAJIT GUPTA: Thix
statement, I am told, was made avail-
able to Mr. Mishra. I would humbly
submit this. 1 Mr. Mishra—only Mr.
Mishra—why has had the advantage
;:Ilﬂ. !htdyhsh‘ this statement before-

any submission to make on
the statement, let him do 0. We also
must have some time to study the
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statement and ponder over it before
weé can have a discussion.
]

(Interruptions)
MR. SPEAKER: I would request all
of you to sit down.

AN HON. MEMBER: There is a
point of order,

MR. SPEAKER: Let me hear the
point of order.

oft shee ot frg (@ )
ATOAT AT =EATAT WY WO ¥
¥ET # WA WI9 ¥ AT § W

fr firgr F woelft amwg ) ww
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¥ &1 wifw st e fawr oY
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MR, SPEAKER: I will listen to only
his objection on ‘he statement of Shri
Shukla. I am not allowing any other
Member., There 13" no paint of order.

SHRI A, P, SHARMA (Buxar): You
have said that Mi. Mishra should send
a statement to you or that Mr, Mishra

only can speak. You have suggested
two alternatives. Either it should be
in writing. .

wsow  aflaw sy ®E
wft ¥ wrwa ofd, @ g Hfag

oo wf. ¥ o
W e W N g A v
g |

MR. SPRAKER:
Now, Shri Mishra.

I will examine it

SHRI SHYAMNANDAN MISHRA:

Mr Speaker, Sir, let me make it quite
clear to the House that I am raising
this matter in no spirit of sensation-
seeking or scandal-mongering al-
though there mught be plenty of gcan-
dals about it. I will try to raise it
purely on a technical level and purely
as a matter of privilege. In spite of
great provocations to the contrary—
and the hon. Minister has given me
sufficient provocation by saying that
it was done much before ihe Maruthi
Limited was conceived,—I am not
bringing Maruthi Limited; I did not
bring that earlier too.

It isg because, Mr, Speaker, I want
this matter to be discussed very ob-
jectively and dispassionately as a mat-
ter of privilege,

Also, Mr. Speaker, I do not want
to go into the many political contro-
versies or issues of public morality
that might be surrounding this issue.

Sir, T say this, because, I am con-
scious of the fact that privilege or
contempt is & jurldical concept. 1
propose to deal with it as one would
deal with a matter of law, and 1
would geek the indulgence of the
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House in establishing that there iz the
question of privilege or contempt in-
volved in thias matter.

My submission is that the two Min-
isters made false statements, know-
ing them to be false and believing
them not to be true, with the inten-
tion to mislead the House. The in-
gredients of privilege or the concept
of privilege in this case is that there
was absolute clarity on both sides.
The questions were absolutely clear
and the answers were also equally
clear, There was specifity about it,
and there was definiteness about it,
and there was no vagueness in any
way.

At that precise moment, the letter
of the commanding officer was in ex-
istence. This is a material fact. May
I submit for the consideration of the
House that this letter has mot been
denied by the two Ministers? So this
letter was in existence at that point
of time, The Ministers have not de-
nied either the existence or the know-
ledge of this letter.

Now, may I ask you whether any
Minister can take a stand ‘I do not
know what the subordinates had
done’ May I remind the House in
this connection of what Mr, Ivor Jen-
nings had sald in Cabinet Government
(Third Edition) at page 4097 He says
there:

“A Minister cannot hide behind the
error of a subordinate....” .

SHRI N. K. P. SALVE (Betul): We
know the law of privileges well....

SHRI SHYAMNANDAN MISHRA "
He may be an all-knowing person.

Then, Mr. Ivor Jennings says:
“within 8 department.,.”.

MR. SPEAKER: Let the hon. Mem-
ber be brief.

aa wely fifaey
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SHRI SHYAMNANDAN MISHRA :
sedraioft § & g aud g1 oy,
Lol

How can I do jaldeebaji in this
matter? This is such a serious maiter
that I would like to deal with it in
all solemnity.

SHRI PILOO MODY: You did not
say ‘jaldee, jaldee' to Bhri Yeshwantrao
Chavan yesterday when he was read-
ing out the pudget speech.

MR. SPEAKER: Let the hon, Mem-
ber please mention only the points
why he does not agree with the hon.
Minister.

SHRI SHYAMNANDAN MISHRA :
I have also to adduce the reasons why
I am not agreeing with him.

Mr. Ivor Jennings further says:

“Within a department, there must
be a substantial delegation of power,
but the most esseniial characteristic
of the civil service is the responsi-
bility of the Minister for every act
done in his Department.”.

1 would guote Lord Morrison again.
He says that the proper answer of the
Minister (Interruptions) Let my hon.
friends please hear me, If they go
on interrupting like this, I shall put
everything on record. It will go on
for days, because there gcems to be a
determined attempt...(Interruptions).

SHRI N. K. P. BALVE: Just a
minute, It is an important and
delicate matter. It is important for the
Houge that we have to maintain a
certaln dignity of the House. We ex-
pect Shyam Babu....

SHRI SHYAMNANDAN MISHRA:
I am not yielding.

SHRI N. K, P, SALVE- At least he
should start by establishing a prima
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delault on his part, an endeavour on
his part, io mislead the House.

SHRI SHYAMNANDAN MISHRA :
I am establishing it,

SHRI N. K. P. SALVE: We know all
these laws from England. Prima facie,
It appears from the statement that
there 1s no case for a breach of pri-~
vilege of this House. First a prima
facie case has to be established that
there ‘was wilful default on his part in
misleading the House,

SHR1 SHYAMNANDAN MISHKA
I will read out my statement.

The proper answer tor the Minister
1s 10 avcept the responsibility and the
prope: duty of Parhament 15 to demand

the heacd uf the Mimster and not any
other «:Micial,

SHRI PILOO MODY: The heads of
both the Ministers.

SHRI SHYAMNANDAN MISHRA:
Objection was taken by the Com-
manding Officer, whose letter I pro-
duced in this House. He was the com-
piient authorily authorised to take
action under the law and not a busy-
body. If you go to the Act of 1903,
you will find that this officer, the
Commanding Officer, is competent to
take action under the Act., The
Mimster does not deny the knowledge
of his letter, nor does he question the
validity and propriety of the objec-
tion. (Interruptions).

SHRI DINESH CHANDRA GOS-
WADMI (Gauhati): On a point of order.

MR. SPEAKER: May I request you
io resume your seat? I have request~
ed him to finish his observations and
be very bLrief (Interruptions).

SHRI SHYAMNANDAN MISHRA:
Thiy is nonc of their concern. I cannot
be brought to the point of mutilating
the truth,



SHRI DINEBH ‘CHANDRA GOB-
WAMI My .point of order is this.
There is a procedure relating to a pri-
vilege molion. A member may raise
2 privilege issue and it will be up to
the Speaker to give consent to it or not
‘to give consent to it....

MR. SPEAKER: No question of pri-
vilege. I allowed him to make a state-
ment and the Minister to clarity. If
‘he is not satisfled on any point, we will
get the information and decide later.
(Interruptions).

SHRI R. S. PANDEY (Rajnandgaon):
It is up to you to have given an oppor-
‘tunity to Shri Mishra. First of all,
‘you discussed it in your chamber with
him. Then you permitted him the
-other day to say something with regard
‘to a gquestion of privilege. He made a
‘stat>ment. Later on, you gave an op-
portunity to Shri Shukla to clarity.
Now it is up to you to decide whether
this is to be {aken up. I do not want
‘to challenge your ruling....

MR, SPEAKER: The Minister has
‘made a written statement. I have
‘asked him to let me know on what
points he is not satisfled so that I may
‘get further information and decide.
(Interruptions).

-SI[R!_R. S.. PANDEY: I do not want
‘to challenge your ruling. You are the
-competent authm‘ity

Mn.m’mm Iammry Wil
you please let me proceed with the
Ibtlll’ﬂe“v -

qﬁmﬁuﬁmﬂ g
ﬂiﬂ'h‘( gt Wt adf wrgd, @Y
A Wy Y fifedror W WY Sy
:mtmmm@m
" BHRLR.. s,rm Let it be

Allcged Wma mmca 1. !-.m M.Eu mamm m

ME mam M da nnt ]muw
what is the iggue. They are interrupt-
ing like this . -~~~ - - : .

SHRI SHYAMNANDAN MISHRA:
My submission was that the wvalidity
or the propriety of this letter iz pot
questioned in any part of the note or
in any part of the statement that the
hon. Minister has just now made. So,
the question of deliberate concealment
of this letter is there, because at the
time when there was objection, there
was a denial of it. The Minister does
not question the validity or even the
properiety of the objection, and there-
fore, it is wrong to say that there was
no objection in existence.

MR. SPEAKER: Kindly wind up.

SHRI SHYAMNANDAN MISHRA:
Yes, Sir., How the wilfulness, the
deliberateness is established is....

MR. SPEAKER: Kindly tell me,
number by number, the issue.

SHRI SHYAMNANDAN MISHRA: 1
am coming to it, Sir. Mr. Shukla can-
not even take the plea that he was
taken by surprise on that occasion
because had I not submitfed to you
that letter written by me =as late as
22nd November, asking specifically
these questions,—may I read it for the
benefit of this House—(Interruptions)
Why don’t you allow me to go through
it fully? This is not the way, Sir. Now,
let the House know that this  is ~the
letter dated 22nd November, one month
before the debate on ‘the small car
(that is, the Maruti Limited) ‘took
place. My letter nn‘ .

“My dear SInxklaji_

Iwouldﬂhetomewntﬂwmﬂm
ﬂmmmmﬁinnﬂuwﬂ{bﬂns
- any construction within g particular
distance from @ defence installation:
‘more: precisely, is fhere any notifica-

tﬁm bywktuh a M'ﬁﬂt_ﬂ 4,000
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told that a Gazette of India notifica~
tion No-—so and so—specifically
relates to this matter 1 would ap-
preciate if you will kindly furmish
me with a copy of this gazette or of
any other relevant notification and
algo if the rules in this regard are
strictly enforced, have prosecutions
been invanably launched against the
violat ons or the matter iaken up in
any other manner If the instances
of the violations are not many all of
them may please be mentioned’

I had asked for specific, defimite in-
formation as far back as the 22nd
November one month before the dis-
cussion took place in thuis hon 1llouse

I ask you Mr Speaker as the guar-
dian of our rights 1s 1t not the right
almost a privilege of a Member, to
seek nformation from an hon Minis-
ter” The Minister here also on this
point, has committed a bicach of pri-
vilege which appertains to the Members
of the House Until this momeni—I
repeat it a dozen times and Jlet the
House take note of this—up to this
momenf, my letter remains unanswered

Here, I wanted to say this One may
take the plea that there were many
pieces of information which had to be
collected But I asked for the gazette
notification What was fishy about the
gazette notification which he could not
Supply me® (Imterruptions) I had also
;:hd-“l was not able to get hold of

MR SPEAKER Please wind up 1
have lgtened to you

SHRI SHYAMNANDAN MISHRA
T am clomng A pomt I wanted to
make; and 1t ig hig Emboldened by
the avoidance to supply the informa-
Uon, ang conscious that the lack of
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I gm now coming to the legal points
with regard to the notification With
your permussion, I wall just read out,—
because they relate to the legal points—
m a few minutes

MR SPFAKER Do not make it a
regular debate

SHRI SHYAMNANDAN MISHRA
No Sir, 1l will be over within a few
minutcs  According to the Minister of
Statc for Defence there was notifica~
tion No 350 dated 15-12-1962 specifying
a limy of 1000 yards from the crust
ot the outer parapet ¢f the ammumtion
depot Gurgaon and 11 was a restrict-
ed Zonc Now he says that the depot
w15 closed down 1 1966 and those
premises were taken over by the Air
Force  (Interruptions) Please bear in
mind 1t was not taken over by 8 N
Mishra a privale person nor by the
Commerce Depariment unrelated to
Defence 1t was taken over by the Air
Force

The Minister savs that there was
no legally enforcible restriction after
th deput had been ¢losed down 1n
1066 I must say how untenable it 1s,
ot shall I say how unsound 1n
logic 1t 1s I{ 15 the heght of illo-
greality—that 1s what I am trving to
establish In order to continue the
restriction the Minister says a fresh
nolification was necessary May I say
agamn that thus 15 a very perverse

argument

SHRI VIDYA CHARAN SHUKLA
One link 1n this chan 15 missing n his
speech a certan area 415 acres was
derequisitioned and therefore a new
notification was necessary some area
which remamned under the Army depot
was given He is trying to gloss over
this tact

SHRI SHYAMNANDAN MISHRA
We shall come to that later The Mins-
ter says that the notification dated 11-
1-1969 1csued withvthe intention of
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-wequlaiﬂomg 415 acres including
258 acres occupied. by -the depot
never came into operation in law and
as such there could be no infringe-
ment of the notification dated 11-1-
1869, ,
Assuming that the notification dated
11-1-1969 was inoperative, the conten-
tions made by the Defence Production
Minister are wholly untenable for the
following reasons. It has not been
alleged that the notification dated
15-12-1962 was not issued or published
- In accordance with the law; there is no
doubt the notification issued in 1962
Therefore it was a valid and effective
notification. It has not been alleged
that the notification dated 15-12-1962
was ever cancelled or withdrawn or
modified. Thirdly. under section 3(3)
of the Act, once a declaration js made
hy a notification it shall be a con-
clusive proof. If you permit me, I
shall read the relevant provision in
the Act. It would be a conclusive
proof that it is necessary to keep the
land free from coustruction.

MR. SPEAKER: On the one hand
you say 1960. On the other hand you
say 1962.

SHRI SHYAMNANDAN MISHRA :

I am taking my 'stand on both. (In-
terruptions),

MR. SPEAKER: Mr. Vajpayee says,
“Don’t go into the merits”,

SHRI ATAL BIHARI VAJPAYEE:
Let both the statements be circulated
to the members and ley the House be
given an opportunity to discuss it.

SHRI SHYAMNANDAN MISHRA :
So, it is a conclusive proof that it is
necessary to keep thh land free from
buildings ang - iother  installations.
Therefore, onte .2 declaration is made,
‘restriction atfaches to the land; irres-
pective of the object for which the

declaration  was " initially made—vide .

" section 7 of the:Act. Thete {5 no pro-

‘. vislon in the Act for the automatic
- weptey pr withiwrel. of the netiestion

AllegedWma _ MARCHI.IG?S B‘htmbvlﬁnmm

oru!liamdngtohnweﬂect. Ouno

a declaration is ‘made, the only provi-

sion for the withdrawsl of the restrie-
tions is contained in Section 38 of the
Act, which contemplates issuing ap-
propriate orders by the Central Gov-
ernment. In the present case, no guch
order under section 38 was made.
Perhaps a notification may be with-
drawn by another notification. But,
no such subsequent notification was
made either. As once a declaration is
made, it is conclusive proof of the re-
quirement of the land, mere closure of
the Ammunition Depot, as is being
alleged, in 1966 would not and could
not meam that the declaration or the
notificatlon ceased to have effect. The
notification remains valid and effective
until and unless the same is validly
rescinded.

In the present case, assuming the
Depot was closed, according to the
Minister's own admission, the premises
were {aken over by the Air Force.
Therefore, there remained a work of
defence. “Work of Defence” has not
been defined in the Act. Therefore,
anything done or any work carried on
in relation to defence will be a work
of defence. Thus, there could not be
any automatic fermination or expira-
tion of the mnotification. as there re-
majned a work of defence.

Assuming that the Depot was closed
down in 1066, but as the notification
was neither withdrawn nor cancelled,
as soon as the Air Force came on t0
the promiseg (which was bound to have
its own installations) or as soon as the
Explogive Depot was located there, as
has been stated In the letier dated
11-3-1971 of the Commanding Officer,
the notification dated 15-12-1962 im-
mediately became effective and opers-
tive. Here you find a direct contradic-
tion between what the Commanding
Officer ‘said and what the Minister has
submitted tp the House. The  Com-

‘anding Officer says that ‘the Depot

was in existence, The Minister says. ..

_may be it was redocated there. Thus

‘when. fhe land acquisition’ motice was
Wmmm;.mm valid
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and effective notification, which was
and is gtll in full operation.

The Act does not provide that a
notification wall be unenjorceable mere-
1y hecause a particular work of defence
ls not there. It can only be rescinded
in the manner in which 1 have stated

Then I come to the notiflcation dated
11-1-1969 1t 15 the contention of the
Defence Minmister that the nctification
«lated 11-1-1969 was not effective, nor
cnforceable, because the lands were not
properly identified the Schedules ap-
pended to the notification were vague
and ng sheleh plan was sent to the
Collrctor and the notification was not
pubhished 1n the mannér prescribed by
law. These pleas are not acceptable
as admittedly the notificafion contain-
ing the declaration was made and such
declaration is conclusive proof that the
land was reowmred. The Schedules
sufficiently describe the 1lands. Ip
some of the items the entire area was
iaken. Thus, there was no uncertainty
o1 ambiguity. A declaration under
scction 3 has to contain only general
description, Detalled description and
particulars have to be given after a
nroper measurement following the de-
rlaratron—uvade section 8 of the Act.
Preparation of sketch plan under sec-
tion 3 could only be directory and not
mandatory and as such could not affect
the validity of thé declaration. The
district and the territorial divisions
where the lands are situate are clearly
mentioned, Here I would like to refer
1o AIR 1957 SC 912 where the Supreme
Couri hag been pleased to say in the
rontext of the Union Public Service
Commission that “may’ does not mean
something compulsory, it is only direc-
tory.

The Act only requires public notic?
o be given of the substance of the
declaration, The mode of giving such
notice is not prescribed. Therefore, if
anv declaration was in fact made,
Which under section 3(3) wonld afford
conclusive proof, that would pe suffi-
cient to attach restrictions to the land.
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Provision regarding publication of
nulice can only be directory and not
mandatory. Thus, non-publication can-

not affect the eflectiveness of the
declaration.

The fact that when the area was
tnd'r the occupation of the army,
pernission had to Le talen and granted
ttr muking construction on the lands
In question, shows and conclusively
proves that the prople conrerned were
{ully wvare of the notification and the
wnelnnent also gave cfiect to  the
same  Nuw the hon. Mimster has
stated that permission had been grant-
ed 1n certain cases. 1f permssion had
10 be granted in certain cases, 1t had
to be granied in the context of the
restriction. If there was no restriction,
the question of permission did not
arise.

The hon, Minister has given a
stiunge argument, He has siated that
thele are a number of violdtions. The
wviolations also can be determined only
when tle lands are 1dentifiable and
when the restrictions aitached to the
land's are wulentifiahle Otherwise,
violations cannot be determined. So,
an hi, own admission, there were
resirietions attached to the land. Even
if the notification dated 11-1-1960 was
not cffective the earlier notification
which admittedly covers the land in
question, was operative on the ap-
propriate date,

May I also, for the benefit of the
House, say that the peasants of
Haryana in the affected willage had
come forward before the authorities
slating that these lands fall within the
1estrictions impoged by the Act. That
is as far back as 1060. If a notifica-
tion is meant for the general public it
is gazetted. Tt is a strange argument
to make that the gozette notification
and {he details of il were not convevad
{n the Collector or the State Guvern-
mints. Do you thinlr that the govern-
ment will send a notification to everv
citizen by registered post? It will anly
be published in the razette. When the
peasants knew thisa they brought it to
the notice of the concerned authorities
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as far back as 1969 8o, 1t seems that
the persons affected knew what the
author of the notification did not
know—for very good reasons'

Theretore my submission would be
that 1in view of all this, there arc no
tenable arguments advanced by the
hon Mmister May I also say thal
what he has submitted to the Housc 18
an nsult io this House?

SOME HON MEMBERS No, no

SHRI PILOO MODY I am terribly
insulied

SHRI SHYAMNANDAN MISHRA
Since this has not only the element of
contempt this has also the culpability
1in 1espect of the wviolation of a parti-
cular Act, relating to the Defence of
works Act, let all those persons sitting
on the other side and, particulaily, on
the Treasury Benches ponder over this
that if this matter 15 taken o the
court—it 1s indeed a matter which is
actionable in the court—and, here, the
culpabiity for wiolation of both the
privilege and contempt of the House
and also of the Defence of India Act
1s involved (Interruptions)

MR SPEAKER- That is for the
court to decide,

SHRI SHYAMNANDAN MISHRA.
The way 1n which he hag treated the
House with arguments which are
wholly untenable (Interruptions)
My submussion, therefore, 1s this

Finally, in 1067 or 1968, the present
Finance Minster but at that time the
Home Minister, Mr. Y. B Chavan,
had come forward before the House
to say that he would like the matter—
because 1t related to him—to be
mﬂhﬁ!mﬂ&ﬂdﬁb
wvilages It was Mr Atal Bihari
Vajpayee who had brought up the
matter which related to the printing
of the Budget, Later an, he took the
stand that political motivations were
introdnced (Interruptions) My sub-
mission js, because jhere are istues of
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defence and security of the country
mvolved, let the Minister himself come
forward and ask for reference of thisy
matter to the Privileges Committee
That will help ue to investigate the
matter fully

MR SPEAKER Op the one hand
You sav it 1s for the House and on
th~ other hand you are asking for the
ri ference to the Pifvileges Committee

Now I will not allow any further
discussion (Interruptions)

SHRI SHYAMNANDAN MISHRA

Already, this ha, boen done

Lven Prolumo came and made
1mends Let <ome of the Profumos cn
ihe other side also make amends

MR SPEAKER Now, I call Shn
Atal Bihari Vajyapee and Shri Samar
Guha Motions under Rule 377

SHRI JYOTIRMOY BOSU What is
your ruling®” Would you circulate agll
the statements to the Members and fix
some time”

MR SPEAKER There is no ques-
tion of circulating Everything spoken
in the House 15 considered as circulat-
ed That will come to you

SHRI JYOTIRMOY BOSU What
about fixing the time for ite

MR SPEAKER If you want to put
it to the House, T will put it to the
House Do you want it To be put to
the House? Yes. So I will fix the
time

12.50 hrs.

MATTER UNDER RULE 377
REPORTED ARREST OF A PAXISTANY
8Py v MesRoT
oft et gt wreddt (vnfira)
o ¥ ST qo ¥ ow s et )
og awe ANt sidfic § ol W
wyr vt § fie e ¥ qw wrgw Twer
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wr ¥ vw g A el afae
® e Aw fear v 2 Y
Mrdz ¥ I om0 BrEA A
T #T fear 1 e ¥ ofew @
X qamar & fF oag  arfeeart gge
qifesra & gfae s=wex gwm s
qr | WY agT qg @ STEA ¥ TAR
Fuw T 91 Iy dfevw waem ®
firegre fFpqrmar . ww AR &
aw ¥ @ fawre fawey & fom @
g uw fawrer afagr fafaer o
®/ w1 ¢ W Fo faewm @
qifeaTiz F AT FTE 1 IMF AL
¥ wgr o ¢ ag faer Rt famr
F 1971 ¥ WA AR qrfeea &
77 & fediagrarar) = arfeaar-
#z & WA &1 AvA frar mr g O)
o ey HEY sTAW T mar § 0
§ agar g f5oaw wfadi o aw
fogr wmr, A% wifFmTz & A= oAt
Hg A T Y T[T W W WIST
g ® w oy § A wfaw
WY awer ¥ f5 s wfewr
A FRTTE? WTIER QU
forerd s gu ! wrag fawd
flt fafret ww Rz wiv nifarae
Ty ¥ R o A w
fafre we &= ot qifaariie &
Ty W §? ag ¥ Y T oW
aeer § 1 3g afeeT STEE
& wabwr | & & wger fe &t
T & Yy g a7 fafred o Bg
Y wEvg 1 wefen & wmwer §
fe woprowy o o s A wfige

ot pew wx woum (qiar)
T Yy e far o @

SHR] SAMAR GUHA (Contai): 1
also wamted 1o raise the same or
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Minister of State of the Union Gov-
ernmgeni and the other by a Member
of Parliament. The first point is, on
this whether 1t is a fact or not, Gov-
ernment must come out with a state-
ment. They must verify the position
whether it 1 a fact or not. Unless
and until Government deny those two
letters seized from the possession of
the Pakistan1 spy—one writien by a
Minisier of the Union Government
and the other by a Member of Parlia-
ment—we have to accept that the re-
port that has appeared in the Press
is correct. If that report is  cor-
rect, then the important point is whe-
ther there 1s any complicity with the
Pakistani spy, whether there is any
direct involvement of any hon. Minis-
ter or anv hon. Member of this House
with the Pakistani spy. Unless and
unti] it is refuled, il can be said
that there is a possibility, ... (Inter-
ruptions). I use the word ‘possibility’.
Unless and until it is refuted by the
Government, unless and until clari-
fication is given by the Government,
it can be said that there is a possi-
bility of complicity and involvement
of either the hon. Minister or the
hon. Member with the Pakistani spy.

Then there is also the question whe-
ther such persons have the right tec
sit in the House, whether their pre-
sence here is not derogatory. You,
Sir, as Speaker of the House, can Je-
cide whether such a Minister or a
Member should sit in the House or nat
unless and until the allegations made
against them are clarified.

1, therefore, urge upon you to ask
the Government to make a statement
whether the report that has appeared
in the Press is correct or not.

Then. Sir, it has appeared in  the-
Press that Government has taken
measures for the security of the Yloma
Mnister and also certain other Mins-
ters and important leaders against the
reported threat by Black December.
It has also appeared in the Press that
some lakes in Bombay are beiny
guarded by the pglice because of the
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" threat of. pﬁmmg them. When re:

ports are coming in this mannerythe

Minister should come out with a state-
ment whether there iz any real threa:
by the Black December and if therve
is a real threat, the country should
be alerted about it.

: SHRI  KRISHNA CHANDRA
HALDER (Ausgram): Chandigarh :s
a Union Territory. Our leader, M
Hiri Kishan Singh Surjit, with 250
volunteers came in a procession to
place their demands regarding price
rise, unemployment prcilem and
power crisis e‘c, but instead of hav-
ing a dJiscussion, they were arrested.
So, 7 want that the INome Minister
should make a statement and also
release all these persons.

SHRI S. M. BANERJEE (Kangpur):
Sir, with your permission I would like
to invite your kind attention to the
press 1epor‘s that have appeared in
yesterday's papers that the Pay Com-
mission has already made recommend-
ations and that Rs. 200 crores would
be needed to implement the recom-
mendations of the Pay Commission...

MR. SPEAKER: I thought it was
the other ome.. . (Interruptions). 1
do not like this.

SHRY P. K. DEO (Kalahandi): Sir,
he is on Pay Cnmmission..,

SHRI S. M. BANERJEE: I hnve not
firished...
.SHRI JYOTIRMOY BOSU ' (Dia-
mond . Harbour):
ernment has become a minority gov-
ermment in Orissa. Now, they are
conspiring for a President rule there.
MR. SPEAKER: -
" mitted you to spealk, .
BERI 8. M BANEHJEE rose—-

SHRIP K.DEO Sir.heisspenk-'

_. -1'ng on the l’ay Comminipn a.nd
o an

The Congress Gov-

lhnvenot per-

_'-.date.nnd ﬂm‘oppwrﬁan. That

MR SPEA!{EI-I A]miwith hhn
there are many other friends—there
are flve or six of them and they aze
being asked in the order in whieh
their twtines mlmt :

SHRI 8. M. BANERJEE: I would
request that you are aware...I wish
the Labour Minister were here....

MR. SPEAKER: Kindly do not do
it. Resignation in Orissa is not con-
cerned with the Labour Minister,

SHRI S. M. BANERJEE: Under 377,
I have sent you three points.

About Orissa, we got the news over
All India Radio that the Orissa Gov-
ernment has tendered its resignation.
I want the Government to make a
statement.

waw wEiIw : W @1 @
WA E...... (waEw)

SHRI P. K. DEO: Sir, in Orissa
after 23 dissident MLAs have come
back :o their parent parties from the
Congress Party, the ruling Party has
been reduced to a minority, The
composition of the Legislative Assem-
bly of Orissa..

MR. SPEAKER: What do you want?

SHRI P. K. DEO: It has now revert-
ed to the ‘pre-defection period or' "to
the post-election period. Seo,
present composition of the Orma :
Assembly reflects the will of = the
people, After these resignations were’
sent to the Speaker, an after thought

- came to the mind of the Chief Minis~

ter and she has submitted her resig-
nation and she has no right to advise
the Governor the dissolution of the
Assembly becauge she does not ehjoy
the confidence .of the House. She has
lost the majority. .. (Inteﬂuphm)
My statement is only. this, Sir. Thére

" is the Rajya Sabha by-election which

is to take place today. There is- ‘a
straight fight between cmrm candi=-

will
"h
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minority. That is why this hes heen
done. The Governor should not be
guided by the advice of the Chief
Ministry who has only minority sup-
port. ... (Interruptions).

14 hrs.

MR SPEAKER: Why are ynu
bringing in this matter?

SHRI P. K DEO: There is the iden-
tiral decision in case of Madhya Pra-
derh There was budget session. Mr.
Mishra was defeated in a Demand.
He asked the Governor to dissolve the
Aseembly The Governor did not ac-
copt it and asked Shri Govind Narain
Singh to form the Government Here
the opposition should be asked to
form alternative Government You
tannot have two standards. (Inter-
ruptions).

SHRI JYOTIRMOY BOSU: The
famous Nandini Satpathy does not ¢n-
jov the confidence of the Assembly.
Therefore, Sir, the opporition <hould
he asked to form the Government
No President’s rule should be impas-
¢d m Orissa. (Interruptions)

SHRI G. VISWANATHAN (Wandi-
wash)+ The Assembly should be allow-
ed to continue The opposition should
he allowed to run the Government.
{Interruptions).

SHRI BHAGWAT JHA AZAD
(Bhagalpur): Bir, we also want to
know this: In view of the Constitu-
tional breakdown in Orissa, when do
the Government want to impose
President's rule? (Interruptions).

ot wrw fagret Tt s
W, sfar W ger WA wdmw R
W wmmeqa R faar )

. o
R AT g oY Ay Y
e

§t orw fay @ Wil we
ﬁ"“:‘“ 4T ®F T AEEgwar
)
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MRas SPEAKER- It 15 the discretion
of the Governor.

ft wew fagdt it o
T AP W & 3 fw ey
TA T N AN AVHIC A R
fao amm

MR SPEAKER We are not here

to 1ssne drrections io the Rajvapal or
the Governor.

N owry fag A et
TG T 19T 77 TA0E 79 2T
a'rﬁgvt! TET AV U T F F6
AT WA ® F oA w5 @
famar wre 7@ 3 PR o+ faoelt &
aifar F1 @ 2 fF shar o div-
FRA 77F T AT A AT

T:® RIT AAT AN ¥
TAL 97 S\ gET Jifge 1 (spEs) |

T 92 Al amovdnig & o«
wiET 0F AR 7 | qH T A Wy
F@ W Ffan | TEWTEr A T
A 21 FEHMAREA ¢ & =&
w oaw oz 7 ° fowm T q Fww
e F o P Fwrmas Ay
AT AT | WIIT HE IR IR AT
U FY  HTGHT T FERT P |

(smam1R)

SIIRI SURENDRA MOHANTY
(Kendrapara) This is the kind  of
altitude of the majority which  has
brought about the downfall of the
Nandin1 Satpathy Ministry which was
ushered nto existence through  de-
foetions. through black money and all
manner of other things .(nterrup-
fiong). Thrs 18 the kind of athtnde
of the majority which has brought
about the downfall = of their Minis-
try...
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SHRI PRIYA RANJAN .DAS
MUNSI (Calcutta South): Not the
attitude of the majority, but the

attitude of the people (Interrup-
tions).
SHRI SURENDRA MOHANTY

Please allow me to speak, Sir
(Interruptions)

MR SPEAKER May I request the
hon Member now tg sit down? He
has taken his time already

SHRI P K DEO He cannot be
gagged like this by the brute majo-
nty (Interruptions)

MR SPEAKER Let not hon Mem-
bers do 1t like this on both sides

g #dY a@ FAL WY ¥V
forery ATeT TEr & )

Now, I am gomng to adjourn the
House for lunch

SHRI P K DEO He
heard, Sir.

MR SPEAKER The House will
now adjourn for lunch and meet
agamn at 3 pm

must be

14.07 hrs.

The Lok Sabha adjourned for
Lunch tll Fifteen of the Clock

The Lok Sabha reasembled after
Lunch at four minutes past fifteen of
the Clock.

Mr. Dxrury-Srzaxzr in the Chasr]

MR DEPUTY.SPEAKER. Just one
nmunute, In the pre-lunch session, the
Speaker had allowed a vast wrray of
issues to be raised Should that not
be sufficient? Let us get on with our

ess

SHRI S M BANERJEE (Kanpur)
1 got a message mmediately before I
came 1o which I want to raise (in-
terruptions)

SHRI SURENDRA MOHANTY I
was on my legs

SHRI K P UNNIKRISIINAN
(Badagara) He was disposed of

SHRI SURENDRA MOHANTY I
crave your indulgence only for two
minutes I crave the indulgence of
my friends sitting on the Congress
benches with their massive majority
Therc must not be a situation where
one’s voice 15 drowned because their
voice on the other side 1s loud enough
(Interruption).

MR DEPUTY-SPEAKER Order,
please Now, Mr Banerjee

SHRI SURENDRA MOHANTY: I
have not concluded my subrussion

MR DEPUTY-SPEAKER: Come
straight to the point

SHRI SURENDRA MOHANTY: I
asked for two minutes only.

MR DEPUTY-SPEAKER: You
have asked for two minutes and fhose
two munutes are over now!

SHRI SURENDRA MOHANTY: My
voice was drowned by the roar on the
other szide,

MR. DEPUTY-SPEAKER: What 15
it you want?

SHRI SURENDRA MOHANTY: Sir,
as it has been already said, the Chief
Minisier of Orisga—

MR. DEPUTY.SPEAKER: But ths
was raised in the morning.
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SHRI SURENDRA MOHANTY: The
same thing I am repeating because ..

MR. DEPUTY-SPEAKER: 1 do not
want to suppress any Member But
this issue was rais2d in the morning,
and the Speaker had adjourned the
House implyving therefoie that the
issue has been disposed of. Why do
you again raise it now?

SHRI M SATYANARAYAN RAO
(Karmmnagar): He was allowed by
the Speaker, and he was on his legs,
when the House adjourned

SHRI SURENDRA MOHANTY' My
name was there. 8Sir, after 23 Mem-
bers from the Treasury Benches

MR. DEPUTY-SPEAKER: What do
you want to be done?

SHRI SURENDRA MOHANTY: My
submission 1s this. I want to speak
from a different angle.

MR. DEPUTY-SPEAKER: I am not
allowing a discussion. If you want
lo make a point, please make it. (In-
terruptions).

SHRI SURENDRA MOHANTY: Can
You not restrain them, Sir?

MR. DEPUTY-SPEAKER:
please. What is your point?

Order,

SHRI SURENDRA MOHANTY: Sir,
those who come to office through de-
fection have to be destroyed through
defection. The Chief Minister of
Orissa has been the victim of Machi-
avellianism, and defectors. Now, let

MR, DEPUTY-SPEAKER: What is
it that you want?

SHRI SURENDRA MOHANTY:
Having been reduced to a minority
the Chief Minister of Orissa has no
ocus standi to tender sny edvice to
the Governer. (Imterruptions).

MR, DEPUTY.SFEAKER: Order,
pleass. Mr Banerjes.
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SHRI SURENDRA MOHANTY: Let

me Bomplete it. You cannot chuck
me out.

MR. DEPUTY-SPEAKER: You are
speaking out of furn. Although there
is no business before the House, be-
cause I do not want to give the im-
pression that I am suppressing any
Member, I have been hearing you.
You have made the point and that is
enough,

SHRI SURENDRA MOHANTY: I
have not concluded.

MR. DEPUTY-SPEAKER: Kindly
conclude please.

SHRI SURENDRA MOHANTY: The
Governor should explore the possibilj-
ties of forming an allernative govern-
ment without imposition of President’s
rule in that unfortunate State. (In-
terruptions).

MR. DEPUTY-SPEAKER: Order,
please You have made the point, and
vou say you have not concluded. 1
would not allow you any more. Now,
Mr. Banerjee.

SHRI SURENDRA MOHANTY:
Sir, I raise a point of order.

SHRI S. M. BANERJEE rose—

MR. DEPUTY-SPEAKER: What is
the point of order?  Mr. Banerjee,
please sit down. Let me hear the
point of order.

SHRI SURENDRA MOHANTY: You
are the guardian of the House, and
you have to safeguard the rights of
individual Members.

MR. DEPUTY-SPEAKER: Is that a
point of order? (Interruptions).

SHRI SURENDRA MOHANTY: How
can the business of the House be
conducted amidst the roars of thes
hungry hynaes of power, vultures of
power? (Intempﬁgm)-
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MR. DEPUTY-SPEAKER: Order,
please. This is no point of order.

You have no point of order.

SHRI SURENDRA MOHANTY: My
‘point of order is this: whether these
gentlemen should not be restrained
from intimidating another Member.
If this is going to be democracy, let
it be decided on the streets for which
I throw a challenge. (Interruptions).

MR. DEPUTY-SPEAKER:
order. Mr. Banerjee.

Order,

SHRI S. M. BANERJEE: Mr.
Deputy-Speaker, Sir, with your per-
mission I would like to invite the kind
attention of the hon. Labour Minister,
through you, to the fact that there is
a strike going on by 3,000 jute wor-
kers of the J. & K. Mills, Kanpur. The
issues are that a new system has been
introduced, the piece-werking system,
for calculation purposes. They want
the wages which were given to the
jute workers of Calcutta. I am told
that the hon. Minister has intervened
in the matter. I would like to take
this opportunity fo request him again

. to see what he can do for the 3,000
jute workers. The hon. Minister is
‘here, fortunately. You should ask
him if he could make a statement.

MR. DEPUTY-SPEAKER: It is up
to him. If he wants and if he comes
forward, he can make a statement. I
am not here to ask him.

THEY. MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): Government is
seriously concerned about what is
happening in Kanpur in relation to
ivte strike. I have already written
a letter to the Minister of Labour of
the TJ.P. Government drawing his
attention to this fact and I hope that
*he parties concerned would appre-
ciate the concern of the Government
and maintain production.
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STATUTORY RESOLUTION RE:
PROCLAMATION IN RELATION TO
THE STATE G ANDHRA PRADESH

SHRI K. SURYANARAYANA
(Eluru): Yesterday, when I started
speaking, my friends from some States
asked me to speak in English.. .(In-
terruptions).

SOME HON. MEMBERS: Speak in
Telugu.

#*SHRI K. SURYANARYANA: Mn
Deputy-Speaker, Sir, the question of
mulki rules came into lime light when
it was raised in the High Court and
Supreme Court in 1969. It was then.
that the people understood t:e impli-
cations of these rules. Here I would
recount the origin of an agreement
that was agreed in Letween the re
presentatives of the Telengana and
the representailives of Andhra region,
This was before 1969 and was the basis
of the formation of WVishal Andbra
now known as Andhra Pradesh. The
trouble arose when the mulki ules
were sought to be implemented in the
State to the detrement of the people
belonging to warticular region. People
went to courts to redress their grie-
vances., In the process the attention
of the people was also invited.

When the so called gentlemen's
agreement was arrived at the people
were not taken into confidence. This
fact added fuel to the fire. When the
High Court gave a judgment againd
the Government, the Government \\-'enti
to Supreme Court in appeal. The
Supreme Court upheld the contention
of the Government of Shri Nerasih
mahrao. We are grateful to Shid
Narasinmarao and is Governmen: for
making us realise the situation in ifs
proper perspective and opening our
eyes to the realities. This lead the
reople to understand and appreciale
the sitfuation thoroughly.

The integrationists say that these
rules are not against the interests of

the neople of any region in the State
I

#*The original Speech was delivered in Telugu
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in this. comnection I would like to
submit that we had to’face a situa-
tion when people from a particular
region are treated as a second rate
citizens in their own State capital
when we are in an age of not only
the citizenship of a particular State
or & country but the slogan is citizen-
ship of the world. A few employees
who belong to the Andhra region are
on the verge of being forced to relin-
quish their posts and go bhack. In that
situation they were forced to go to the
court of law. When ithey went to the
Supreme Court those mulki rules were
struck down earlier because they
were detrimental to the fundamental
rights enshrined in the Constitution
of India. The agitation arose because
of a later judgment by the Supreme
Court given in October upholding the
mulki rules. We carefully considered
the implications of the particular
judzment and its aflecls on the people
of Andhra region. The prohlem is
uot limited to the provision of seats
for students in technical colleges or
employment of a few people. It is
the question of cilizenship right of a
whole region, We represented the
matter to Shri Narasihmarao who was
then the Chief Minister and also to
the Centre here. Even our minimum
request for exempting the twin cities
of Hyderabad and Secundrabad from
the purview of implementation of the
mulki . rules was rejected. I told the
Government here that you are worri-
ed ahout those people of Indian origin
who thrown out Uganda but you are
not worried about the agitation of the
peopie who are denled the citizenship
rights ‘in their own State. There is
no doubt that the love and affection
the citizens of Andhra have towards
the Prime Minister was taken undue
advantage of, and Andhra were sought
to. be victimised for their innocente or
inhérent ' lulness to be roused into
' lctﬁm quiékbr

: Whonwsam:nettharrimmnis-
_wmfmdmmmmummm
for the aateguard of those people who

:wm Hyderabad. ~Then
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tried to explain the situation to the'
people, The people were not convine~
ed because it was a question of self-
respect of Andhras and it was a ques.-
tion of their citizenship rights in their
own State capital The movement-
slowly gathered momentum and deve-
lop in its fold not on.y the students
and NGOs but also the various sections
of the society the rich and the poor,
the industrial workers and the agri-
cultural labourers irrespective of their
position and status. You are all
aware that we give a lot of importance
to our self-respect, Even when we-
needed food and it is being supplied
freely we did not accept it because it
was conditional. How do you expect -
the people of a parlicular region to
reconcile themselves to the status of
a second class cilizenship in their own
State? I would like to mention here
that like the Pandvas who were refus-
ed even 5 villages when they fulfilled .
their pavt of the 4ow and asked for
their share of the kingdom, our re-
quest lor exempting Hyderabad from
the implementation of the mulki rules’
was refused by the Chief Minisler., We
had no other alternative but to agitate,

I went on tour of my constituuency
and the Stale for ahbout a month,
Everywhere I come across people who
startedd questioning me about these
mulki rules. I wou.d like to add here
that these are the same people who
elected us and gave our party a thu-
mping victory in electing 26 in=mbers
of our party from the State. The
same people started accusing me as
agent of Shrimali Indira Gandhi and-
branded me as a poddler of 5-point
formula of the Prime Minister, These
people consisted not only the students
and NGOs but all sections of the socie-
ty like the lawyers, doe¢tors and the
workers etc. I told them ihat I have
come to explain the stand of the Gov-
ernment to the people and not to
advocate for the Government, I
sought the people's views on the mat-
ter. When the mulki rules %ill was in- -
troduced {n this House it took awayr
the opportunity of explaining the Gov--
mment’s stand to the people, I wuuld



[Shri E Sm'ymytnal o
aJ.so state that the public opinion in
‘the matter of these mulki rules was
not. pmperly remwd m this House
here, . .

. When we felt' that the Constitution
is to be amended in order to do away
with the privileges that were guaran-
‘teed to the Princely rulers, we did so
We though that these vprinces and
‘their fuedal system had no place in
the socialist and democratic set up.
When the people are not convinced of
‘the intentions behind these mulki
rules we decided to separate peace-
fully. This ig not a quarrel with the
people of Telengana. Trouble arose
because of the mulki rules and their
implementation. 1 can say that the
constituency of Shri Ram Gopal Reddy
is full' of people of our region who
-settled there 20 or 30 years ago.
They live in. peace and amity in
their regions. I will say that you
-can find Andhras wherever there is
good agricultural land whether it is
Tamil Nadu or Telengana. Theagi-
tation has been going on for the last
'3 months in the Andhra region,

When Shri Brahmanand Reddy was
the Chief Minister he admitted that
“injustice was done to.the people of
Telengana. When Shri Narasihmarao
“was the Chief Minister it was admit-
ted here in Delhi that injustice has
‘beén dome to Andhras.' These state-
ments did not provoke us. We res-
tralned ourselves. When it become
‘the question of self-respect then we

_ “hiad no other alfernative but to agitate

for our rights, The bill was intro-
. duted and passed here on November
1972, Whan T went to my constituency
 after that all 'the people accosted me
.__'_udthmmmuutomthehm

I_'mus a Afact ihat au-

poophdjdmtlzmthwmmmllﬂ
and!ollowﬂmirm

When the State of Hsﬂer'abad W
sought to be rherged with the nelgh-
bouring Stste dfter the take over from
the Nizam, Shri" Jawaharlsl = Nehru
wanted the identity of I-Iyﬂerabad to

be kept intact. Thie region speaking
Kannada were merged with Mysore
and the region speaking Marathi were
merged with Maharashtra and the
Telangana region was sought to be
merged with the Andhra State if
necessary, after the lapse of a period
of 5 years. [ used fo dream as a
young boy, never I went to Hyderabad
as to when the feudalistic State of
Hyderabad would become part of
socialistic democratic State of Andhra.
I can very confidently say that wher-
ever Andhra settled they developed
that particular area with all their
heart. Coimbatore distrlet s a
bright example. When the guestion
of implementing the recommendation
of SRC came up in Bengal and Bihar
there was a quarrel between the Chief
Ministers and the Centra respectively
Then they were advised to settle their
problem mutually. But never were
the regiona] aspirations of the people
misunderstood. I would like to make
it very clear here that this agitation
is not a result of lack of confidence in
Shrimati Indira Gandhi and in her
policies ‘not is it directed against any
particular individual here or .there.
The situation has worsened to such an
extent that the young blood and a
majofity of the representatives as well
‘as the people were of the opinion that
there s no point in remaining in the
Congress party ‘when the aims and
aspirations of ' the " people are not

_Mt to be given due consideration.

Shri Venkata Bukaiah in-his speech

.'lhlhd that the Union flag 4o insulted
in Kakisdn, 1 bevy

. jnvestigated
lnetdmi nnd wis inld that
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find out the actual situation I would
like to submut that such an atlitude
ie creating problem for everybody
You mught have got reports from your
own sources and the governmental
machinery which you have at vour
command The whole of Andhra
1egion 1g in ferment

If we tage the help of other parties
it wag only with ome inteniion to
achieve the aim of a separate State
In the case of Bang'adesh question did
noi{ the Government seek the coopera
tion of onposition parties here” It 1s
but naturgl iIn a oiculiar situation
which obtains in Andhra now that we
take the help of the other parties also
There are no other motives behind
this 1 wouald categoricaly say ths,
because they agree with us in our
aims to be achieved

Today the Government 1s saying
that it 15 not going to appoint another
States Reorgamsation Commission I
would like to appeal to the Telugu
speaking members fo help us to
achieve our State

I would like to submit that a peace-
ful atmosphere prevails now 1in the
region This 15 the opportune mo-
ment for the Goverrment to take the
necessary steps in the direction of
forming a separate State of Andhra
and Telengana.

I weald like to conclude by saying
that the Government should come for-
Wward with a favourable decston to
the people of Andhra and Telengana
by way of forrung two separate
States by Telugu new years day I
would also like to submit that the
Goverriment should take steps in the
above direction so that it would not
lose its party following in both the
tegions of Andura Pradesh Jal
4Andhra, Jui Telengana, Jal Hind

SHRT INDRAJIT GUPTA (Alipore)-
Mr. Deputy-Spesker, Sir, I listened
With great attention to Mr. K Surya-
mmm& mﬁ?ﬁ“&
) I w
be was trylig te sy
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He made two points which, I am
afraid, do not correspond guite with
reality He has waned vexed elo-
quent of course about the Mulk: Rules
and the implications of the Mulki
Rdiles I do not want to go into a
detailed discucsion on that 1ssue The
Mulxa Rules were a hang-over trom
the feudal pasl There 15 no doubt
about tiat And the subsequent
judements by the Suoteme Court and
the High Courts only made the con-
fusion worse confounded But the
fact rerams that no judgment of any

court in recent times has validated
in toto the old Mulkj Rules of the
Niramm A certain part of the Mulki
Rules was sought to be revahdated,
not the whole thing But, as far asg
I know this agitation and this graat
uproar which wa« crealed in the
Andhra region was largrly due to the
fact that an 1mpression was sought to
be created that the entire Mulk: Rules,
as they existed in the time of the
Nizam were heing revahdated by the
court Othe~wise as he himself <a.d
the mam problem immediately arose
only in the case of 300 or 600 or 700
peop e who were emploved m posts in
Telengana and who it was appre-
hended would have o leave Telen-
gana and come away as a result of
this Supleme Court judgment That
was aclually the magnitude and the
extent of the problem at that mument.
And 1if tens of thousands Thundreds
of thousands of mveoole have been
drawn into this agitation, it could only
have been on the bawus of an incorrect
and disiorted 1dea of what actually
was the implication of that Supreme
Court judgment It does not affect
the common peonle m Andhra It
may affect, or did affect, those people
who were working 1n the Telenzana
region It affects as I said earher
on, the children of those Andhra
people who were resident and stucylng
in Hyderabad and against whom, it
15 my information also, some discn-
mmation has been praclised m the
past in the matter of admissions ard
gso on But i1t was a hmited problem,
and nothing 1 can see in this which
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(Shri Indrajit Gupta)

could justify the type of movement
which was launched.

Then Mr. Suryanarayana said, ‘We
want to part company peacefully. by
peaceful means’. But peaceful means
have not been employed. Anything
buy peaceful means has been employed
If they wanted to part by peaceful
means, why was it necessary 1o have
this terriffic raging violent campaign
which has expressed itself in so many
forms that everybody knows now?
Now it is dving down, it is subsiding

So, 8ir, T would say that the imposi-
tion of President's rule, of course,
was basically due to the ineptitude, or
whatever you may call it, of the rul-
ing Party, a Party which had a majo-
rity the magnitude of which it enjoys
only in very few other States: T
think, they have 217 seats or some-
thing like that in the Assemmbly....

SHRI PILOO MODY (Godhra): Any-
way. it js a maller of the past

SHRI INDRAJIT GUPTA: It is not
always a matter of the past because
with people like this who are prepared
to change sides everv day. one never
knows when and where they will come
back again. When they go away, Mr.
Mody is very happy, but they are like-
ly to come back again! That may
happen in Orissa also. Can you de-
pend on such people?

But, Sir, the situation was worsened,
and the hands of the extreme separa-
tist elements were strengthened—and
he says so—by the paralysis of the
Government of India in the face of
the so-called revolt. I wish to say
that it is now the proper time to
point out that after the five-point
formula was incorporated in the Bill
that was passed here...

AN HON. MEMBER: Black Bill
SHRI INDRAJIT < GUPTA: ...the

Government of Indla did nothing. tock
no concrete steps whatsoever, for the
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implementation of the five-point for-
mula, We support that formula. It
gives safeguards, but limited safe-
guards, to the Telengana region. But.
the leaders of the Andhra region were
not prepared to tolerate even {hose
limited safeguards. Of course, my
Telengana, friends are not salisted
with those -limited safeguards. That
is a different matter. But even those
limited safeguards are not tolerable
to the leaders of the Andhra region.

The Government of India. having
announced this five-point formula, did
absolutely nothing to come forward
with some specific development pro-
jects, development schemes, or pro-
vision of development funds for the
backward areas of that State, neither
for Telengana nor for that most back-
ward area which is part of Andhra.
that ic. Ravalaseema area and the
Srikakulam District also. These are
the most backward parts....

SHRI PILOO MODY: Poor
Venkatasubbiah.

SHRI INDRAJIT GUPTA: Nuthin‘g
has been done about that even till this
day. 1 know there has been much-~
repeated controversy, I do not want to
raise that to-day. But, after all Raya-
Jaseema is the most backward area of
Andhra Pradesh. It has constant
famines, drought and all that and no
industrial development worth men-
tioning. But, I would like to ask Mr
Suryanarayana and some of his fri-
ends, when you are not prepared to
tolerate even limited safeguards for
the Telengana region, will you tole-
rate any special treatment for Raya-
laseema in the matter of d.velox_.'od
ment? ... (Isterruptions) Or will
you quarrel again over the alloca-
tion of river waters, building up of
key industries, the location of capi-
tal—these things are golng on now.

SHRI K. SURYANARAYANA:
Out of the seven or eight MPs from
Rayalaseema, except Mr, Venkata
subbiah, all of them have joined this
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SHRI TINDRAJIT GUPTA: Be-
cause the Senas are sitting on their
pecks. 1 gave you the other day my
friendly advice: ‘Stay in Delhl.
Don'i go back because the Senas will
get at you!

SHRI K SURYANARAYANA- 1
am never afraid of these Senas

MR DEPUTY SPEAKER: Order,
please This is a funny thing Each
time Mr Suryansraysna gets up you
g1t down Once or twice il can be,
not always

SHRI INDRAJIT GUPTA Gene-
rally, on this subject my speeches
provoke many people I cannot help
it

As 1 was saying, the Government
of India did nothing about going
ghead with the facilites, with the
educational facilities for the children
of the Andhras staying in Hyderabad
nor was any action taken—that the
Government should have done—
against high-ranking officials who
were openly carrying on separatist
propaganda. Certainly, that was not
the policy of the Government of
India Many reports were conveyed
to them. Collectors, District Magis-

and such people and even the Vijaya-
wada station of All India Radio—

Now, at present, the movement In
the form in which it has been seen
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Now, my information is that an
attempt 1s being made to keep the
emotions of the people whipped up
and fanned up and somchow keep
the movement going, mawmnly by the
activities of the Senus. There are
many Senas—dozens of them, but the
principal three which I would like to
mention and which are the most
numerous and most active, the most
organised, the most violent are: one
i~ the Andhra Sena which was inau-
gurated originally by our old friend,
Mr Ranga, one-lime leadrr of the
grand alliance and now a great stal-
wart of the Congress Parly ..
(Interruptions) who should have
been expelled long ago by Mr. Pant
from his Party, but he cannot do
that He inaugurated the Andhra
Sena, Now it is mainly Mr. Piloo
Mody's friends who afe rufiRTFg that
Sena. Then there 1S the Sangarsn
Samiti organised and run by my
Jana Sangh and RSS friends and
then there is the Kakani Brigade
which was the main Sena formed by
the Congressmen or ex-Congressmen
or rebel Congressmen... (Interrup-
tions) These three are still very
active in attacking meetings and offi-
ces of generally those people who
stand for integration, coercing peopl
threateni . ®

ening them, terrorising them
and extorting money and so on....

SHRI PILOO MODY: There is no
CPI in Andhra?

SHRI INDRAJIT GUPTA: Yes,
CPI is fighting these Senas. No body-
else*is fighting them. Don't worry,
go and find out what is happening.
They also are joined by some others.
I take information from g paper
which cannot be accused of being a
communist paper. It is a great fav-
ourite of Mr. Piloo Mody, the
Current. It says:

“The Tamizhar Padai (Tamil
Sena), a milifant wing of the Dra-
vikda Munnetra Kazhagam (DMEK)
has deputed a 2,500 strong volun-
teer force to a place in Andfira
Pradesh to learn tactics of guerilla
warfare from tie Andhra Sens.”
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Than it says:

“The reported link between the
two senas gains currency when
viewed in the light of the. fiery
speeches which Mr. G. Viswana-
than, DMK Parliamentary Party
Deputy Leader has been making
recently during his tour of Andhra
Pradesh in support of the separa-
{ion movement.

Addressing a
meeting at
uary, 6, the
declared:

‘If the Andhra crisis is not
solved in accordance with the
wishes of the people before the
Lok Sabha reconvences, we will
immobilise Parliament.’ ”

Then, Sir, there is this text of the
speech as reported by a paper called
Andhra Jyoti of February, 6, when
he spoke at Nellore. It says:

“Mr. G. Viswanathan said. . in
case the Centre takes to threaten-
ing postures we shall conduct the
fight for the separation of the
entire outh.”

SHRI G. VISWANATHAN (Wand-

mammoth  public
Vijayawada on Febr-
DMK MP. had

wash): This is wrong. 1 Bave al-
ready repudiated jt This is entirely
WTrong.

SHRI INDRAJIT GUPTA:
he is reported to have said:

Then,

“Even a cat becomes a tiger in
sell-defence. .

¥ Bouth Indians are sought to be
threatened by military, they will ask
for separaion, he clarified”.
Then it continue:

“If South India separates then
your CRP, military units becbme
useless. Hence it is necessary to
adopt a very careful attitude {o-
wardg South Indis”,

SHRI G. VISWANATHAN: 8ir, I
wish to submil that I have - altesdy
repudiated it, ; I did noh:menke. that
statemend
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SHRI INDRAJIT GUPTA: Now,
let me repudiate one or two things..

SHRI PILOO MODY: Why don't
you repeat hig repudiation?

SHRI INDRAJIT GUPTA: That is
for him to do; he has got a mouth.

Now, Sir, let me repudiate the
statement made by Mr., G. Viswana-
than on the floor of the House during
the President's Address only last
week wheremn he said that the CPI
Assemblv Group Leader in Ardhra,
Mr Sit Krnshna has been pawl com-
pensation for property losses to the
tune ol Rs. 15,000 for the loss suffer-
ed hy him due to the separatist
attacks. And he asked, to the accom-
paniment of thumping applause by
Mr. Piloo Mody, whose money is this,
why 1s people’s money being spent
for compensation to these people and
so on Now, Sir, you may have
noticed this, this has appeared in the
papers Later on, when this was
challenged by my colleague, Mr,
Easwara Reddy, then Mr. Viswana-
than said: “Though orders have
been passed for compensation, Mr.
Sarin who was sent leter, after Pre-
sident’s rule, weni{ there and can-
cellell those orders.”

Now, Sir, both Mr., Sarin and Mr,
Sri Krishna have come out 1n the
Press. Mr. Sartn said that the charge
that these orders were stopped by
Mr. Sarin was also baseless, Then
he said:

“I checked up the whole thing
and found that the CPI leader did
not apply for any mssistance. Nor
did Mr. Rao pass any such order.”
Mr. Sri Krishna said:

“If an element of honesty or da-

than to withdraw ail that he ha
said about me in the Lok Sabha
or come out with the same state~
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1 just want to put this on record and
I do not wish to have 8 row here

with anybody.

My friend Mr. BSatyanarayana
gpoke the other day, he has now be-
come a great champion of the land-
lords of the Andhra rcgion. He said:
‘Mr. Rajeswara Rao, Secretary of the
CPI is also a landlord and a Kamma'.
He may be 3 Kamma. Kamma is a
caste. But, he said, ‘He is a land-
lord’. I checked it up. Certainly, he
was born in a landlord family. There
was no doubt about it. So, what?
The accident of birth is something
which even my hon. friend Shri Samar
Guha cannot control.....

SHRI PILOO MODY: It is pre-
cisely the accident of birth that he
has bcen condemning all these years.

SHRI INDRAJIT GUPTA: After
he has been in the communist party,
he has given away all his lands. It
is known to the party. At present,
he and his wife own some ten or
eleven acres of land, ...

SHRI PILOO MODY:
the party do with it?

SHRI INDRAJIT GUPTA: So, the
record should Be put straight.

What does

SHRI PILOO MODY: Now, logi-
?::-L}iy' the ‘party has become the land-

SHRI K. SURYANARAYANA: But,
what about his son?

SHRI INDRAJIT GUPTA: We arc
not monopoliste like the Swatantra

SHRI PILOO MODY: So, it is
only tpo evident that the CPI has
become a landiord,

HRI K. SURYANARAYANA: But
Phat about Shri Rajeshwara Rpo's

gon’s property?
] AJIT GUPTA: Nobody

miﬁ efinite prolongation of
. Jent's rule. I would say
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that the only alternative to Presi-
dent’s rule ultimately is fresh elec-
tions, and I would say that elections
should be held once the pre-condi-
tions for holding an election are re-
stored. At present, it is unthinkable
because of what is going on. But
once conditions are restored to nor-
malcy, I would appeal—though my
appeal may not carry weight, to my
hon friend Shri K Suryanarayana
and ms friecnds and all others, be-
caute my hon friend himself has said
that tfey want to separate by peace-
ful means, that peaceful means pre-
suppose that there should be condi-
tions in which the arguments for and
against separation or integration and
the pros and cons can be freely de-
bated and the people who are stand-
ing for a particular pont of view
should be allow®® to exfress their
views frecly amd without duress or
without intimidation betore the peo-
ple. That atmosphere does not exist
at the moment. Once those condi-
tions are restored, elections can be
held I do not know how long it will
take to restore those conditions. I
would suggest that political and
economic measures are much more
important in this than even the use
of the CRP and the Army.

I am glad that the Army 1s being
withdrawn from very many areas, as
has appeared in the papers, and I
hope that condiuons will be restored
swiftly to normacy go that the re-
liance on ary or fhe CRP can
be reduced to the absolute minimum,
A polifical climate can be created in
which this question can be debated,
and the people of Andhra and Telen-
ganu are in a position to express their
views freely for and against.

In the meantime, I would appeal to
the Central Government fhat they
should go ahead with seiting up a
statutory development board with
allocation of adequate funds and so-
on—there is a constifutional provision
for it and it can be done—for the
Rayalaseams area. A statutory deve-
lopment board should be set up with
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funds at its disposal. In the drought-
affected areas of Telengana where
there is very acute drought condition,
because of what is going on, nobody
is paying much altention to its pro-
blems. This should be treated on an
urgent basis, and drought relief mea-
sures should be taken on hand, and
help should be sent there and a statu-
tory development board should be set
up with adeguate funds for the
Rayalaseema area.

SHRI B. V. NAIK (Kanara): 1
rise to support the Proclamation by the
President. Since much has been sad
already, there are no new points which
can be contributed to the debate. But
I would like Lo say a word on tihe
last point which was made by Shri
Indrajit Gupta that there should be an
election held in order to assess the
minds of the people. In the past,
whenever there was a conflict between
an intimate and personal and near Go-
vernment and a personal and distant
Government, we had held a referen-
dum, and whenever the issues are bet-
ween a smaller State and a bigger
State, it is but natural to expect that
the people will opt out for the smal-
ler State. Under these circumstan-

yard so many other issues which are
of greater relevance, whether it is for
the people of Andhra or it is for the
people of any other State in the
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whole issue has come to Parliament. I
think it should be the duty of Parlia-
moent, all of us participating in the dis-
cussion, to do our part of the duty o

a negnbouring State.

The history of Karanalaka—it is
shortly guing to be named Karana-
taka—and the history of Andhrg has
been common for at least five cen-
{urirs. The Presidential Proclamation
says thut the Presidnt shall assume
powers under art. 3 of the Constitution
during the period of suspension of the
legislature of the State, and art. 8
relatc: to the formation of States. I
therefore feel that for the original sin
or act of omission or commission of
having taken up issues or taken up
stands on a particular jssue of inte-
gration or separation, the existing
legislators of the State of Andhra and
the Andhra Legislature who stand sus-
pended today and not dissolved, should
not be given the dire punishment of
being dissolved and asked to go, as
and when peaceful circumstances pre-
vail, to the polls once again, because
by that time the issue will have been
a dead issue,

In this case, I have to recent the ex-
perience, personal but relevant, gbout
the position of the Centre in regard to
the States, I think now is the time
for us to assert it as at least on 1st
January, the day prior to the bandh
in Andhra, it was not possible to tra-
vel in honour even in railway com-
partments under secure conditions.
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brought into question each time.
After all, the CRP is accountable to
Government which is accountable to
this august House, and I think for
having done a goud job, 1t 15 also the
bounden duty of all of us, including
even hon. members opposite, 1o give
them a pat on the back when the time
demands.

SHRI PILOO MODY: I will give
them something on the back just now.

SHRI B. V. NAIK: One of the hon
member, of the Jan Sangh Opposition
referred yesterday to the question of
taking bold and quick decisions.
An issue becomes g political issue
when 1t becomes insoluble. I wouwld
like to ask thesc advocates of bold and
quick decisions—doing it in the smart
way—not only in India but all round
the world, which are the major poli=
tical issues 1n the course of the last 25
years which have been solved; have
we solved the Arab-Israeli question?
Have we solved the Taiwan question?
Have we solved, let us say, even the
question of Ulster in the course of the
last 500 years? Have we solved the
demand of the Irish people?

Now, it is very easy to say that it
does not need much delaying, even a
canscious ministrial decision or a gov-
ernmental decision. Sweeping remarks
were made, by asking what has hap-
pened to the Krishana-Godavari dis-
pute, what has hapened to Narmada
dispute, Belgaum, etc, etc. But I
think that for the purpose of restora-
tion of peace and for the purpose of
restoration of law and order and for
re-asserting the will of the Centre so
that identical questions do not erupt
in other parts of the country—it may
B, ar C—one question arises. I
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or Karnataka or the day after to-
mottow by Maharashtra even though
by a single votary in that cause, In
.. cireumsiunves, the Andhra cuse

(ing umaue has to be treated as a
wlll(] 1@ case.

Hure, only one point emerges, and
that 15, we have been talking all these
years about the regional 1mbalances.
There has been a certain degree of
r.gional imbalance between various
States. Within the State, whenever
there 1g a regional imbalance, whether
in the development or in the disburse-
ment of funds or in the giving of pro-
jects, whenever these imbalances reach
a particular stage, it is at that time
that the people begin to cry and cry
hoarse.

Today, it is not only a question bet-
ween the separatists and the integra-
tionists, It is a tripartite question.
There is also the third party which is
mterested 1n  disintegration, and this
disintegration has to be contained, and
there has to be a meaningful dialogue.
Therefore, it is good time now for all
the States—A, B, or C—to take cogni-
zance of what has happened in Telen-
gana and try to remove the regional
disparities as they exist within a State,

SHRI MURASOLI MARAN (Mad-
ras South): Sur, I rise to oppose this
clamping of President's rule, under
article 346 of the Constitution, on
Andhra Pradesh. We all know that it
is the old, hated section 93 of the Go-
vernment of India Act, 1935. Let us
look into the genesis of the President's
rule. The Governor is supposed to be
the eyes and earg of the Central Go-
vernment, but he made his appearance

- in the newspapers only when his

emissary went to Delhi with his report
to fulfil the constitutional obligation.
He sent that report to the President
but I do not think he is the author of
the report; it is ghost-written. The
ad hoc committee of the Congress
Party of Andhra Pradesh has been
removed and a high-powered Congress
committee has been appointed, A
high-powered Congress Secretary goes
there, and they sit together and take
a decision that the Chief Minister
should resign, and President's rule
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should be clamped. Until then, the
Governor was not at all in the picture
and until then the elected representa-
tives of Andhra Pradesh were not at

all in the picture.
16.00 hrs.

Here is an ihstance where, at the
behest of a high-powered committee
and the high-powered Secretary of the
Congress Party, President's rule came
into being in Andhra Pradesh. Bir, I
want to read a report from the States-
man. This is by Mr. Kuldip Nayar.

It says:

“On Tuesday, Mr. Rao, the Chief
Minister of Andhra Pradesh, was
asked over the telephone to reach
Delhi immediately. On Wednesday
morning, after his arrival, he tried
to have a meeting with Mrs. Gandhi.
Instead, he was taken to the meet-
ing of the Cabinet Political Affairs

Committee.”

“The Chief Minister argued dur-
ing eight minutes stay,,...... ”

It goes on like that. He was asked
to appear before the Political Affairs
Committee of the Cabinet which is the
highest policy-making body of the
Government of India. Here the dis-
tinction between the Congress Party
and the Central Government vanishes,
We know the Congress is the premer
political party.. (Interruption). Thc
office of Governor and the Constitu-
tional provisions should not be used
to suit the convenience of the ruling
party. Is the President of India's

blstis. 1 want to ask one w
fon e olcee, st Peb -
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gonnel, who are goiftg to maintain Iaw
and order there. Under the Presi-
dent’s rule if bullets are fired from
the guns of the CRP and Military will
they kiss the agitators instead of kil-
ling them? No. They have a feeling
that the President’s rule is the cure
for all th meladies of Andhra Pradésh,
On the other hand 1 put the blame en-
tirely at the doors of the Congress and
the Central Government. They were
committing mistakes without diagonis-
ing the malady.

Even urider the President’s rule the
same dislocation in law and order
continued. Here is a petition received
from the citizens of Guntur on 22nd
February, 18738, Many ladieg went to
the house of the Superintendent of
Police to call on him and give him a
petition. Meanwhile lady Home
guard were called and ordered to re-
move the clolhes of the women agita-
tors and they were made naked. Then
a Sub-Inspector of Police rushed to-
wards them. The petition goes on like
that and I do nol want to read further.
The name of the Sub-Inspector is also
meniioned. This is what is happening
in Guntur, which is the Constituency
of our Minister of Parliamentary
Affairs. Here is the signed petition.
and I shall give this to the Minister
of Btates in the Home Ministry.

We know the old saying for want of
a hail the horse wasg lost, for want of
the horse the soldier was lost, for want
of a soldier an army was lost and fot
want of an army the kingdom was
lost. Here, for want of a popular Chief
Mihister the entire Andhrg is lost,

high regard for
, he is a well edu-
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that about 20,000 persons from Tamil
-Nadu had been sent by DMXEK. 40
.Andhra Pradush to learn guerilla war-
dare. We do not believe in the theory
of violence. If at all we want to learn
guerilla warfare, we will not send
people to Andhra Pradesh; we shall
learn it from Mr. Indrajit Gupta and
hig friends. Mr. Viswanathan went to
.Andhra Pradesh to study the situation.
People saw a ghost in his presence in
.Andhra Pradesh. Even the other day,
Mr. Eswara Reddy was making g wild
.allegation that Mr. Viswanthan receiv-
ed about Rs. 10 lakhg from the Ameri-
can Embassy which is to be soent in
Andhra Pradesh. This not only ma-
ligng the hon. member but it insults
the very people of Andhra,Pradesh.
You make them more angry. This
‘kind of accusations will not solve the
problem On behalf of my I[riend,
‘Shri Viswanathan, I deny it. We can
also afford to be frivolous and irres-
ponsible in making counter-attack-
but wo do not want to do it.

We all understand the advantage of
a bigger State. On ihe o‘her hand, we
should iook to the other side also.
There is a feeling that heavens will
not fall down if Andhra is bifurcated
Now what is the position? There is a
Telengana Regional Committee. All
the Bills passed by the legislature
should receive the assent of the MLA’s
from Telengana on this committee. It
is a legislature within a legislature.
“They prepare two budgets. There are
two Chief Secretarfés, one in charge of
Andhra and another incharge of
. Telengana affairs Central revenues
like income-tax, excise duties etc.
which go to the divisible pool are de-
‘posited in different accounts. So, vir-
‘tually there are two States de facto.
“They only want a separate Governor,
‘a Chief Minister and a capital. This
:should be looked info.

. Ha.ny pecple. were arrested under
- ‘the Meintenance of the Internal Secu-

ity Act.  In Andhra people detained
‘under this Act. are paid Rs. 450 per
EESrRE ST
"o A R, 180, This kind of discrimina-
Son;alsg should go, I do not think the

about a few hundred jobs. Many of
the ,agitators might not have even
seen Hyderabad in their life time.
The people of the south are very do-
cile, The Andhras especially are very
sober and sensitive. They feel their
seli-respect is being challenged. They
feel they are second class citizeng in
their own State and in their own capi-
tal. Unless this psychological feeling
is removed, we cannot solve the pro-
blem. So, if at all they are to part,
let them part as friends, not as bitter
enemies.
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SHRI PILOO MODY (Godhra):
Mr. Deputy-Speaker, Sir, I do not in-
tend to go into the background of the
entire history of this sad state of
affairs. It is too well-known the geries
of blunders, misadventures, callous
disregard that has led to the situation
in Andhra today....

AN HON. MEMBER: By whom?

SHRI PILOO MODY: By the Go-
veanment of India, more specifically
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the Home Ministry then presided over
by Prime ‘Minister Shrimati Indira
Gandhi.

We are dealing with a mass of
humanity, the people of Andhra and
the people of Telengana. It was only
two years ago that the people of Telen-
gana with the same anguish that it is
today in Andhra demanded a separate
State for Telengana. At thal time,
God knows how much blood was shed,
how many lives were lost, how much
misery was experienced by the people.
At that time, instead of bringing a
matter to solution, the Prime Minister
and the Government of India sat back
on their prestige and, ultimately, won
in breaking the movement in Telen-
gana. But the people of Telengana
gave g very befitting reply not only to
the Government of India but to the
Congress party by voting them out of
power and voting for a group of people
whom they thought they could trust.
Unfortunately, as is endemic with all
Congressmen, they cannot be trusted.
In spite of the fact that having raised
these people to shed blood, having
misled them into 5 movement, having
won on their votes that they were
opposing the Congress, they came over
here—you know the methods and
means used hy the Government—and
prostrated before its deity and
sold themselves, sold the people that
they represented, sold the people that
they represented, sold the people of
the entire region and joined the Cong-
ress. Well, good-ridden, I say.

Today, we have a very similar situa-
tion which is built on the blood and
sufferings of those people only two
years ago except that this time it is
Andhra. For some reason or the other,
an agitation has gone to the other
side. Now they both want separation.
If both sides want separation. what is
the law which says that they must
live together? Even the Hindu divorce
law is mot as rigid as the un-intelli-
gence of the Government of India in
dealing with matters like this, We
have g situation in which the people
of Andhra have decided that they
want geparation, The so-called people
who wanted integration only two
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years ago have, because of the mis-
behagiour of this Government, decided
“No; scparation is the only alterna-
tive.” For that purpose, they have

resurrected a beautiful movement in
Andhra.

I wish some of you had the courage
to 4o and wvisit Andhra today. It 1s
tcally the most beautiful thing that
I have :een 1n this country. It is so
completely non-violent apart from the
reports that vou hear about the wiol-
ence. The students started it; the
N.G.Os and G.Os joined it. My Party
und others supported it. And you have
today a siluation in which the people
are really governing ihemselves, They
have (emonstrated the need of having
no Government. It is so entirely free,
50 entirely motivated, and it is absurd
on the part of Shri1 Indrajit Gupta to
say that 1t 1s tinkering of a few land-
lords. The studenits are mnot land-
lords, the NGOs are not landlords;
it is they who siarted it—and acknow-
ledgeably so—throughout and there is
no person who has denied 1t. Yet. Mr.
Indrayit Gupta, who cannot live out-
cide his cage of class conflict, class
consciousness, says that it is the
Swatantra Party whom he is now ac-
cusing of being militant and having
a Sena of its own and Mr. Ranga who
18 now a venerable member of the
Congress Parly. of having done all this
completely forgetting the students and
the NGGOs who are really the backbone
of the movement. Ii is really beauti-
ful: there is complete peace over there;
there is no Government at all there.
The writ of Shrimati Indira Gandhi
does not, today, hold good in Andhra;
the writ of Shri V. V. Giri does not
hold good in Andhra. There is no local
Government, The Governor's rule, as
it is so called, does not apply to
Andhra. There is no local adminis-
tration; there is no municipality. The
people are governing themselves and
are very happy.

The only miscreants in Andhra
today are the CRP and the police and,
perhaps, the CPI. These are the ouly
miscreants in Andhra today. I have,
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here, a list of 139 incidents qreated
by the CRP and the police in three
lays in one town, Vijayawada; from
'20th to 24th January, in Vijayawada
alone, there were 139 incidents, I did
not prepare these cases; this was pre-
pared by the Bar Association of
Vijayawada, a somewhal more respect-
able organisation than the Govern-
ment of India, a somewhal more
truthful orgsnisation than the Govern-
ment of India. This report was pre-
pared and handed over to me saying,
‘Here are 13D cases of deliberate at-
tempts to incite violence by the CRP
and the police'; not only violence, but
rape, loot and all manner of things
are documented here, in case you care
to go through this. Trade organisa-
tions, one organisation after another,
are sending telegram after tfelegram
saying, ‘Do something: have some pity
oh us'....

SHRI K. NARAYANA RAO
(Bobilli): Of all the people, why are
trade-men interested?

SHRI PILOO MODY: Trade men
also get interested. You may not be-
{ieve. They are also humanbeings., It
is not that only lawyers are human-
heings,

1 want to know what are the estab-
lished procedures that we have now in
this country, what are the systems
that we have established, whereby
people can get their Ilegitimate de-
mands atiended to, What are the
established procedures by which peo-
plé can get their grievances redressed
in this country? This is not merely a
monumental problem—Andhra-Telen-
gana, You look at the street corners,
look at the Ministers’ houses; there i
a dharna or morcha or fast or rally—
sowvething is going on all the time.
Look at the question of Haryana
teachers. Look at the question of
Faridabad medical studenls, All have
fo come here and prostrate before the
vl becsuse this s gpparently the
only where decisions are taken

Jo pounsry.
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SHRI G. VISWANATHAN: The only
person who matters,

SHRI PILOO MODY:; Yes. When
the Prime Minister was replying to the
debate on the Presidenl's Address, [
asked het, 'Is there no democralic
process by which Andhra and Telen-
gana can be bilurcated and has it to
be left to you and you alone? Her
answer was, ‘It has to be left to the
Government.' But we all know what
this Government is. ] dv nol know
what the other fifty nine are called.
There is only one person in this Gov-
ernment and, therefore, 1t means that
all democratic processes 1n this country
have come to a halt and unless the
Prime Minister herself decides, noth-
ing can happen in this couniry. A
student cannot get an education,
teachers cannot get =alaries, NGO«
cannol gel redress. workers cannot do
this, farmers cannot do this. nobody
can do anything unless the lady ap
proves and the lady has no time to
approve,

This is the firsi vicious thing that
has happened to our democratic si:-
tem.....

MR. DEPUTY SPEAKER: The hon
Member's time is up.

SHRI PILOO MODY: I wou'd like
fo warn that while nothing can wurk
by the bell, even the railways do nat
work by the bell....

MR. DEPUTY SPEAKER: I have to
work by the Rules. Please conclude
now.

SHRI PILOO MODY: I do not like
issuing threats and warnings, but |
did warn when this five point formula
which was alse Mrs. Gandhi's five
points, when that was being passcd,
after we had seen that it was no!
introduced on the last day but In spite
of that, through back dealings and
underhand dealings, it was re-intro
duced because the Prime Minister fell
that ehe must have her way, I warnal
that if this Bill was passed, there
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would be biood-bath and I withdrew
from the House, washing my hand and
that I would have no part in the guilt.
But, in spite of that, the Bill was
_passed and the result we Bsse now.

New, ] would like to make an appeal
ito Mr. Pant in person through you.
Forget the rights and wrongs of the
situation. Forget the position of
‘Meri-teri’ that goes on here between
the Government and the people, just
think that you have a particular duty
to perform and that is to see that the
wishes of the people of Andhra and
Telengana are acceded to and two
separate Statey are formed,

SHRI M, S. SANJEEVI RAO (Kak-
nada): I rise to support the proclama-
tion of President's Rule in the State
of Andhra Pradesh by replacing the
democratic Government of Andhra
Pradesh which has lost the confidence
of the people of both Telengana and
Andhra. I only hope that the Central
Government will soon restore the
democratic government in Telengana
and Andhra by two separate govern-
ments very soon, by bifurcating the
State,

Let me tell you that I have toured
intensively the Andhra region and 1
found that 99 per cent of the people
want separation and I also understand
that the people of Telengana also
wani separation as they have started
their agitation as long back as 1969
I only appeal that the centre should
realise this situation and give separa-
tion as soon as possible .,

SHRI PILOO MODY Take it your-
self,. Why do you ask for it?

SHRI M. 8. SANJEEVI RAQO Let
me tell you that the creation of the
State of Andhra Is not a new thing.
It was there from 1953—56. Only the
"Centre has merged the Telengana part
Hyderabad Stele in 1056. Ths
te marriage which has faken
& 86 ot kndw at what time it
dotéiy @il the time full of dls.
- sath- . Pheve was always

a2

i
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suspicion and distrust towards one
ano all the sixteen years, So, today
if you are to enforce a compromise en
{hem, I do not think it wall last longer.
The reason is that even the NGOs
from Andhra and Telengana cannot
Bit 1n one room and work together.
This 1s the siluation and as such, they
should soon bifurcate. I am proud of
the tact that our country is the big-
gest democracy in the whole world,
There are great democratic traditions
established by great statesmen like
Panditji, Rajendra Prasad. Lal Bahadur
Shastri, Gobind Ballabh Pant and
others I only hope that this great
1:adition should be kept up and should
not be tarnished

We hope that the genuine aspira-
tions of both Telengana and Andhra
regions will be respected and that
the State will be bifurcated soon

Even the great Pandit Nehru, in s
speech 1 the year 1956, on the Presi-
denl’s Address said on the 23rd of
February. 1956. I quote.

‘I do not know how some people
have heen =aying that in my broad-
cast about States Reorgamsation 1
had used the words ‘Irrevocable’
decisions. 1 have ‘ooked through
my broadcast and 1t 1s not there. In
u democratic structure of Govern-
ment, there 1s nothing irrevocable,
We can sit down and consider any
mafter at any time"

Sir. lot of people have heen saving,
what will happen fo the innumerable
problems lke water and power and
so on. Let me tell wou this. The
Madras State had constructed the
Tungabadhra Dam and the people of
Andhra Pradesh and Mysore are en-
joving the fruits amicably. The Tungu-
badhra Dam Board with Centre's
nominee as Chairman 1< sucecessfully
tacklng the problem and both the
States are enjoying the waters. AS
regards Nagarjunasagar project. this
projects was conceived and constructed
when Andhra State was separate from

the erstwhile Hydetabad State. It is
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planned and constructed in ruch'n way
‘that the righi bank canal serves
Andhra and the left bank canal serves
the Telengana districts, So also 1s
the case with power. I am sure, with
the congenial and happy atmosphere
between Telengana and Andhra leaders
this can be resolved very easily.

Again, Sir. 1 would like to submit
a proposal to the Central Government
that they should see that the whole of
the Electrical Power Generalion should
be taken over from the States by the
Cenlre. Already the Southern Gnid
is formed. The Northern Grid 1s
about to be completed. Once bolh these
Grids are connected, we can have a
unmiform tariff throughout the couniry.
We can generate lot of power through
hydel power dams, through thermal
stations and through nuclear power
stations. We can give power to all at
a uniform rate. This is one of the
most important things. because, un-
less there is a uniform rate, you can-
not develop the States uniformly. The
aggressive and dynamic States would
take advantage of the situation and
the undeveloped States will continue
io remain undeveloped,

Finally, I appeal to the Centre that
they should take a bold decision soon.
I know that Shrimati Indira Gandhi
has already decided in her heart of
hearts to bifurcate the State. ] only
wish that she announces it as early
as possible and thereby creating two
Governments for the two regions,
imstead of the President's Rule,
Thank you.

BHRI SHYAMNANDAN MISHRA
(Begusarai): Sir, our pary's stand on
this issue is well-known.

We would have been glad if there
had been a united Andhra. We would
have besn glad if any formula—even
the Prime Minister's formula—had
worked to the satisfaction of both the
parts in Andhra. We had told the
Prime Minister, when she was consult-
ing the Oppositiorf in respect of the
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Bill that she proposed to bring up
before the House incorporaling her
tormula, that she had not done enough
ot human engineering before bringing
up the measure before the House.
The result was that both the parties
m Andhra were not supporting this
measure. We had, therefore, ap-
prehended that it might lead to
further accentuation of the iroubles.

You will recall, Mr, Deputy-Speaker,
Sir, that we had at that time dis-
socrated ourselves from the debate
which had taken place on that
medsure. and now we find that we
were right, We  would have Leen
happier ii we had been proved to be
wrong on this issue, But circumstances
have so conspired, and compulsions
have been created in such a way that
now there seems to be no other go
but to undertake this surgical opera-
tion.

It 15 a complete travesty of truth
to say that this situation had been
crealed by the Opposition parties
therr. Two c¢lements were principally
mvolved in creating and reacling to
this situation. and those elements
were the Central Government and the
State Government, and no other ele-
ment could be blamed so much for
whatever violence or disturbance had
occurred. It may be that whatever has
happened later must be condemned by
all of us, namely, the happenings in
the form of violence, in the form of
disruption of communications and so
on. But ttr nrigin of the trouble has
to be trrc ' to the acts of omission
and commission bofh of Central and
State Governments,

The Central Government failed to
take the warning properly and deal
with it in time, when the Telengana
agitation took place about three or
four years age and when the Intima-
tions of the immensity of the situa-
tion reached them, At that time also
we had felt very much disturbed
about what had happensd there.
The immediate causp of actlon was
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Pradesh referred the Mulki Rules issue
to the Supreme Court. Which Opposi~
‘tion Party, I ask, has created or con-
tributed to this situation which result-
ed from these acts of the Central and

"‘the State Governments? The Opposi-

tion Parties came only later on the
scene, and there also, the rebels from
the ruling party seem fo be dominat-
ing the scheme. I repeat, even there,

it seems that it is their dominance.

Andhra.

Again, the absence of the civil
:authority there which could quickly
respond to the variations in the situa-
‘tion, while the CRP was functioning,
has been responsible for the aggrava-
‘tion of the situation. May I say that
.it shocked me very much when I came
‘to learn that the composition of the
CRP and the manner in which it work-
ed might have led to some feeling of
estrangement between the regions? It
is said that the composition of
‘the CRP was such as could not
‘be admired. I would not like to
spell it out more clearly than this.
‘But whoever might have been remiss,
whoever might have defaulted, who-

-ever had been responsible for the pre-

sent state of affairs, the situation now
cries for urgent solution.

We do not think that we can make
a religion of the Prime Minister’s
approach, while the situation goes on
deteriorating, and permit things to

‘happen as they have been happening

all these three or four months in
There has been complete
disorganisation and anarchy in Andhra
during the last three or four months.

‘The administration has not been func-

tioning; the educational institutions

‘have not been functioning; transport

and communications have been hadly
disturbed. All in all, the process of
development in Andhra has not only

been at a standstill but it has decele-
rated.

How such we want Andhra to
suffer or to need is the ecrucial
question. If two brothers cannot

‘live together happily, the best thing
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that can happen to them is to separale
gracefully and in a peaceful way. If
we believe in the law of divorce, as
many hon. members have stressed, 1
think we cannot strongly object to
two brothers separating. -

It is being said by the Government
that there cannot be any decision
under duress. May I ask the Govern-

ment then, can there be any unity
under duress? If thers cannot be any
decision under duress, unity under

duress also cannot come about.

But it does seem to me that this issue
of separation does not require much
argument at this stage. The issue
seems to have been settled. It is only
the ceremony or the prestige which
is coming in the way of Government
announcing the decision at this stage.
I think that is the most objectionable
thing that could happen. If the Gov-
ernment has made up its mind, even
a single day’s delay causes inealeul-
able harm and damage to the State of
Andhra, and for that the Government
will have to shoulder all the blame
and responsibility.

I would, therefore. say that if this
issue is now settled. if the Prime
Minister’s mind is also made up and
the Government's mind is also made
up. let the announcement be made
today, this evening. That will satisfy
the people of Andhra. May 1 also
remind the House that while it is
being suggested that separation is
now the only course which we can
adopt, we have also to remember what
the States Reorganisation Commission
had said about it, particularly in res-
pect of Telengana? With these few
words, I would now very earnestly
urge upon Government to make up its
mind and announce the decision this

afternoon.
SHRI PATTABHI RAMA RAO
(Rajamundry): Mr. Deputy Speaker

Sir, it was after the great sacrifices
made by all the people of Andhra that
the Andhra State was formed.
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1643 hrs,
I18ur1 K. N. TiwARY in the Chair.]

It 13 wrong to think that that it was
ithe wishful thinking of only a few
peop.e 1n Andhra as a result of which
the State was formed ang that there
was oppousition from the Telengana
pecple for the formation of a Umted
Andhra,

1 once said 1n this very Ilouse some
time ago that 1t was as a result
of the great part plaved by four
leaders in Andhra which resulted in
the formation of Andhra Pradesh in
1956. They were Andhra Kesar: Pra-
kasam Pantulu, Ayyadevara Kaleswar
Rao Pantulu, Madapalty Jlanumantha-
rap Pantulu and Burghul Rama-
krishna Rao The last two of them
are from Telengana. These four
leaders played a great part in the
formation of Andhra Pradesh.

It is nout frue. as alleged by Dr.
Melkote, that 40 per cent of the
Telengana people did not agree io the
formation of a combmned State. The
combined Andhra Pradesh could not
have been formed without the support
ol all the people because a democratic
leader like Pandit Nehru would pever
have agreed to the formation of a
United Andhra Pradesh without such
support from the people. Tt was
because therg was an agreement on
ihis that the United Andhra Pradesh
was formed. Of course, there cannot
be unammous agreement on any point.
Qn anything and everything there will
be some dissent. Some neOple mllht
have disagreed with it..

SHRI 8. B. GIRI (Warangal): 80
per cent of the people of Telengana
disagreed.

SHRI PATTABHI RAMA RAD; 1
do not want to be interrupted.

SHRI 5. B. GIRI: Do not mislead
ﬂmHousc 80 per cent of the Telen-
gana people were ugainat it,
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SHRI PATTABHI RAMA RAO: I
am recounting some facts of history.

After all these deleberations, the
United Andhra Pradesh was formed
and 1t has been in existence so far.
For 14 years the State has functioned
well,

SHRI S. B. GIRI: It has not (Inter-
ruptions).

SHRI PATTABHI RAMA RAO: It
was only in 1969 that a few disgruntl-
ed politicians started a movement for
a separate Telengana and intensified
the agitation.

SHRI S. B GIRI' Do not say ‘dis-
gruntled’. Withdraw the word,

The movemeni was started by the
people. ’

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. C PANT): May I suggest
that Shri Giri may give him the points
and he may speak on them!

MR. CHAIRMAN- You had your
suy A democracy cannot run like
this You have to be patient and
tolerate what other members say.

SHRI PATTABHI RAMA RAO
Then. the agitation for a separate
Telengana was started in 1969, any yet
subsequently, the State ia still continu-
ing as a united Andhra Pradesh. After-
wards we had the election; we fought
the elections both for Parliament and
for the State Assembly. In the As-
sembly, those who have separated
themselves for a separate Telengana
have supported the Congress and then
the Congress government had been
formed with the understanding thata
Telengana leader should be elected as
Chief Minister of Andhra Pradesh
Agcordingly it.jas dope, It was wrong
tor Dy, Melkote tq say ysstexday that
the Andhyas did \not Yke the ides of
a Telengana man heing oapkinyed as
Andhra Pradesh Chiel Minister.
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Here, I might say, if I am not re-
vealing a secret, that in the high-
powered committee consisting of 20
people, there is one-third Telengana
and two-thirds Andhra people, and it
was an almost unanimous opinion ex-
pressed there that President's rule
should ke imposed to see that there
was peace in the State. There are
Telengana leaders in that committee
also. It is wrong therefore for Dr.
Melkote to say that the Andhra area
people alone did not like the idea of
having Mr. Narasimha Rao as Chief
Minister, because he comes from
Telengana. As a matter of fact, if at
all he had any support, it was mostly
from the Andhra area, and even today
we have respect for him. We have
nothing against him personally. Be-
cause the situation in the State was
such that peace should be restored
soon, President’s rule had to be im-
posed. With the Congress majority
in Andhra and the Congress govern-
ment here ruling at the Centre, if
Fresident’s rule was imposed in
Andhra where there was Congress
majority, it will not be fair for the
other political parties to accuse the
Centre at any time of partiality.

It is said that conquest is easier
than consolidation.  Similarly, agita-
tion is easier than achieving the ob-
jective. It is no doubt easy to agitate
for many things and possibly to
achieve them, but to set them right
again, after achieving them, to keep
the house in order is not an easy
thing. Today, Andhra Pradesh is
one of the biggest States in the coun-
try. It is having its own prestige in
the country. Tomorrow, if it is divided
into pieces. I am sure it will not
commangd that much of respect in the
country as it does today.

So. I plead that the State should
not be divided, but there are some
difficulties experienced by the Andhra
in the city of Hyderabad. There is
no doubt about it. These difficulties
must be removed,
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MR. CHAIRMAN: The hon. Mem-
ber’s time is up.

SHRI PATTABHI RAMA RAO: I
want just two or three minutes more.
These difficulties must be cleared. Now
that the leaders, the separatist leaders
have finally agreed to come and dis-
cuss the matter with the Congress
high command here, I am sure there
will be an intelligent discussion and
finally .there will be an agreement for
keeping Andhra Pradesh as a big
State and also the difficulties that are
being experienced now will be resolv-
ed. As one big State it will have more
strength and become richer, and I am
sure that it will contribute much to
the country in general,

I would only appeal with folded
hands to the NGOs to come back to
their desks. I would also appeal to
the young students, since the future
of the entire country is in their hands,
to go back to their classes and leave
the rest of the things to be settled
by the bigger politicians who are at
the Centre and in the State, to the
satisfaction of all.

With these words, I
motion,

support the

SHRI P. K. DEO (Kalahandi): In
the crucial bye-election to Rajya
Sabha from Orissa an Independant has
won' by 17 votes. Thig proves that the
Congress Legislature Party hag lost
the majority in the House and the
Governor should not be guided by
what they say. The Government
should take note of this fact.

MR. CHAIRMAN: Order, Oxder,

SHRI M. SATYANARAYAN RAO
(Karimnagar): I rise to oppose the
President’s rule in Andhra Pradesh. I
know that it has been imposed there
in order to avoid a resolution by the
majority of the Legislature in the
Assembly to bifurcate this State. Be-
cause the majority of the M.L.As
from Andhra as well as Telengana
support bifurcation of the State, the
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Central Government thought it fit 1o
impose the President's rule in order
to prevent them from passing such
resolution, unanimously or by a thum-
bing majority. My friend Shr: Patta-
bhi Rama Rao was just now telling
the House that it was not the Central
Government but that it was on the
recommendation of the so-called high
power Commuitee. ., , (Interruptions)
This committee iz not elected by the
Congress men there. This 1s nominat-
ed by the AICC Presideni from Delh
just as the Chief Minister 13 nominat-
ed from Declhi This Committee has
no power to recommend anything be-
cause the Central Government wanted
i 1t has managed through the Com-
mittee for the imposition of the
President's rule It is undemocratic
and unconstitutional.

SHRI K. C PaNT. You would Lave

preferred to let that Government
continue.

SHRI M. SATYANARAYAN RAO:
Certainly. I am not opposed to any
Government. Myself, Mr. Gir1i and
another, three of us issued a state-
ment criticising you for the imposi-
tion of the President's rule. It js
aganist the wishes of the people. Why
should you impose the President's
rule? There was no crisis and it was
not aimed against any Chief Minister.
The movement was only for demand.
"The majority of the M.L.As demand-
ed bifurcation.

Yesterday I heard Smt. Indira
Gandhi speaking in Rajya Sabha and

MARCH 1, 1673

Rule in Andhra (Res.) 284

ask him whether it was by those per-
sons who really want separation,
Those are against, provocateurs. May
be your persons also. People who
want 1o retuin the integrity of the
slate may also be behind it.  After
all he 158 a man of great experience
and he started so many agitations I
am happy that Mr. Indrajit Gupta i=
now propogating peaceful and non-
violeni methods He must know that
the Russian Revolution was achieved
through violence by murdering people
mav bhe for a good cause. I do not
«i3 we must also kill peonls hete.
But you adopted thuse meihods there
and now you say that peaceful, non-
violent methods must be adopied
Bacause you do not want separation
of the State you say <o many thin:s

Befoie the Cabinet ecxpansion,
eveiybody was expecting that Mr
Pant will become a Cabinet Minister.
But because he is not conceding the
demandg of the people of Andhra for
separation, that pop has come on him
Otherwise, he would have become a
Cabinet Minister, I like him, he is a
very able man He is a greater son
of a great father. But unfortunately
in the Andhra situation he is not ad-
vising the Prime Minister properly.
That is the whole difficulty. His
father also supported our cause; may
be for different reasons he wanted in-
tegration and he gave so many safe-
guards. Hijstory is repeating itself.
The daughter of Jawaharlal Nebru
and the son of Govind Ballabh Pani
sre now the Prime Minster and Home
Minister. Both Jawsharlal Nehru and

hands to bifurcate the State. Do it
immediately.

SHRI SAMAR GUHA (tmzhﬂ“
been said
8ir, enough has il
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will of the people. In a democratic
set-up, the ultimate criterion for de-
ciding any jissue will be the will or
the people. The people of Andara
Pradesh and Telengana have extra-
ordinarily united themselves in their
demand to divide themselves peace-
fully and amicably. The question may
be rajsed, how do we ascertain thal
it is the will of the people that is act-
ing behind the movement for separa-
tion? Certainly I have no categori-
cal answer to it. But I want to draw
attention to what has hapepned dur-
ing the last few months in Andhra
area. There has been a complefe ad-
ministrative  breakdown, complele
dislocation of commumications and a
complete breakdown of the socio-
economic life of the people. Andhra
is a peculjar represcentation at the
moment of a Stateless State. There
is only CRP and army. Actually there
15 no rule of law there. If it was not
a popular movement, would 1t be
possile for a few conspirators, a few
agent provocaturs to start this move-
ment and bring the whole people irto
such a massive movement?

To justify the brutial repressive
measures of the Government in de-
ploying army, CRP and para military
presonnel to crush the people’s move-
ment, there enough has been said in
this House. The opposttion parties
have been accused that they are ins-
timating it. It has even been said
also that there has been the hand of
the foveign agents in instigating the
movement. Today my hon. friend,
Shri Indariit Gupta, made another
profound discovery, namely, the dis-
covery of the hands of the senas,
even Swatantra senas behind this
movement.

17 prs.

The Governmenl is assisting the
demangd for the bifurcation of Andhra
State not in the interests of eithet
Telengana or Andhra. But Govern-
ment is afraid that if Andhra is bifu-
racted, it will set in process a chain
reaction and there will be similar
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demands in other parts of the coun-
try. That js the main worry because
of which government is resisting the
demand for the bifurcation, of Andhra

In fact, I would say that the An-
dhra movement for separation into
two State is a boon in disgujse for
the whole country. The demand for
linguistic States and the emergence of
big States has resulted in linguistic
chauvinism which is now propounding
the new theory of the sons of the
soil which will lead to the disintegra-
tion of the country, unless some time-
ly steps are taken to check it. There-
fore, the Andha movement will give
a new directjon to the problem of
integration of our country. If the
bigger States are split into smaller
States, 1f bigger unilingual States are
made into smaller States, jt would be
a good thing. [ quite agree with the
Prime Minister that this is not the
time to ask for the appeintment of a
new States Re-organisation Commis-
sion But all the thinkers and leaders of
the country should re-examine what
15 the effect of the emergence of the
linguistic States and the consequent
emeregence of linguistic chauvinjsm
which 1s now threatening the unity of
the country.

I want to conclude by saying that
the government should give up the
attitude of poljtical somnus. They
say they have an open mind. But
their eyes are actually shut and their
ears are closed. Otherwise, such
popular massive movement in Andhkra
could not have been so long ignored
by the government.

Yesterday the Prime Minister said
that nothing is conceded and nothing
is ruled out In a dialectical patiern.
I want to say here that in Tamil Nadu
the Anna DMK was going to be used
as afuse for cousing internal explo-
sion in the DMK rule but the Andhra
movement saved DMK rule in Tamil
Nadu. Perhaps, the back thrust of the
Orissa crisis will] have some sober
effect now on the government and
they will give up their attitude of
political somnes and they will accept
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the will of the people who, T repeat,
are extraordinarily united m their
demand for dividing themselves ami-
cably and peacefully. If two new
States emerge, that will not wunder-
mine the unity of India, that will not
undermine even the rule of your
party. It Assam could be divided into
so many smaller Stateg and if that nas
not endangered either the progress or
the unity of Assam, or the unity of
India, the division of Andhra Pradesh
into two States accepting the verdict
of the people, the will of the people,
will in no way undermine either the
unity of the country or the rule of
Congreas over Andhra.

SHRI K. NARAYANA RAO (Bobil-
li): Mr, Chairman, Sir, I only wonder
what will be the reaction of Prof.
Bamar Guha if there is a proposal to
divide West Bengal

SHRI SAMAR GUHA: As he has
said pointedly—I have no time—if I
get time, I will deal with this new
idea. This linguisti¢ ‘chauvinism will
disintegrate our country. If I get a
chance, T will deal with it. Certainly,
I will not in any way hesitate if there
is a genuine demand for the forma-
tion of north Bengal as a separate
Siate bacause the smaller States,
multi-lingual . States, will be helpful
for the, integration of the, country and
for the progress of the country.

SHRI K. NARAYANA RAOQ: Prof.
Samar Guha qualified that by saying,
if there is a “genuine” demand-—genu-
ine within quates—by the people, he
would concede to it.

Sir, there are a couple of points
that T would like to make. Now, the
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I do not want to go into the entire
gamut of the historical background of
the movement. What I want to say
is, how this movement has started,
from step to step, how the events have
overtaken and how much is spontan-
eous and how much is inspired, We
have to delink these and, for that, we
have work in a calm and congenial
atmosphere.

Then, what 1 want to submit is that
in this five-point formula, there is
nothing new except a couple of few
greas. One of the new items includ-
ed in the five-point formula is the
inclusion of Assistant Civil Surgeons
and, sccondly, the period of duration,
1977 and 1980 So far as these points
are concerned, the people of Andhra
region were well-acquainted earlier,
right from 1956 and they have been
used to it They have not found any-
thing extra-ordinary in that. Though
students are agitated over it—natural-
ly, students will take active interest—
there are certain other factors that
also activise it.

Yesterday, the Prime Minister re-
ferred to the latest judgment of the
Andhra High Court which places the
entire issue in a rather awkward
situation Anyway, the judgment is
an anti-climax to what we have pass-
ed in this Parhament. Acocrding to
that judgment, there is only one class
of Mulkis, that is, persons who have
come to Telengana, settled apd domi-
ciled there. We cannot blame the
High Court judgment as sueh because
that is the necessary and logical posi-
tion according to the interpretation of
the present law.

We had a gentleman’s agreement in
1856, Several events have taken
place. What I humbly submit is that
we have to sit down and discuss
calmly and quitely all the lasues, to
see what are the irritants that are
there, that are responsible for erup-
ing periodical emotional disturbances,
and what steps we have to take in a
phased manner, one by one, so that
real integration of the two regions is
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ensured. This 18 3 matter which all
the leaders should consider.

Lastly, I come to education In our
own Capital, Hydeiabad, we cannot
find educational facilities for our
children unless we produce a Mulki
certificate This is something un-
usual, for which, honestly enough, we
are not 1n a position to give a valid
explanation Here, I have a sugges-
tion to make In India, there are
about 4x Central Umversitiew and
all of them are situated in the North,
not even a single one is 1n the South
In the Lhght of the polito-legal com-
plexities that are existing so far as
Andhra Pradesh 1s concerned may 1
1equest the Government of India to
give a sernious thought to establish a
Central university at Hyderabad, so
that the present pioblem can be solv-
ed and also the facilities fm ‘high
learmng may be available to the
people 1n the South

SHRI S B GIRI How many um-
versities are there in Andhra’ How
many Telengana students arc there 1n
Andhra” (Interruptions)

SHRI K NARAYANA RAO I am
asking for a Central Umversity for
the convenience of the people »f
Andhra Pradesh, for the entire people
in the South Instead of gomng tu
Delhi or Aligarh or Banaras they can
go to Hyderabad It 18 desmirable that
one Central Umversity—at the cost of
the Central exchequet—s established
in Hyderabad

ot v wgm qif (TeET )
aeEy, #Y qE =W § W
7 qrAAIY ATt & faen
faare i o g

ag et &t ME @
av foas, o w@

oW ¥ famr, 39 1 w9
X grit-gw fawe ot fawmax
Ty N SR TR PR I
vy ¥ it ot 3R sl

d@ii?ﬁg

49

PHALGUNA 10, 1894' (SAKA) Rule s Andhra (Res) 200

¢ A ok o, fr g ow 0y W
Frafor somr w1 A
qF AN GEAMFENE | o A W
wE W N7 wwiew fear arar §
TMIAR AY Free g W E &
@T T g & ag ara f fafa
A = F fav o § e w
Fear w § 7wy Y g &
Fammr ¥ NE @@ v oy avat
iff soq svg & R RO W
FE Y, I A GASMT X OHAT &
WA FEAE T I A AT w4
FE F g7 FgAr a= FQ, T@
1 AEATIX &9, I ) G0 FETA
TR WAAN fgwAT R
wef &1 el g ¥ ag gerQ ¥
& AE aE W ¥ R qe el
fewer &, wam wdr  wAfearifew
¥, WA W AE Y I KT A
T AFT D AW T AT qrEeT
¥ wum AR N e s, A
T E

9 & OF I H wym & fo
e o @AY sae welt @
Fan fam & 0 ag gard ol
Fr, wfoed gwr? IR WEW
wr f ¥ emfa § wfr gown
AOA ¥ wET F IO ¥ vy ar 6
AT WA gw A, fafe s
g &, g ¥ g wUF g
T Trear feeT | g qR e
THT 91| 9g 9 TET § A AR
Ty faErnoT T @, SR
% gera ¥ oW wefeamafew
2 e am . § wwarg fe
T A aF W

? gy yowara qEAT WA |
B ¥ w ¥ aEr §, wig wRw
YT A AR Y, T WX ST R
R WA STE™, WWTOA¥ 9



291 Prezident’s

[ o wgrw g -
grm, witvdf 3 grm, A< dve ¥ g ?
& wwar § e o T ) w -
ot frkr g wig, ag w5 W @,
t & ser s wrw
v W & wifesr o fadve
ofe e @ @ @ e
e @ fFag w™ @ @ e,
IgN  way fasra fr aforean
¥ fear § fv g oo @ T
& e sTwmy §, @ ad W
afex ww ¥ ghamw W@ g
Poww H@ aww wg fg
fiar a1 | @t q¢ Wi 3, o
NE E R A ¥ A B
wawT &1 W ag wuwy & fr felh

4

E
4,

T gwfa W e e fea

13174
b
%4

E
d
LR |
3
a9

L E
i
32
%
i

H
:
2
!

1783
aégﬁ
11

13

5
y

MARCH 1, 1978 Rule in Andhra (Res) 252

ad frawrd Fag e W H @
wrinft | % awwen g e oy arfer
ar ®T§ ¥y o Ay faarara
w dw X ) A w famen
12 At foyer Ay &, fovear s at
fomrs @war 8,1 werAT g A @@
FHRATE | NAT W TAARTC AEL GV
g1 Fr a1 feew gew & @R
rERwmaNwIHF I
@ sfen §, A wweT 8, w4
ar gaar & frw ¥ s wrfa ¥ A
T AT R WET G A A
HOS! A Y 8, MfEw WL WA
AT @ & A @ oo wAweT,
R ® wmE W wam @, Wl
W AT o #T 43 gy g, faddr oY,
e ¥ ot 9w F o, T O
fegwfar e g & quer W@
gfe w fft 791 wiew ¥,
wefrE  der fam 7 ot wEeN
T A wgr fe e dwEE €
AW ¥ oWy ¥ wrEr fgeR #
wfy 7 d%a% s vRI § | WA
W # e for g, W W &
WA A& ot dwad g, AN wqwo
2 wgioTwTe & owe & ogw
T wwx § | Afer w A & @
Tg % frgw dvat § g7 A wew
w7 foar wig AY & = Awwen e
wgIw am

% war ¥ ow P ey s
e g1 €W T qE AW W
froir wek § s oive s awten 8,
se aw1 werar 8, A Fadke wve awn



2Y3 Prendent's

A FT W APA FT NRAT HfAg,
goeeanr X ffwy 1 weAar ¥
fifar A wfa safeg 3 & for,
weAr @A & fAm, oEer dar
#79 % fAv AwAr ¥ a@ aTr FA &
(Zu CICEEC T 1 B
fmr & zarr g2t & frafx o=t g1
) WFI A Rl @R Y, 1 e
afgar & Ty &, w=8 A &, AAAT
At o8 sWE wv I Er
¥ wwre @ @ ar s afan
ot vt Fv Qfom arfe @z a9
A A AR F 91 feg @ WIw
Fr ogw 4 7R K amaar g fr
™ waws &1 g w40

it afa wam (zfaw feesly ) :
AvMfa WEEA, WhE R AT §E gur
ar AN TG FOTET ¥ AR FAIE WA
AN TF A TR 2, a7 T AT

PHALGUNA 10, 1804 (SAKA) Rule n Andhra (Res.) 204

Tt & sy s e ) A
g W W A It ) s
A A W A& IRA w wT E
g Am onfer AR & 1 SoAe X
T famm A &1 gu g wEw Y
NAWET 3§ 3 FE A &0
et uf mr e ¥ vorfifrs
A #1 Ars we ¥ fen fow atg
AN T 2 T W omET Y
T 3, T HESAWT A IR WE
qE A E, WY A YA 3 IAH
T G A TR W ¥ A
wE, AT wifen weR 2 Ay gwar
gmr TR Ffam | W qWM A
marA A1 feefq @, wEvgm @,
w7 A7 7@ 7 WA §, W7 I AW
# 9§ aEEeEw oA e
FTATER, A7 wE wT A E § ol
77 # faq FT Tz & fmbor & g
I AIfEw ) wver ST S AT @
FA A Wi oIw F1 QEar WY &)
@, 3§ ¥TE ate A awar ¢ afww
a1 AmA  fawes w1 W FE @
g s &N aw aw feREE ®
g & 1€ wre Jg ¥ 1 WY
aw rwAl F fo v 7 R T
F garv Wy W g Agamd
gifear, @@ wUew & SWW
T IFH OF @ A G & A
w gl 3§ @ N uFA & Ay
FH FE R

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFEAIRS
(SHRI K C PANT) Mr Chairman,
Su there was hardly any opposition
to the Resolution which 1 have placed
before the House, namely, that the
Presidents  Prodlamation 1n Andhia
should be approved By and large,
the House has acccpted that Resolu-

tion without any serious criticism or
debate

After the Prime Minister's speech in
this House and the other House on
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the Government's attitude in rkgard
to various points of view projected
before the House on the question of
integration or bifurcation of Andhra
Pradesh, I am in the fortunate posi-
tion of not having to comment on it.
The Government's mind is already
known to the House. I really compli-
ment the hon. Members who partici-
pated in the debate that in spite of
this knowledge beforehand, they
injected a lot of interest into the
debate. I find that my hon. friend
Mr. Rao Birendra Singh is not here.
Yesterday, in the course of his speech,
while advocating the cause of bifurca-
tion, he went on praising smaller
States and it is no small gain that he
saw the rapid advances which Haryana
had made under Shri Bansilal,

DR. KAILAS (Bcmbay South): He
18 dreaming of wvishal Haryana.

SHRI PILOO MODY: This is not
fair.

SHRI K. C. PANT: He is not here,
but it is on record, and as I say, it is
no small gain.

I am thankful to Shri Piloo Mody
for giving me a chance to learn some-
thing about Hindu law. As you know,
Sir, I am not a lawyer, and I do not
claim any knowledge of Hindu law.
When he made a statement that the
Government's attitude was even more
rigid than the divorce laws in t{he
Hindu law, I was tempted to find out
what those laws were....

SHRI PILOO MODY: 1 warn him.

SHRI K. C. PANT: I find that the
Hindu law provides that when a case
for divorce comes up, there should be
no collusion between the two spouses,

SHR!I PILOO MODY: Mutual con-
sent is permissible.

SHRI K. €, PANT: If there is collu-
sion, then the judge does not permit
divorce. !
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SHRI G. VISWANATHAN: What
will he do?

SHRI K. C. PANT: He will look for
extraneous facts and circumstances
which would justify divorce,

SHRI G. VISWANATHAN: That is
allowed under the special Marriage
Act.

SHRI K. C, PANT: Otherwise, he
would not dissolve the marriage
easily, and both the spouses have to
prove to the satisfaction of the court
that there 18 no collusion.

SHRI M. SATYANARAYANA RAO:
There is no collusion here.

SHRI K. C. PANT: And the judge
is required to call both the parties
and inve tigate for himself and satisfy
himself that they cannot continue to
live together.

SHRI PILOO MODY: He claimed
that he knew nothing about it, but he
knows the entire gamut of the laws.
How long has he been studying them?

SHRI K. C. PANT: This is in a way
very germance. He has to satisly
himself that they cannot live together,
and only then does he grant divorce.

Another very pertinent point is that
the judge has to be very careful about
the role of enticers in the matter.

SHRI PILOO MODY: They are all
co-respondents.

SHRI G. VISWANATHAN: That is
not there in the Hindu law, I am sure.

SHRI K. C. PANT: He has to make
sure that those with some motives in
that situation do not take advantage
of it to bring about this divorce. That
is why 1 have said that I em grateful
to Shri Piloo Mody for giving me a
chance ‘to learn something about
Hindu law. I think we all have tv
beware of enticers uinder any situa-
tion, particularly 'when he is a sell-
confessed enticer. He says that he
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thanks the Prime Minister for giving
his party a chance to take advantage
of, what, of agitation and destruction
of property....

SHRI PILOO MODY: No, of stub-
bornness and mulishness,

SHRI K. C. PANT: He has made a
peculiar complaint which one hears
sometime from other friends oppo-
gite, that the Prime Minister has a
power to take decisions and why she
should have the power. Well, the
pecple have given her that power.
They have not given them that power.
That can be a source of complaint,
but really it is not democracy to make
a complaint of this. Why tag it on to
democracy? It is very democratic
when the people give her the power,
and that is the source of her strength,
and 1 do not know why he should
find fault with it.

SHRI PILOO MODY: I would not
argue these points since the hon.
Minister's knowledge of constitutional
law is limited like his knowledge of
Hindu law.

SHRI K. C, PANT: This debate has
thrown up verious problems which are
of great significance not only to
Andhra Pradesh but to the whole
country. The basic question which
wag rajsed in yesterday’s debate, more
then even today was whether our
parliameptary democracy wag capahle
of finding solution to difficult pro-
blems, which involved the emotions of
large numbers of people, I think that
looking back to the series of problems
which this Parliament has been able
to solve and for which it has been able
to find a way out, no one in this
House should seriously question zither
the wisdom or the ability of this
Parliament to find solutions to these
difficult problems, ard, therefore,
there is no scope for tackling the pro-
blem in a manner which denies Mem-
bers of Parljament and others con-
cermed the chance of rational” discus-
sion, the change of a meaningtul
debate, and the chance of mutual
give-andatake, becaupe this is the core
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of the democratic process, and these
agitations which may excite people’s
minds do not, however, give a chaace
for this democratic process to operate.

That is the main aim of Govern-
ment's policy today, to see that condi-
tions are normalised so that this
democratic process can take place and
then Parliament can in its wisdom
come to a decision and Government
can come to a decision. That is the
crux of ihe matter.

Ancther issue was raised by Shri
Suryanarayana, among others, about
the implications of our Constitution,
the directive principles, the question
of common citizenship and all the
other constitutional matters relating
to the different rights that flow from
citizenship of thig country in any
State Thesz are certainly serious
matters and before discussing them
in the context of Andhra Pradesh, one
would have to go into the background.
One has, as the PM saiq the other day.
to start wiiting on a clean slate. But
I vm surgrised that his wild fancy took
him to Uganda. This 15 an indication
of the emotionalism with which he
approaches this problem that he tlow
to Uganda to find 3 parallel, That is
all T have to siy about his speech.

The other question of backwardness
was raised, of economic backwardness,
of disparity between various regions
and the like. Ag many members
pointed out, these things do exist not
only in Andhra Pradesh but in other
States. But chould they be made the
ground for diversionary tacties for
taking the people’s minds away fromn
peaceful economic progress which
4lone can solve these problems. That
is the point to be considered.

So these and the important issues
were raised and I would have wel-
comed the chance to discuss these at
length. if neccssary. But I have a
difficulty and that is that I do not
want in any way to creatc a wrong
impression that the Government has
any particular solution in mind or
that the Government is canvassing
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support for any particular solution to
thig problem. Therefore, 1 have to be
somewhat inhibited and guarded in
discussing these problems. Normally,
it would be very useful to discuss
these 1ssues because 1t would clear
the air, but as I said, in a surcharged
atmosphere, any attempt 1o clarify
any point of view would involve
arguments and ideas which may be
read in the wrong context. Thcre-
fore, 1 am reframning from discussing
these issues in that light.

There is also the fact that discus-
sions are going on between the Central
leaderst and the leaders of Andhra
Pradesh,

SHRI PILOO MODY: Ex-leaders of
Andhra Pradesh.

SHRI K. C. PANT: Yes, ex-Minis-
ters, for instance, of the Andhra
region. He may like to call them ex-
leaders, but some people in Andhra
like to call them leaders. I leave it
to Shri Piloo Mody.

SHRI G. VISWANATHAN: Shri
Ranga was his leader. That was why
he said ‘ex-leaders’.

SHRI K. C. PANT: He has lost his
leader.

SHRI PIL:OO MODY: Now you have
two leaders in your party.

SHRI K. C. PANT: The leader of
his party doeg not ngcessarily become
the leader 11 our own, He should
have known {hat.

SHRI PILOO MODY: He was a
leader in your party before he even
came to our party.

SHRI K. C. PANT: Any one going
from_our parly becomes a leader in
yours. (Interruptions), This should
be enough 1o indicale the relative
merits of the two parties.

SHRI PILOO MODY; May be the
relative size. ¢
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SHRI INDRAJIT GUPTA: The
leader may become a misleader!

SHRI K. C., PANT: While the dis-
cussinns were going on, it is very
strange that some friends should have
taken objection to the Prime Minister
saying that we do nol refuse any idea
ur we do not reject any suggestion or
we do not accept any suggestion jusi
now. She and otber Central leaders
were 1n the mudst of these discussions
with people favouring bifurgation,
[avouring integration and, as the
Prime Minister said, with thest who
are trying 1o bridge the gap between
the two. Therefore, at this stage it
would hardly be proper for any of us
to ¢xpress any opinion once we arc
holding these talks.

There was a reference by several
Members to the history of Andhra
Prudesh. Shri Hanumanthaiya yester-
day referred to the happiness with
which people reactad to the creation
of the State Shr: Paitabhi Ramo Rao
today referred to some of the leaders
who had at that time worked for the
creation of @ united Andhra Pradesh
Sir, while the atmosphere today 1
also very surcharged, at one stage the
atmosphere was very surcharged in
favour of a Vishal Andhra.

Shri Pattabhi Rama Rao referred
specifically to certain names in both
the regions. It is history now, and
it is no use quarrelling about it. I am
onlv referring to il as a historical fact.
There were serious "deliberations at
that time, and there were sacrifices
made, and ultimately Andhra Pradesh
came into being. It is true—

SHRI S, B. GIRIL: I want to correct
one thing; because, for forming the
Andbra area there were sacrifices, but
at the time of the formation of Andhra
Pradesh there were no sacrifices
Actually, the Telengana people oppos-
ed I{. It fs a historical fact. (Inter-
Tuptions)

SHRI M. SATYANARAYAN RAO.
Rampkrishna Rao neyer sacrificed for
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Andhre. He was Chief Minister, Be-

SHRI K. C. PANT; I do not deny to
the people of Telengana the capacity
to sacrifice as some friends seem to be
doing. But that is not the point,
(Interruptions) Some of them referred
to the recommendations of the SRC.
These are too well-known to require
repetition. But the point to remember
iz that there was a unilateral offer of
safeguards for the people of Telen-
gana, and thizs wag made by a umani-
mous resolution of the Andhra
Asgsembly on the 25th November, 1955,
The assurance was reiterated hardly
three months later, on the 1st Febru-
ary, 1956, by a resolution introduced
by the then Deputy Chief Minister,
Shri Sanjeeva Reddy. It was as a
corrollary to thfs resolution that the
gentlemen’s agreement came to be

After that, there was the Public
Employment Act which was later on
struck down and even after it was
struck down, the leaders from
Andhra and Telengana continued to
cooperate with each other in trying to

g4
21‘22 gg
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ment is going to be. This ig where
matters stand.

¢

Yesterday, Mr, Reddy or somebody
else questioned: why did the Govern~
ment come forward with the Mulki
Rules Bill. I am a little surprised,
because after the Supreme Court
Judgement and in view of all that 1
have stated, a situation of great un-
cerfainty was created in Andhra
Pradesh. Various people spoke to us.
Questiong like retrospective effect
being given to the Mulki Rules, what
would be the fate of Andhras who
have been appointed in the Telengana
region ever since 1956, etc, were the
questions which concern thousands of
people and they have taken certain
decisions in these many years. Those
decisions, whether they would be
called into question or not,—are all
administrative matters with serious
repercussions. Therefore 1 am sur«
prised that there should have been any
question as to why we took these
steps. It is to remove the air of un-
certainty. If we had not done go I
think we could have been taken to
task for not having made up our mind
and given some view on & matter
which has created so much uncer-
tainty in thig State,

While coming to the five point
formula all the stand-points of all the
leaders in the Andhra region, Telen-
gana region, Members of Parliament
and others concerned were taken into
account, It is not as though it was
not done through democratic process
in that sense, Shri Chavan held long
and detailed talks with all coneerned
and at the palitical level leaders of
the State were askeg tp come to an
agreement. The House will recall that
they did try but they could not came
to any agreement. It is ther that the
leaders of the State, the State Gov-
ernment, the Members of Parliament
and others, all asked the Central Gov-
ernment to take decisions on these
complicated issues. It iz not as
though the Centre took upon itself suo
motu to lay down it flat in these
matters. Nothing like that. It was
.tﬁg“quut%ftﬁlmolthf
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State, in view of the situation then
prevailing, that the Centre agreed to
help in evolving a solution.

It is in this manner that the five-
point formula was evolved and the
Act was tp give effect to this § point
formula, It is g solution which has
not satisfled all. Many persons are
not satisfled with it, and if you will
recall the Prime Minister's statement
at that time, she had stated that it
would be well nigh impossible~to find
a golution which will be satisfactory
to all Tt it had been so easy to find
a satisfactory solution, one that satis-
fled all interests and all parties, then
perhaps the leaders of the State them-
selves could have arrived at such a
solution But the problem was such.
Therefore it 18 but natural that many
criticise it ag not being a perfect
solution. In these issues it is very
difficult t, fing a perfect solution.
Solutions that are found with the best
of will and with the utmost human
ingenuity sometimes do not fully
angwer the situation But I have not
seen anybody come forward with any
other solution that would have fitted
thig particular problem better.

Now, Bir, some referehce was made
by 8hri Jagannath Rao and Shri
Indrajit Gupta to the need to provide
eduvational facilities in terms of the
five«point formula. The House will
récall thit an important plank of the
fosespbint formida was in relation to
editcationdl “facilities, ie. educatienal
faefifties would be expanded and made
availuble to all the persons witheut
any restriction as to residence. They
would be open to anybody who chose
to take ndvantage of them but the
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complain of inadeipiacy of educatfonal
facilities. Sfuderts are not' wtlising

now at the political level in Delhi as
wel] as in Hyderabad. If the students
go back to studies, one year will be
saved for a large number of them,
This 1s the first priority at the mo-
ment Besides, the additional educa-
tional facilities would have to be
created by the time the next academic
session starts. There 18 time for it and
the House need not have any anxiety
on this score. Thig ig very much in
our minds and we have prepared the
necessary plans for this purpose.
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‘SHRI K. C. PANT: 1 stand correct-
ed—in Chotanagpur also. The point
is, there is economic backwardness in
many parts of the country. This is

new.

Wt ow wng of¥ ;o Wi 8
52 firar §, ag Wt @ g

SHRI K. C. PANT: Mr. R. S. Pandey
also discovered a few pockets of back-
wardness today. But it is very diffi-
cult to say that the right way of re-
moving this backwardness is to destroy
public property by having long agi-
tations. The only answer to this
question is to have a sound national
view of the problems, not a parochial
or regional view, Because, we are all
concerned with the backwardness of
all the backward areas in the country.
But the problem cannot be solved un-
less we take a broader view of things.
The backward areas should be helped
by the other areas which are relati-
vely prosperous by diverting a part
of their resources to overcome the
backwurdness of those areas. For that
the people of the backward areas
should try to get the goodwill of the
people of the other areas. The
nations! viewpoint hag to be a com-
mitment to develop the backward
areas and it has to be with the co-
operation of all those who are sitting
here in Parliament. Unless one can
take a broader view of these things,
these problems cannot be solved
Therefore, it is not by narrow paro-
chialism that this backwardness can
be solved. In the Fifth Plan also this
is our thinking, and it is this approach
which is going to solve the problem of
backwardness,

hShtzlenaddy and Shri Giri referred
current problems of Andhra
Predesh. Bhri Indrajit Gupta referred
the food problem.

g

queited you to dlirity why the leg's-

SHRI K. C. PANT: The answer is
very simple, The Congress Party has
a huge majority there. Bo, the
Governor came to the conclusion that
after the Chief Minister, there iz no-
body else who can carry on the
administration. I do not think that
Shri Giri or anybody elge could have
formed the government. So, Presi-
dent's Rule was imposed. 1 do not
think it is so compligated. The facts
and figures speak for themselves,

The problems of Andhra Pradesh
are serious. Violence and lawlessnege
have dealt a serious blow to the eco-~
nomy of Andhra Pradesh. Let afl of
us realise that this hag hurt Andhra
Pradesh What has been going om
there for the last few weeks? Every
day I used to met reporis even now
1 get reports—of derailment of trains,
burning of railway stations and attack
on post offices and telephone ex-
changes. How does this help the de-
velopment of that region, I ask these
who are pleading for bifurcation. 1
do not know what this senseless.
destruction will lead to. The State |8
facng a drought situation. Shri
Indrajit Gupta referred to it. In
Andhra and Telengana there is
drought and he wanted some relief
measures. I can understand that kind
of suggestion. But my hon, friends
from Telengana did not talk of the
drought situation.

SHRI S. B. GIRL I talked of it.

SHRI K. C. PANT: He talked of
food.

SHRI S. B. GIRI: I talked of food,
supply of water and many other
things.

SHRI K, C. PANT: The
there. But Shri Giri has
help the people in the dro
tion. He has no time to
people to arrange-for rélief wor!
has time only to make
e

int is
o not golng to trest the sufterings
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SHR! K. RAMAKRISHNA REPDY
(Nalgonda): On one side you ask for
nérmaley. On the other side, provo-
cative pamphlets are issued by the
integrationists. Are you golng to con-
trol them?

SHRI K. C. PANT: I do not want to
go into this. There is the drought
situation. Communications have been
wiltully disrupted and movement of
essential foodgrains has been impeded.

Can you imagine in g situation of
today that foodgralns movement has
béen impeded? 1 am sure, Shri Giri
Kriokrs about it; I know Dr, Melkote
knows about it. We have discussed 1it.
At a time, when the State is in the
grip of power shortage—I think, so
many Members referred to it—the
movement of coal is being disrupted.
My friend, Bhri Qureshi says, 60,000
wagons. Just think of it. I am sure,
almost every Member of the House
knows of some people or the other
who have to ftravel from north to
south India.whose entire plans were
disturbed because they could not
travel through Andhra Pradesh......

(Interruptions)

MR, CHATRMAN: I am not permit-
ting. Nothing will go on record.
{Interruptions)

|
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not approving violence. In this con-
text, we have to act as leaders of that
area. Therefore, I would suggest with
all humility that it is high time that
everyone came back to their normal
vocations; students should resume
their studies; the NGOs should come
batk to work. Normalcy ghould be
restored. An end should be put to the
harassment of the common man.
This is my appeal to my friends that
the common man should not be
harassed any more.

There was reference to the role of
the CRP, and the armed forces. 1
agree with my hon. friend, 8hri
Indrajit Gupta, that this is an issue in
which economiec and political measureg
have to be taken rather than the use
of the army and the CR.P. But the
point is: Can anybody deny the law-
lessness that prevaileq there or the
various acts which were mentioned in
the House of destruction of public
property that took place? There is
no denying these facts. For those who
are interested in figures, I would say,
according to an estimate upto 14th
February, 1973, 1964 incidenta of law-
lessness have been reported in the
State; there are 2 cases of murders;
there are 200 cases of arsom; 47
instances of saboiage; 18 cases of loot;
85 instances of attacks on Government

AN HON. MEMBER: By whom?

SHRI K. C. PANT: Whoever did it.
I did not hear Shri Piloo Mody con-
demning it. I was listening very
carefully to him..

SHRI PILOO MODY: I weant there
and condemned it in Andhra. You go
and do it there.

SHRI K. C, PANT: Certainly, I can
do it there, i

EHRI PILOO MODY: 1 condemned
tront of thowands of people
You go there apd do it Let
#e, Don't tilk about sel-
to me.
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SHRI K. C. PANT: There are
people, senas, to protect you. That
is your safety.

18 hrs.

SHRI PILOO MODY: If I have
senas, you can take your army with
you, if you like.

SHRI K. C. PANT: You did not re-
quire the use of our army. You had
your senas,

SHRI PILOO MODY: I did not re-
quire your army Or your Ssenas oOr
your CRP. (Interruptions)

SHRI K. C. PANT: The point is that
CRP und armed forces had to be de-
ploved. with ample justification. It is
unfortunate that many deaths have
occurred due to police firings, and all
our sympathies go to the victims and
the bereaved families; all our
sympathieg go to those who have lost
their private properties, those who
have suffered in any way during these
agitations, Whoever has suffered,
where does the blame lie? The blame
must squarely lie on the forces of dis-
order and violence let loose in the
State. They must take the responsibi-
lity. I am not apportioning the blame
here. I do not want to blame any
individuals at all. It ig these forces
of disorder which were responsible.
Many times agitations may be started
with good motives by good people, bul
once they are started, they lose con-
trol over them and anti-social ele-
ments come in and @o all kinds of
things, and then it becomes very diffi-
cult for them to bring them back
This is an experience which, I think,
many people must have undergone—
who were in the thick of many strug-
gles. It is not that I blame hon. mem-
bers or I blame responsible people.
But the facts speak for themselves
These things have happened in Andhra
Pradesh,

Therefore, 1 would appeal to all hon.
members ard to other responsible citi-
zens in Antdhra Pradesh to bring the
situation under control and to sce that
3565 L.8.-—12

(Gen.) Dis,

this agitational approach is halted. It
only serves to strengthen the handps of
those whose objective is to destroy the
values held in democracy.

It has already been stated in the
House that, as norni#icy is sestored in
any pocket of the Stiate, the CRP or
army, whatever it is, will be with-
drawn. We do not want to keep them
even for a day longer thap is abso-
lutely necessary. As you probably
know, the army has been withdrawn
from several districts and as peaceful
conditions are restored, it will be
withdrawn from other areas also,

Sir, whatever decision Government
take, whatever the final outcome of
the political dialogue, no durable solu-
tion will be possible without mature
consideration. That is why, it is
necesary that all aspects of the matter
should be considered in a cool, calm
and rational manner. And this is
what the Prime Minister herself stated
in the House the other day. Nothing
can be more counter-productive than
an agitational arproach on this issue.
Violence docs not stimulate discugsion
but stifles it. It only succeeds in un-
leashing a process whereby coercion
usurps the rightful place of consent
in politics.

MR. CHAIRMAN: The question is:

“That this House aprroves the
Proclamation issued by the Presi-
dent on the 18th January, 1973,
under article 356 of the Constitution
in relation to the Statc of Andhra
Pradesh ”

The motion was adopted.

RAILWAY BUDGET 19873-74—
GENERAL DISCUSSION

18.01 hrs,

MR. CHAIRMAN: Now we {ake un
GGeneral Discussion on the Budeet
(Railways) for 1973-74. -

Shri Mohammad Ismail
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m‘ YW ‘w The House stands adjourned to meet
h & ( “__j. f tomorrow at 11.00 am.
el TET, € TR vz 9% ——
The Lok Sabha then adjourned till

MR. CHAIRMAN: He may please Eleven of the Clock on Friday, March
continue tomorrow. 2, 1073/Phalguna 11, 1084 (Saka).
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